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Monday, April 18, 1960/Chaitra 29,
1882 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
aav % faa e afcaves
o
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Shri Rami Reddy: In English.

The Minister of Transport and
Communications (Dr. P. Subbarayan):
‘The new Mpysore P&T Circle with
headquarters at Bangalore and the
enlarged Andhra Circle with head-
quariers at Hyderabad have been
formed with effect from 1-4-60.

227 (Ai) LS—1
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Shri Bhakt Darshan: May I know

whether this process of reorganisa-

tion will stop with the formation of

Mysore Circle only or the reorgani-

sation of other circles will also be
considered now?

Dr. P. Subbarayan: No, Sir, in the
organisation of circles we have kept
one view in mind, and that is the
boundaries of the new States; what-
ever is in the new Mysore State will
go into the Mysore Circle and what-
ever is in the new Andhra Pradesh
will go intp the Andhra Pradesh
Circle. That is the policy we have
pursued.

Shri Bhakt Darshan: At present
there are some circles which are
called junior circles and some are
senior circles. May I know why there
is this diserimination, why not this
discrimination be done away with?

Dr. P. Subbarayan: It depends on
the amount of work that involves on
the heads of the departments con-
cerned.

Shri V. Eacharan: May I know
whether there is any proposal for
separate postal circle in the Kerala
State?

Dr. P. Subbarayan: Not at present.

Shri Achar: May I know whether
language cannot be taken as the prin-
ciple rather than mere State boun-
daries—for instance, Kannada lang-
uage.

Dr. P. Subbarayan: No, Sir, admin-
istratively as we are situated I feel
the boundaries of States should be
the determining factor.

Pandit D. N. Tiwari: May I know
whether after the reorganisation of
Bihar and Bengal those circles have
been changed or reorganised?
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Dr. P, Subbarayan: No, Sir, I am
trying to get the Bengal-Bihar Circle
into order so that the State bounda-
ries may be the consideration.

Shri C. D. Pande: In view of the
fact that the activities of this depart-
ment both in tele-communication and
postal services are expanding rapidly,
will the Government take note of the
fact that certain States are too big
for one Circle and, therefore, take
up reorganisation of those circles so
that there may be more circles and
the whole thing may be rationalised?

Dr, P. Subbarayan: Evidently, the
hon. Member has in his view the
State of Uttar Pradesh. It is a very
big Circle, but that is a matter which
has to be carefully considered because
I feel that State boundaries should
be the governing factor.

Mr. Speaker: The hon. Member,
evidently, would like the State also
to be divided.

Dr. P, Subbarayan: I do not think
s0.

Regional Maps for Tourists

*1543. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 272 on the 20th November,
1959 and state the nature of progress
- made so far for printing of up-to-date
regional maps in view of the increas-
ing dgmand for such maps by tour-
ists?

The 'Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): Regional
maps giving information regarding
roads corrected up to 30th June 19858
have already been printed and they
are being distributed to tourists
through the Tourist Offices.

Shri Ram Krishan Gupta: May I
know, Sir, whether these maps are
distributed free or any price is charged
from the tourists?

Shri Raj Bahadur: The maps dis-
- tributed through tourist offices are for
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free distribution, but it is proposed
that in the next series we would ask
the Director of Publications Division,
Ministry of Information and Broad-
casting to take some copies for rale
also.

Shri Hem Barua: May I know
whether any inaccuracies in these
maps, especially the airlines maps
showing Indian territory as Pakistan's
territory, have come to the knowledge
of the Government; if so, whether the’
Government propose to stop those
maps from circulation?

Shri Raj Bahadur: That is a se-
parate question entirely, but it was
indicated earlier in this House that
when this fact was brought to our
notice and objection was taken we
took the necessary remedial measures
in that direction.

Shri A. M. Tariq: May I know whe-
ther copies of these maps have been
printed in the Devnagari scripts for
the use of local people who do not
know English?

Shri Raj Bahadur: These particular
issues are mainly for the use of foreign
tourists—that does not mean they are
not available for Indian tourists.
They are in English. In coursc of
time, as funds permit, we may also
think of having these maps in Hindi
and, if required, in other langnages
too.

Shri Tyagi: Since maps have be-
come a point of controversy for some
time past, may I know if the Govern-
ment has any proposal to enforce a
sort of discipline on all the printing
Presses that nothing by way of maps
can be brought but unless they are
approved by the Government?

Shri Raj Bahadur: So far as these
maps are concerned, it is the Director
of Map Publications, Survey of India,
Dehra Dun—the place to which my
hon. friend belongs—who is in charge
of publication and printing of these
maps.

S8hri Tyagl: I am not in charge of
publications.
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The Minister of Transport and
Communications (Dr. P, Subbarayan):
He said that an officer at Dehra Dun
is in charge.

Shri Raj Bahadur: So far as accur-
acy of these maps is concerned, we
have approaeched the Chief Ministers
of State Governments and their
P.W.D. Ministers to ask the Executive
Fngineers of the districts to supply
the correct information and supply
three copies of blue-prints of these
maps corrected every quarter. It is
on the basis of these blue-prints that
the Survey of India print and publish
these maps. I think reasonable care
1= taken in this work. If in spite of
that some inaccuracies develop, if
they are brought to our notice we
shall try to rectify them,

Wt WA IGA ¢ WA g o &
T ez @ fF a7 T fa2air ey
Tl a T ma E, A e e
W gfear & fod oft #1E T9 FTE o
eE?
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Trafew @ft, 39 & frae fear o
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Survey Ship ‘Darshak’

Shri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the tonnage of the ship
‘Darshak’ built in India;

(b) how much does it cost;

(c) what is the modern equipment
.4 the ship; and

4=
.15“_{ Shri S. C. Samanta:
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(d) for which type of survey work
it can be utilised.

The Minister of State in the Minis-
try of Transport and Cemmunications
(Shri Raj Bahadur): (a) to (d). A
statement is laid on the Table of the
Lok Sabha,

STATEMENT

(a) 2,790 tons (displacement).
(b) About Rs. 175 crores.

(c) Some of the important items
in respect of which latest equipment
is fitted are:—

(i) Diesel Electric with remote
control from Bridge.

(ii) Hi Press Air Conditioning
throughout the living accom-
modation and Offices.

(iii) Sounding Machines calibrat-
ed in Meters.

(iv) Latest type Radar.

(v) Oceanographic winch for deep
sea work.

(vi) Provided with 35 ft. Survey
launches in addition tg normal
29" Survey Motor Boais, that
will be able to work inde-
pendently for short periods.

(vii) Provided with Helicopter
facilities for survey work.

(d) The ship is designed for the
Marine Survey of the coastline, har-
bours, and the sea and the type of
survey work includes oceanographic,
thermographic and hydrographic
surveys.

Shri S, C. Samanta: In view of the
fact that India has a vast coaslline,
harbours and intermediate and minor
ports, may I know whether this only
one ship will be sufficient for the sur-
vey work that is intended to be done?

Shri Raj Bahadar: I think, Sir,—-I
am speaking from memory—there is
another survey vessel, probably “Sut-
lej”, with the Navy. Then, we have
got to work within the sanctioned fin-
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ancial limit before us. This particular
survey vessel is very efficient, and it
1s a modern vessel equipped with the
latest gadgets and other modern equip-
ments. 1 think it will be of great
assistance in the survev work that
is ‘proposed.

Shri §. C. Samanta: From the state-
ment 1 find that special equipments
have becn provided in this ship. May
I know whether special type of crane
also has been fitted to it?

Shri Raj Buludur: For hoisting and
setting out of buoys and beacons there
are some equipments which are pro-
vided in this particular survey ves-
sel,

Shri Hem Barua: May 1 know whe-
ther it is proposed to engage this sur-
vey ship In oceanographic survey of
the type that the Russian ships car-
ried on very recently in the Indian
Ocean; if so, whether it is equipped
with the modern instruments for that
purpose?

Shri Raj Bahadur: There are four
essential functions: firstly, hoisting
and setting out of buoys and beacons;
secondly, bydrographic dredging work
or oceanographic dredging work in-
cluding oceanographic survey of the
type that my hon. friend alluded to—
may not be to that extent of efficiency
or extent in scope—; thirdly, Bathy
thermographic survey; and, fourthly
mine sweeping other than acoustic or
magnetic sweeps.

Shri Raghunath Singh: As the ship
is only of about 3,000 tons and nearly
Rs. 1'75 crores has been charged, may
1 know what was the amount charged
by the Hindustan Shipyard for the
construction of the ship and the
amount spent on the equipments?

Shri Ra) Bahadur: While it would
not be possible for me to give the
exact break-up as demanded by the
hon. Membier, 1  may say that the
weight of the ship is not very material
in this case, It is the equipment that
makes a survey vessel. For that, a
rpecial type of equipment has been
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provided on the survey vessel that

makes for its efficiency and modernity.
I think that should be sufficient.

Shri S. C. Samanta: May I know
whether the Defence Ministry has any
such survey made, and, if so, whether

that was utilised by the department
for the manufacture of this ship?

Shri Raj Bahadur: I believe this
will be for the Navy.

G.T. Road

“1546. Shri P. K. Deo: Will the

Minister of Transport and Communica-
tions be pleased to state:

(a) whether there has been con-
gestion of traffic on the Grand Trunk
Road between Calcutta and Durgapur;

(b) whether any survey has be¢n
madc;

(¢) 1if so. the result thereof; and

(d) the steps taken to relieve the
congestion?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d). A
statement is laid on the Table of the
Sabha.

STATEMENT

The Grand Trunk Road belween
Calcutta and Durgapur passes through
several municipal areas which are
considerably crowded. With a view
to assessing the volume and intensity
of traffic on the road, the State Gov-
ernment carried out in May 1858 a
traffic survey which was supplemented
by an origin-destination survey of
traffic in December 1959. The data
collected is under examination in con-
sultation with the State Government.

2. In order to meet the immediate
traffic needs of the congested areas on
the outskrits of Calcutta, the Govern-
ment of India sanctioned some time
back the construction of a bypass from
Vivekanand bridge (near Calcutta)
upto Serampur which is in progress.
The question of taking further staps
in the matter in the form of construc-
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ting an Expressway along completely
new alignment is under consideration
and will depend on the cxamination
of the traffic data referred to in the
preceding para, and the availability of
funds.

Shri P. K. Deo: In view of the
bottleneck in transport in that section
of the G.T. road, may I know whether
the Government are preparing any
scheme to lay a separate road or to
widen the existing road?

Shri Raj Bahadur: As has been
mentioned in the stalement, a by-pass
has been provided and that is under
construction. It starts from the
Vivekanand bridge. Secondly, we
have also under consideration a scheme
for the construction of an express
highway from Calcutta to Burdwan,
and T think, later on to Durgapur, but
that is an expensive scheme. It
might cost more than Rs. 20 crores.
At present, the various considerations
that are involved in this proposal are
under examination and, funds permit-
ting, we will try to do that,

Shri P. K. Deo: May I know if the
scheme will be completed in the third
Five Year Plan period?

Shri Raj Bahadur: It all depends
upon the allocations that are made
available for roads in the Third Plan.

Shri Sadhan Gupta: How many pro-
posals for alignment of the express
highway are under consideration of
Government now and whatl are the
proposals?

Shri Raj Bahadur: Wc¢ have, in the
very nalure of things, to consider the
alignment that is proposed to us bv
the Government of West Bengal I
am not aware of any other alignment
proposed to us by any other body.

Shri C. K. Bhattacharya: Have the
Government got any record for the
last six months as to the accidents that
occur on this road almos! every day
and the number of deaths that occur
due to the accidents?

Shri Raj Bahadur: It is in the reali-
sation and consciousness of that
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unfortunate fact that we had proposed
to construct better and bigger -and
wider highways and we want to make
a beginning in the castern sector and
start with Calcutta. Durgapur express
may, we have, as I said, to function
under limitations of finance.

Shri Hem Barua: What are the main
features of this express highway?’

Shri Raj Bahaduor: It will be a four
carriage-way, 48 feet in width, with
two carriage-ways on either side,
separated by a berm and also it will
have a service road for slow-moving
traffic. That is the essential idea. We
wish such roads are built béetween
Delhi and Bombay, Delhi and Calcutta,
Delhi and Madras and Delhi and
Amritsar.

Reinstatement of Railway Employees

“1548. Shri Damani: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that rein-
statement and fixation of pay of
workers penalised for their patriotic
activities before attainment of
independence have not yet been
finalisd; and

(b) if so, what is the latest position?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). In terms of the extant instruc-
tions, ex-railway servants penalised
for their patriotic activities before the
attaioment of Independence are only
eligible for rc-employment and not
for reinstatement.

_Wh:'le the re-employment of those
cligible has been finalised, the fixation

of pay of six employees is under con-
sideration.

Shri Damani: May I know the total
number of applications received from
such persons and how many have been
re-employed?

Shri S. V. Ramaswamy: The figures
arc not readily available, but if notice
is given, I shall gather them,

Shri Damani: May I know whether
any financial assistance has been givem

[
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¢ the dependents of those p-rsons
who have expired or to those who
have attained the age of retirement?

Shri S. V. Ramaswamy: I do not
know how that arises out of this ques-
tion about reinstatement.

Shri Joachim Alva: May I know
why such a long time was taken to
decide such a simpl: and straight
issue? May I also know why the
period of former service is noi counted
amd why is there a handicap under
the term “re-employment”?

Shri S. V. Ramaswamy: In this
matter, we follow stricily the instrue-
fions issued by th~ Ministry of Home
Affairs. In accordance with those
jmstructions which  were issu d
in 1949 and adopted by the Ra:lway
Board, the following cat gories of
employees penalised for patriotic ac'i-
vities are eligible for r -employment
®ut not for reinstatement: (1) per-

Mr. Speaker: He does not want the
calegories. He wants to know why
there should not be con inuity of
employment by restoring them back to
service and why should there be
‘re-cmployment’. That is his qu stion.

Shri S. V. Ramaswamy: We follow
enly the Home Ministry's directives.

Shri Palaniyandy: In common
practice, if at all therc is rcinstate-
ment, they should reinstate the
workers with the back pay and all
ihose things. So, why not insist this
aspect also :n these appointments?

Shri S. V. Ramaswamy: As I sub-
mitted, we are governed by the Home
MHnistry’s directives,

Shri Joachim Alva: Will the Rail-
way Ministry make a humble sub-
yaission to the Home Ministry about
thie?

Mr. Speaker: Why not the hon.
Member do it? (Laughter).

Pandit D. N. Tiwari: May I know
whether such cases where an employee
was not dismissed but was degraded
or hiz premotion being stopped have
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come to the notice of the Government
and whether they have been con-
siderd by the Ministry?

Shri S. V. Ramaswamy: This ques-
tion strictly applies to those who
suffered because of their participation
in the indep ndence struggle, and the
question is whether there would be.
reinstatement or r--employment. They
could be re-employed. That is the
posiiion.

Mr. Speaker: Hon. Memb rs know
well that if they want to have a
change of policy, they must move a
resolution. They should not, during
th~ Question Hour, say that a change
of policy should be effected.

Pandit D. N. Tiwari: Besides dis-
missals, there were other punishmeonts
given by the railway authori.ies in
those days of poli‘ical disturbances. I
want to know wheth r such cases
have come to the notice of the Gov-
ernment wherein employ es were not
dismissed but were degraded or thelr
promo'ion stopp’d. '

Mr. Speaker: The hon. Minister
wanted to mention those categories
but I stopped him from doing so.

Shri S. V. Ramaswamy: There are
several concessions.

The Minis'er of Railways (Shri
Jagjivan Ram): A few cases were
repr sented where the employees
claimed that they were victimised or
punished on account of their political
activities. The question to be examined
is wh-ther those punishments were
given to them on account of their
political activities or not, or, whether
those punishments were given due to
lapses in their p-rformance of their
duties. Wherever it is found that the
victimisation was due to their political
activities that would be set right: but
wherev~r it is found that it has
nothing to do with any political acti-
vities, nothing can be done. I hon.
Members have any cases in view, we
are prepared to examine them.

Shri Anthony Pillai: How many
employees are too old for reinstate-
ment and too old for re-employment
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inasmuch as the Ministry has taken
so Jong in coming to a decision?

Shri Jagjivan Ram: I have not got
the number, but all eligible persons
" aecording to the rules framed by the
Home Ministry have been re-employ-
ed. Only in six cases, re-employment
has been effected, but only the fixa-
tion of the salary is under examina-
tion in consultation with the Home

Shri Sinhasan Singh: May I know
whether Government have got any
figures to show how many of these
applicants had applied for reinstate-
ment on account of political activities
but where it was found to be other-
wise than political activities? How
many were reinstated because of poli-
tical activities and how many other-
wise? Has the Government any figures
to show how many people applied on
the ground of political activities but
where it was found that they had
been dismissed otherwise than for
pohtical activities? How many such
cases are there?

Shri Jagjivan Ram: I have not ‘got
that fipure. It will take sometmme to
col'ect it. But one or two cases have
come to my notice which my prede-
cessor examined and I also examined.
‘There is prrsistent demand from the
employees, and all the materials on
or record show that their cases had
nothing to do with any political
activity.

Allowance for T.B. Patients

+
1549 Shri S. M. Banerjee:
'Y Shri Tangamani:

Will the Minister of Transport and
‘Communications be pleased to state:

(a) whether after expiry of leave
- with pay a T.B. patient gets allow-
ance of Rs. 50 in the case of dock
labour employee and Rs. 30 to Rs. 50
in the case of railway employee;

Ab) if so, whether such benefit has
Heen extended to the Posts and Tele-
gaphs employees suffering from T.B;
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(c) if not, whether Government
propose to extend the facility to
P. & T. employe s also?

The Minister of Transpor! and
Jommunications (Dr. P. Subbarayan):
(a) Yes, only the workers of the
Dock Labour Board, Calcutta and the
Railway employees.

(b) No.

(c) Yes; but financial assistance on
an ad hoc basis is proposed to be
given,

Shri S. M. Banerjee: May I know
what are the concessions which are
given to the T.B. patients who are
employe~s of the P. & T, at present?

Dr. P. Subbarayan: We found the
concessions inadequate; so we are
establishing the welfare fund from
which ad hoc grants will be given, as
stated in answer to pari (c) of the
question.

Shri S. M, Banerjce: A T.B.
patient who is ¢mployed under the
P. & T. is allowed 18 months’ 1 ave
for improvement or for recovery. I
want to know whe her he is paid any
allowance during this period of leave,
and whether such ] ave is given.

Dr. P. Subbarayan: The period of
leave depends upon the state of the
patient. Of course we giv an allow-
ance to him during the ‘ime of his
leave, but it may not be as much as
is given by the railways or the Dock
Labour Board.

Misappropriation of Funds

r Bhri+S. M. Banerjee:
Shrimati Parvathi
Krishnan:
| Shri Achar:

Will the Minister of Railways be
pleased to state:

*1550.

(a) whether the Special Police
Establishment has drtected mis-
appropriation of Rs. 20 lakhs in the
execution of a railway project for the
doubling of track in the nghra-
Ratlam sector of the Western Railway;

i
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(b) if so, what are the findings of
the Special Police Establishment;

(c) whether some Railway officers
are also involved in it;

(d) whether any departmental
inquiry has been instituted; and

(e) if so, when this
likely to be concluded?

inquiry is

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) While
finalising the earth work contracts of
Godhra-Ratlam  doubling, it was
revealed that some overpayment were
made in ‘“on account” bills. The
case has been handed over to the
Special Police Establishment for
investigation.

(b) Investigations are in progress.

(c) Does not arise.

(d) and (e). Departmental enquiries
were madec.

Shri S. M. Banerjee: Since it
appeared in the newspapers that the
amount! involved in this is about
Rs. 20 lakhs, I want to know the
finding of the departmental enquiry
and the amount involved.

Mr. Speaker: He said, in answer to
(b), that they have not yet con-
cluded the investigation.

The Minister of Railways (Shri
Jagjivan Ram): In regard to the earth
works, there were on account pay-
ments of on account bills. On receipt
of some anonymous letters and also
from departmental scrutiny, it
appeared that there might have been
some overpayment. The matter has
been referred to the Special Police
Establishment. Unless we get their
report, it will not be possible to say
what is the amount involved and who
are the officers involved.

Shri Sadhan Gupta: May 1 know
whether the Special Police have
arrested anybody on suspicion and if
s0, how many had been arrested?

APRIL 18, 1960

Oral Answers 12162

Shri Jagjivan Ram: No they have
registered a case and they are inves-
tigating.

Shri Sinhasan Singh: In reply to
(c), the hon. Deputy Minister stated
“Does not arise” and in reply to (b)
he said that investigations are in pro-
gress; in reply to (d), he said that
departmental enquiries were made.
May I know whether any officer is
involved in the cnquiry and if so,
how the answer to (c) was in the
negative?

Shri Jagjivan Ram: As I  have
stated, from the preliminary techni-
cal enquiry, it appeared the overpay-
ment is suspected. But we. cannot
definitely say at this stage, unless we
have received the report of the inves-
tigation of the SPE, the amount in-
volved and the officers involved in this
case. '

Shri Sinhasan Singh: If the
departmental enquiry is going on, it
must be going on with respect to
certain individuals, whether they are
officers or not. But the reply to (c)
is “Does not arise,” which means no
officer was involved. If a formal
enquiry is going on, there must be
a definite person involved.

Shri Jagjivan Ram: The answer
was given as “Does not arise”, because
the investigation is still going on.

Mr. Speaker: There are two
enquiries—departmental enquiry and
special police enquiry. (¢) arises out
of (b). Therefore, unless the police
send their report, the hon. Minister
is not willing to say whether any
railway officer is involved or not.
Is it so?

Shri Jagjivan Ram: Yes.

Shri S. M. Banerjee: After the
receipt of the anonymous letter or
whatever it may be, a departmental
enquiry was held and because they
could not arrive at a definite con-
clusion, the case was handed over to
the SPE. My submission is the hon.
Minister is in possession ‘of seme
information about the departmental
inquiry. We want to know what was
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the finding of the
enquiry.

Shri Jagjivan Ram: [ am certain-
ly in possession of some facts, but
whether those facts will stand after
turther investigation is a doubtful
position. Today if I say that some
officers are involved and tomorrow if
by investigation, I find that they arc
not involved it will be unfair to the
officers. Therefore, I am not pro-
ceeding on the basis of the preliminary
information that we have got. All
these matters have been referred to
the SPE and after we receive their

departmental

report, appropriate action will be
taken.
Shri Achar: When these alleged

misappropriations take place, is there
no way by which the department
itself could find it out?

Mr. Speaker: 1 am really surprised
at these questions. The hon. Minister
said that therc was a departmental
enquiry and some tentative conclu-
sions were arrived at. It is a matter
where he did not want to stop with
the departmcental enquiry, but want-
ed to proceed further and he has
referred it to the special police. So,
pending the enquiry by the police, it
will not be right and proper and it
will be embarrassing both to the
officers and to Government to dis-
close the result of the departmental
enquiry.

Shri Achar: My question was,
when these misappropriations took
place, how is it that nothing was done
until somebody from outsfde files an
anonymous application?

Shri Jagjivan Ram: Thce matter
relates to certain carth works. There
are engineers who have to certify
the classification of the work done and
there is individual discretion in the
classification of the work, whether the
earth is soft, hard or rocky. We have
to depend at a certain stage on certain
officers for the classification. Unless
there was some suspicion that some
officers were involved, there was no
case for reference to the S.P.E.
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Shri S. M. Banerjee: I warit to-
know what is the amount involved.
The Minister stated that there was
some overpayment. I want to 'know
whether it is a fact that the ' con-
tractor did not pay the real wages
to the adivasi labourers.

Mr. Speaker: All these were asked
in the earlier stage.

Shri S. M. Banerjee: But there was
no reply.

Shri M. C. Jain: When was the-
departmental enquiry held and when.
was the case handed over tg the:
S.PE.?” 1 want to know the dates.

Shri Jagjivan Ram: I do no.t think’
1 have got the dates now, but as soon
as it was found that there was some
prima facie case, it was referred to
the S.P.E. If the hon. Member tables
another question, I shall give the
dates. B

Mr. Speaker: I am not going to.
ullow that. How does it improve
the situation and the knowledge of
the House? Next question.

Supply of Waters from Tungabhadra

*1551. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the differences beiween
the Andhra Pradesh and Mysore Gov-
ernments in regard to the supply of
waters of Tungabhadra to Gadwal
and Alampur have been composed;

(b) the exact nature of the differ-
ences;

(c) whether the matter has been
referred to the Centre for arbitration;
and

(d) "the action taken by the Centre
in the matter? "

The Depu.y Minister of Irrigation
and Power (Shri Hathi): (a) Not yet,
Sir.

(b) While the Andhra Pradesh
Government are of the view that the
Gadwal and Alampur Taluks ark
within the scope of the Tungabhadra
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Left Bank Canal scheme, the Gov-
erament of Mysore hold the view that
they are not included in the scheme
as sanctioned by the former Hyder-
.abad Government.

4¢) No, S+
‘{d) Does not arise,

Shri Rami Reddy: May I know
whether  Centre will  initiate  any
action in this matter?

Shri Hathi: The two State Govern-
ments are discussing this matter. They
et in November, 19589 and we have
offered our services if they so desire.
We have not heard anything frpm
the two Governments as yet.

Shri Rami Reddy: Is it a fact that
vesords pertaining to Gadwal and
Adampur and the left bank canal
were made over to the Mysore Gov-
ernment at the time of the re-organi-
sation of States and the Andhra Gov-
ernment has requested the Mysore
iGovernment to show those records to
come to a final conclusion in the
matter?

Shri Hathi: Yes; it is a fact and
ihe Central Government did request
the Mysore Government to give those
records. But those records do not
throw much light on the subject.

Shri Rami Reddy: May I know
whether the left bank canal has been
so designed as to carry additional
water for irrigating Alampur and
Gadwal area?

Shri Hathi: The whole question is
wunder cxamination.

Shri Basappa: May 1 know whether
Alampur and Gadwal lie in the tail
end of the left bank canal and
whether the water taken in.this canal
has not yet reached even the 60th
mile, whereas Alampur and Gadwal
}e in the 120th mile or so?

Shri Hathi: At first, it will be 127
miles plus 14 miles to be constructed.
MAfter that, these two branches will

coRe Uup.
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Shri Rami Reddy: May I know
whether it is not a fact that the
former Hyderabad State was allotted
100,000 million cubic feet of water and
out of that, th: Hyderabad Govern-
ment had allotted 82,000 million cubic
feet for irrigating the former Hyder-
abad Karnatak area and the remain-
ing 18,000 million cubic feet of water
was res'rved for irrigating the two
taluks of Gadwal and Alampur?

Shri Hathi: That is what the
Andhra Government says.

Shri Heda: May I know whether
it is a fact that when the Hyderabad
Government was considering this
project and the allocation of waters,
at that time Gadwal and Alampur
taluks were part of Raichur district
where this project exists and whether
under the original scheme the canal
went up to the end of not only
Gadwal and Alampur taluks but it
went into the heart of Nalgonda

district?

Shri Hathi: That is the subject of
dispute. One party says that it is
includ-d in the project and the other
party says that it is not included.
That has to be determined, because
the original records are not forth-
coming to show up the truth.

Shri M. S. Murty: May I have
whether it is not a fact that this is
the only source of irrigation for
Gadwal and Alampur taluks?

Shri Hathi: May be.
Theft at Calcutta Docks

*1552. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to lay a state-
ment showing:

(a) the number of thefts of import-
ed materials in Calcutta Docks during
1959-60;

(b) the number of claims preferred
in this connection by the aggrieved
parties during 1959-60; and

(¢) whether it is a fact that theftis
of such imported materials in Caleutta
docks are increasing?
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The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) to (¢). A
statement is laid on the Table of the
Lok Sabha.

STATEMENT

t{a) The total number of thefts in
Calcutta Docks, including both
imports and exports during the period
from April 1959 to February 1960 is
558. The figure includes doubtful
cases of thefts also. The number of
thefts in March 1960 is not yet known.
Separate figures for imports and
exports have been called for and will
be laid on the Table of the House in
due course.

(b) Claims for thefts are met in
the first instance by Shipping Agents
and Insurance Companies. They are
not however prepared to disclose the
information, regarding number or
amount. The Commissioners are
legally liable for only a portion of
the Claims met by these parties, as
therc is a statutory limit in the Cal-
cutta Port Act for claims that may
be preferred against the Commis-
sioners for loss of goods.

(¢) No Sir. Actually the Port
Commissioners have been taking
several measures to check these
thefis.

Shri Raghunath Singh: It appears
from the statement that during the
last ten months 558 thefts had taken
place at the Calcutta docks. What
steps are being taken by the Govern-
‘ment to check the thefts which are
occurring at the rate of two per day?

Shri Raj Bahadur: We are main-
taining a very strong police force and
watchmen. We are spending about
Rs. 21 lakhs per annum on the police
including river police and about Rs. 5
lakhs on the watchmen, which is a
tremendous amount. Apart from that,
we bhave got the Anti-pilferage Com-
mittee, in which are represented the
Calcutta Import Traders’ Association,
banks, insurance companies, customs,
‘peticc and port commissioners. They
saggest ways and means to stop pil-
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ferage. Certain steps have been sug-
gested. If the hon. Member so desires,.
I can detail them all. I think they'
will all help in checking thefts and
pilferage.

Shri Raghunath Singh: May I know
the amount involved in these 5858
theft cases?

Shri Raj Bahadur: As the hqga.
Member might have seen from the
statement, claims in respect of pil-
ferages or losses are paid by the ship-
ping agents or by the insurance com-
panies and the port commissioners are
liable to pay only a very small part.
The shipping agencies and the insur-
ance companies do not disclose either
the nature or the amount of the claims
that they have got to satisfy.

Shri Aurobinde Ghosal: May 1 know
whether the thefts in such large num-
bers are due to the corrupt police?

Shri Raj Bahadur: I would not say
that, because the police do try their
best to detect cases. There may be
some cases where some people do all
that. But we have not received from
the hon. Member any particular inci-
dent or case in which a police officer
has been suspected of corruption, or
conniving with the pilferers.

Shri M. C. Jain: May I know if as
a result of the measures taken by the
Government the number of thefts has
decreased?

Shri Raj Bahadur: Yes, Sir. The
consensus of opinion of the anti-
pilferage committee is that the num-
ber of thefts and pilferages has
decreased.

Shri Hem Barua: In view of the
fact that the hon. Minister has stated
that the shipping agents and the Life
Insurance Corporation do not......

Shri Raj Bahadur: Insurance com-
panies and not the Life Insurance
Corporation.

Shri Hem Barua: 1 am sorry, insur-
ance companies. In view of the fact
that the shipping agents and the
insurance companies do not reveal the
details of the thefts, 558 in number,

S W .
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,may I know the percentage which has
been paid by the Government or the
Port Commissioners so far?

Shri Raj Bahadur: I am not able to
say the percentage, but the total
amount paid by the port commis-
sioners not only in respect of pilfer-
age cases but also other claims like
traffic claims came to Rs. 1,59,331 in
1958-59 and Rs. 1,01,398 from 1st April,
1959 to February, 1960. The amount
of compensation for pilferage would
be only a part of this.

Shri Hem Barua: What is the total
number of cases of pilferage, losses
and all that in which the amounts
were paid by the port commissioner?

Shri Raj Bahadar: The total num-
ber of cases, as I have indicated in
my statement, is 558 from April 1959
to February 1960.

Mr. Speaker: The hon. Member
wanted to know the number of cases
with respect to which Rs. 1 lakh and
odd have been paid by the port
authorities.

Shri Raj Bahadur: That particular
information I have not got with me.
I have given certain other figures for
1958-59 and 1959-60 upto February.

Shri S. M. Banerjee: The hon.
Minister has stated that the total
number of cases is 558. Then he goes
on to say that the number of thefts
includes doubtful cases of theft also.
I want to know the number of cases
which are doubtful and the number
of cases which the Government are
sure arec theft cases.

Shri Raj Bahadur: As 1 said, the
shipping agents and the insurance
companies which cover those com-
modities or goods against loss or
damage they have to investigate into
these. The exact number of doubtful
cases is not known.

Shri S. M. Banerjee: Have any
people been arrested?

Shri Raj Bahadar: Recently some
receivers of stolen property were
wpprehended.
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Shri Hem Barua: The hon. Minister
has stated that some receivers of
stolen property have been punished.
May I know whether the givers have
been apprehended?

Mr. Speaker: Next question.

Violation of Indian Aircraft Rules by
Kalinga and other Airlines

+
[' Shri S. M. Banerjee:
¥1555. { Shrimati Renu Chakra-
[ vartty:

Will the Minister of Transport amd
Communications be pleased to state:

(a) what is the report of the
enquiry committee set up under the
Chairmanship of Shri R. N. Kathju,
Deputy Director-General, Civil Avia-
tion held at Calcutta airport from 1st
to 12th December, 1959 to enquire into
allegations of irregularity and viola-
tion of Indian Aircraft Rules by
Kalinga and other private Airline
Operators: and

(b) whether any irregularities con-
cerning the activities of Aeronautical
Inspection Department  (Calcutta)
were established?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) The
Enquiry Committee which investi-
gated allegations regarding mal-
practices and irregularities on the part
of certain non-scheduled operators has
submitted its reports and these are
under consideration.

(b) Two cases were brought to
light in which the inspection staff had
not exercised sufficient vigilance.

Shri S. M. Banerjee: May I know
whether  the violation of Aircraft
Rules was also included in the terms
of reference of the R. N. Kathju Com-
mittee?

Shri Mohiuddin: There were certain
irregularities and breach of the con-
ditions laid down in the  Aircraft
Act and rules. Those were the points
that were to be investigated’

Shri S. M. Banerjee: May I . know
whether it is a fact that in one.of the
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private airlines, Kalinga Airlines, in
one year therc were six accidents and
the main reason for those accidents
was certain defects in the aircraft? If
so, is it also one of the terms of re-
ference to the Kathju committee?

Shri Mohinddin: I am not in a posi-
tion to give the number of accidents
for the last year or so. But this in-
vestigation arose out of one accident
that took place some time ago.

Shri Ansar Harvani: What action
has been taken against the inspection
staff which did not take sufficient vigi-
lance?

Shri Mohiuddin: As I have said, e
reports are under consideration and
after Government have taken some
decision on them the nccessary action
will be taken.

Shri Joachim Alva: Calcutta is a
very heavy traffic centre and so many
accidents have taken place in the
Caleutta-Assam arca. I want to know
why there was laxity on that line on
the part of the Civil Aviation Depart-
ment.

Shri Mohiuddin: 1 have already
stated that in two cases it was found
‘hat the staff have not exercised suffi-
cient vigilance and this has come to
notice only recently. The other cases
have not yvet come to our notice. If
and when thevy come to our notice,
necessarv action will be taken.

Y @TETETAT ¢ T /AT ®AT ST
qy TATT T FAO FST F TF FTOAO

TAAHAATHE F AT T IAE. ..
(Inrerruptions)

Mr. Speaker: Order, order. The
hon, Member is referring to some
other question.

Shri Jaipal Singh: May I  kuow
whether another no less serious irre-
gularity that the Committee found is
n regard to non-enforcement of pay-
Joad rules. May I know the number
of accidents due to over-loading?

Shri Mohinddin: I am afraid, I
would not give the details now. The
anvestigation report on this accident
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will be placed in the library of the
House later.

Shri Ram Krishan Gupta: The hon.
Minister has just now stated that the
Government have rcceived the re-
port of the Committee. May I know
the findings of the Committee regard-
ing these allegations of irregularities?

Shri Mohiuddin: The report is still
under examination by the Govern-
ment.

Shri S. M. Banerjee: I want to know
whether it is a fact that the licence
of the Kalinga Airlines is being
renewed. If so, will Government con-
sider the question of not renewing it
till this report is considered?

Shri Mohiuddin: As far as I am
aware, the licence is not due for ve-
newal immediately either this mounth
or next month.

Shri M. C. Jain: When was the re-
port received by the Government?
‘What is the time lag between its
receipt and the date on which the
final decision is taken?

Shri Mohiuddin: The report of the
Committee was received by the end
of February or beginning of March.

Aerodromes in Jammu and Kashmir

+
[ Shri A, M. Tariq:
#1556, < Shri D. C. Sharma:
LShri P. C. Borooah:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether it is a fact that the
control and management of aero-
dromes in Jammu and Kashmir has
been taken over by the Director
General of Civil Aviation of Govern-
ment of India;

(b) if so, the reasons therefor; and

(c) the developments proposed by
Government of India to improve these
aerodromes?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (c). As
the passenger handling facilities &t
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Srinagar and Jammu Aerodromes
I krwere not adequate, the Director
paiGeneral of Civil Aviation has taken
Corover control of the terminal building
" Bat Srinagar and will also shortly take
the over the terminal building at Jammu.

It is proposed suitably to furnish the
int _buildings and improve the toilet facili-
'S ‘ties and the catering arrangements
“85¢ there.

539: Shri A. M. Tariq: May I know if
to the Government are aware of the fact
mgthat during the winter season it
ily becomes very difficult for the passen-

gers to sit in the big hall at the aero-
i ldrome? Is there any proposal before
eI the Government to have central heat-
ing arrangement?

. . Shri Mohiuddin: Yes, Sir. That is
! ‘exactly what we propose to do. That
is the purpose of taking over the
;_tl' terminal buildings by the DGCA.

. Shri P. C. Borooah: Is there any
‘plan for providing housing facilities
also in the Kashmir air terminals, as
:;thene are very inadequate at the pre-
sent moment?
Shri Mohiuddin: Housing the
employees? That will be considered.

®  Mr. Speaker: Shri D. C. Sharma.

) Shri P. C. Borooah: Will Viscount
service be introduced to Srinagar?

Mr., Speaker: I have called Shri
D. C. Sharma. I will call the hon.
Member again.

Shri D. C. Sharma: May I know
whether the improvements which are
going to be effected will relate only
to the main buildings or in regard to
runways and other things which are
necessary for giving more facilities to
the passengers?

. Shri Mohinddin: As far as I am
, aware, the runways are quite good for
the purpose for which they are made.

Shri A. M. Tariq: May 1 know
whether Government are aware of the
fact that up to this time no arrange-
ments have been made by the Govern-
ment of India for the purpose of
accommodation for the employees of

all
pa
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the Corporation at the Jammu and
Srinagar aerodromes? Is there any
proposal before Government to make
some arrangement for their accom-
modation?

Shri Mohiuddin: This question is
about the terminal building. I am
not aware of any arrangements made
for housing the employees,

Mr. Speaker: Next question.
London-Lahore-New Delhi Bus Service

+
[ Shri P. C. Borooah:
\Shri Ram Krishan Gupta:

Will the Minister of Transport -and
Communications be pleased to state:

*1557.

(a) whether it is a fact that a bus
service linking London, Lahore and
New Delhi will be introduced shortly;
and

(b) if so, the details thereof?

The Minister of State in the Mimis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Some private parties intend to operate
such bus services but their proposals
in this behalf are still in an explora-
tory stage.

Shri P. C. Borooah: May 1 know
whether it will be a regular service?

Shri Raj Bahadur: Even the pro-
posals that we have received are yel
in an exploratory stage.

Shri P. C. Borooah: May I know
whether Government welcomes this

proposal?

Shri Raj Bahadur: We would lke
if something could be done for the
tourists and pilgrims to Mecca and
other places.

Shri Ram Krishan Gupta: May 1
know whether the attention of the
Government has been drawn to the
news item in the papers that the
sorvice will be introduced from 2%th
April, 19607

Shri R2j Bahadur: As the hon.
Member might know, in 18957 and agaim_
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in 1958 and 1959 some foreign com-
panies or foreign people did start
such services on an ad hoc basis. May-
be some one of such services might be

referred to in that particular press
statement.

Shri P. C. Borooah: May I know
whether the Government of India
was consulted by these parties who
were sponsoring the service?

Shri Raj Bahadur: If they start

from the London end, on account of
the convention that is there, they
take out what is known as the Tripty-
que and complete the other necessary
formalities at that end. We are par-
ties to that convention, and therefore
we are consulted only in terms of
that convention.

Shri N. R. Muniswamy: May I
know whether any preliminaries have
been worked out with regard to the
passports, visas and customs regula-
tions and other things in this respect?

Shri Raj Bahadur: This particular
question is limited to the import of
motor vehicles or the use of motor
vehicles which are imported from
foreign countries, carrying tourists or
other travellers, and it does not con-
cern the question of visas and pass-
port in regard to which the normal
rules apply.
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Shri D. C. Sharma: It is caid in the
statement that periodical disinfection
of all drinking water wells is b<ing
carried out. May 1 know how many
wells have been disinfected so far?

Shri Karmarkar: I should like to
have notice of that question.

Shri D, C. Sharma: It is also said
in the statement that routine anti-fly
measures and improvement of food
hygiene are being intensified. Mauy 1
know what are the anti-fly measures
taken and how much of the area cf
Delhi and New Delhi has been  co-
vered?

Shri Karmarkar: Anti—ﬂy measures
are normal routine hygiene measures.

Mr. Speaker: He wants the details.

Shri D. C. Sharma: These are like
the prospects of a new company that
is 'going to be floated. I want to know
the balance sheet. 1 want to know
where the anti-fly measures  have
been introduced and what part of
Delh: and New Delhi has been cover-
ed <o far.

Shri Karmarkar: Every part must
have been covered. 1 have no doubt
about it

Shri D. C. Sharma rose—

Mr. Speaker: He says that  every
portion of Delhi has been covered
and there is no incidence of cholera.
Hon. Members, by their conversation
and questions here, raise a  difficulty
outside.

Shri Karmarkar: And if there arc
fues in the House they might better
deal with them, Sir.

Mr. Speaker:
oW,

There is no trouble

o araTar ;AT W AT B
=t grar qT @y F9 4, AfeT w1
T for s fer W agd ot
A w7 A WA S g aaeEa fE
HATEY FY @4 & TOFA & f9g T w0
I TR 7
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Shri Karmarkar: The population has
of course been increasing. There is
nothing of plague, and much less of
cholera. As for population problems,
I think the hon. Member should table
a separate question.

Train Accident on Jubbulpore-Itarsi
Section

+

[ Sardar A. S. Saigal:
*1559.0 Shri P. G. Deb:

\ Shri D. C. Sharma:

Will the: Minister of Railways be
pleased to state:

(a) whether a railway accident
took place on Jubbulpore-Itarsi Sec-
tion of Central Railway on the 3rd
April, 1960;

(b) if so, the cause of the accident;
and

(c) the action taken in the matter?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Not
on 3rd April, 1960, but on 2nd April,
1960, at about 8.00 hours, the engine
and five vehicles of No. 765 Down
Goods train derailed at Bankhed:
station on the Itarsi-Jubbulpore sec-
tion of the Central Railway.

(b) The cause of the accident is
under investigation.

(¢) Suitable action will be taken
by the Railway Administration after
finalisation of the Enquiry proceedings.

Sardar A. S. Saigal: May I know
whether Government is contemplat-
ing to pay any compensation to the
victims of the accident?

Shri S. V. Ramaswamy: If compen-
sation is admissible, it will come under
the Workme¢ -'s Compensation Act, and
it will be cons'dceied in due course.

Shri D. C. Sharma: May I know
whether the enquiry has been entrust-
ed to the Inspector of Railways or to
some other agency and, if so, what is
the nature of that agency?

Shri S. V. Ramaswamy: It is a com-
mittee of Railway officers who are
enquiring into the matter.
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Sardar A. S, Saigal: How long will
the committee take to examine it?

Shri 8. V. Ramaswamy: As long as
they deem it necessary.

Mr. Speakcer: How are we better
off?

Shri Raghunath Singh: Practically
-one month has passed. We want to
know the immediate cause of the
accident.

The Minister of Railways (Shri
Jagjivan Ram): Fifteen days only.

Shri S. V. Ramaswamy: I submitted
‘the cause of the accident is under
investigation,

India-New York Air Service

+
(Shri Ram Krishan Gupta:
‘1560.{ Shri Pangarkar:
Shri Bibhuti Mishra:
| Shri S. A. Mehdi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 182 on the 20th November,
1959 and state the nature of progress
made so far in starting and operating
air services from India via West Asia,
Europe andq Canada to New York?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Air India
International propose to inaugurate a
regular service to New York on the
14th May 1960. The Corporation has
successfully operated a proving flight
to New York preliminary to the
commencement of regular services.

Shri Ram KErishan Gupta: May I
know the maximum time to be taken
in reaching New York from India?

Shri Mohinddin: I think if there
‘were direct flights from India to New
“York without any stoppages, it will
‘be about 15 to 16 hours.

Shri Hem Barma: May I know whe-
‘ther Air India International propose
to commission the services of Boeings
707 for this service from here to New
York?

227 (Ai) LS—2
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Shri Mohiuddin: Yes, it will be
Boeings that will fly from Bombay via
the Continental ports to London, and
from London to New York.

Shri Hem Barua: May I know the
number of Boeings 707 that this Cor-
poration has so far purchased, and
what is the expenditure involved in
it?

The Minister of Transpori and
Communications (Dr. P. Subbarayan):
We have got three of them now, we
hope to get another in 1961. Hon.
Members may rest assured that we
will not start a service unless we
have sufficient planes at our disposal.

Shri Jaipal Singh: I only want to
seek a clarification. The hon. Deputy
Minister just now indicated that a
non-stop flight from India to New
York would take about 16 hours. Ts
the Boeing capable of carrying fuel
for 16 hours of non-stop flight?

Dr. P. Subbarayan: 1 think there
has been some mistake, because, as
international services go, there are
stops, and these planes have got to
carry fuel as well. Therefore, when
there is such a necessity, stops will
be made, because we are not going
to fly to the danger of the passengers.

Shri Jaipal Singh: I have been mis-
understood in my question. The
Deputy Minister said, when he was
asked about the maximum time, I
think the question itself was wrong,
at any rate, the hon. Minister refer-
red to it—that for a non-stop flight,
that is to say there is no stopping for
refuelling, it will take 16 hours. Is
the Boeing 707 capable of carrying
sufficient fuel to fly non-stop for 16
hours? That is my question.

Dr. P. Subbarayan: I have already
stated that it is not possible to fiy
non-stop for 18 hours without refuel-
ling. I think the hon. Member him-
self admitted that he put my
colleague into a wrong position by
asking a wrong question.

Shri Jaipal Singh: It is he, not I

Mr. Speaker: It is academic. Whea
there is no fuel, they have to stop.
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World Bank Team’s Visit

-

r Shri Raghunath Singh:
*1561. { Shri D. C. Sharma:
LShri Aurobindo Ghosal:

Will the Minister of Railways be
pleased tu state:

(a) whether it is a fact that a two
member world bank team has arrived
in India for a three-week tour of
various railway centres; and

(b) if so, whether the team has sub-
mitted any report or suggestions after
their tour?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,
Sir. vk

(b) No, Sir. Such teams submit
their reports to the Bank and not to
the Government of India.

Shri Raghunath Singh: May I know
whether the manufacture of electric
locomotives was also studied by this
team?

Shri Shahnawaz Khan: They were
taken round and shown the line capa-
city works, doubling, yard remodel-
ling, electrification etc., and they were
taken round various workshops, and
they saw what was going on.

Shri D. C, Sharma: What is the
amount of loan that is being asked
from the World Bank for the moder-
nisation and remodelling of railways?

'Shri Shahnawaz Khan: So far, we
have received a loan of 225 million
dollars; it is likely that a further loan
of 30 million dollars may be negotia-
ted with the Bank shortly.

Shri T. B. Vittal Rao: The World
Bank loans are being granted at m
very high rate of interest. May I
know whether this third loan will
also be at the same high rate of inter-
est of 53 to 6 per cent per annum?

APRIL 18, 1960

Oral Answers 1218,

The Minister of Railways (Shri
Jagjivan Ram): I do not think we can
call it a very high rate of interest.
The Finance Ministry is there to nego-
tiate the loan, and when it thinks the
terms are favourable, we accept the
loan; also to meet our requirements
of foreign exchange, we have to take
it.

Shri Hem Barua: What is the pur-
pose of this World Bank team moving
about in the country? Is it to ussess
the need or the conditions for fresh
loans, or just to examine and see the
working of the loans that they have
already given?

Shri Jagjivan Ram: Generally, the
team comes when they have to
advance a loan to see the working of
the railways, and to see how far the
Second Five Year Plan, so far as the
foreign exchange component is con-
cerned, has been implemenied.

Shri D. C. Sharma: May I know
the purpose for which the loan was
asked, and whether there was any
meeting between the Minister and the
World Bank mission to clarify the
position and to explain it?

Shri Shahnawaz Khan: The loan is
given for development and moderni-
sation of the Indian railways. The
team did not meet the Minister.

Shri Goray: May I know whether
this team has the authority to criti-
cise any of the schemes that have
been worked out?

Shri Jagjivan Ram: As has been
said, they will submit their report to
the World Bank, but so far as our
information goes, they have spoken
very highly of the Indian railways.

Pay Commission’s Recommendations

*1562. Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any special officer has
been appointed or deputed to discuss
the wvarious recommendations of the:
Pay Commission with the employees”
representatives of Civil Aviation;
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(b) if so, the number of meetings
held; and

(c) the results achieved?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No special
officer has been appointed for the pur-
pose, but the recommendations of the
Pay Commission are being examined
by wovernment in consultation with
the Director General of Civil Aviation.

(b) and (c). Do not arise.

Shri 8. M. Banerjee: The Pay Com-
mission has recommended only six or
seven pay scales for so many cate-
gories of employees in Civil Aviation.
1 want to know whether the em-
ployees’ representatives will be con-
sulted at the time of fixing of their
salaries and to discuss other points
raised by the Pay Commission.

Mr. Speaker: The same question
was asked a few days back, and the
hon. Finance Minister said he was
not going to consult. All the repre-
sentations had already been received
by the Pay Commission, and they
would examine them.

Shri S. M. Banerjee: May I submit
for your information.. ..

Mr. Speaker: The hon. Member
wants to make suggestions in the
Question Hour.

Shri S. M. Banerjee: My question
was based on the information given
by the Minister that for the P. & T.
f:'mployees an officer is there, and he
1s discussing not the fundamental
things, but the other issues arising
out of them,

Mr. Speaker: No, no. Questions
have been asked whether, notwith-
standing the fact that one person is
the representative, they would re-
ceive  representations now., The
Finance Minister said no new repre-
sentations would be received.

Shri 8. M. Banerjee: This is about
civil aviation.

Mr. Speaker: Does he mean to say

that the hon. Finance Minister does
not control all the Ministries?

CHAITRA 29, 1882 (SAKA)
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Shri S. M. Banerjee: Not that, Sir.

Mr. Speaker: We are trying (o
force the Government to do a thing
they are not willing to.

Shri S. M. Banerjee: They are wili-
ing, that is why I asked.

Mr. Speaker: If he iz willing, (ot
the Finance Minister make a state-
ment later on.

Traffic Department in Delhi
Adminisiration

#1563. Shri D. C. Sharma: Will the
Minister of Transport and Commumni-
cations be pleased to state:

(a) whether a proposal to se. up
a Traffic Department in the Delhi
Administration to tackle the manifold
problems of transportation in urban
Delhi is under consideration of the

Union Government;

(b) if so, the nature of the scheme;
and

‘¢) the brief detail: thereof?

The Minister of State in the Mindis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir

(b) and (¢). Do not arise.

Shri Ram Krishan Gupta: May I
request that Question No. 1565 may be
answered, because it is very import-
ant? There was some news also in
the papers about leakage of report.
Therefore, I request you that il may
be taken up.

Mr. Speaker: Is the hon. Minister
willing to answer?

The Deputy Minister of Irrigatiea
and Power (Shri Hathl): Yes.

Bhakra Mishap Enquiry Report

*1565. Shri Ram Krishan Gupta:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Committee ap-
pointed to investigate into the causes
of Bhakra mishap has completed en-
quiry and submitted report; and

(b) if so, the details thereof?
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Shri Hathi: (a) Yes, Sir. The re
port has been submitted to the Punjab
Government.

(b) The report is under exami-
nation by that Government.

“Shri Ram Krishan Gupta: May I
know whether any officer has been
held guilty for this accident?

Shri Hathi: The report has been
submitted to ! Punjzb Government
and it is being considered by that
Government. We have not yet got
the report.

[

; Shri Ram Krishan Gupta: May 1
know whether it is a fact that the
committee consulted Dr. Slocum, the
American expert, before submitting
the final report, and if so. what his
opinion was in this regard”

Shri Hathi: As I have just stated.
the report has been submitted to the
Punjab Government and that is being
considered by that Government. We
bave not yet got the details of the
report.

Shri Hem Barua: May | know whe-
ther the Government of India have
any informagon as to the fact that
this report is one of the most non-
commital reports, that has ever been
submitted, and that it does not appor-
tion any blame on anybody?

Shri Hathi: My reply is very clear.
That report has been submitted to the
Punjab Government, and that Gov-
ernment are examining it.

Shri Braj Raj Singh: May I know
whether Government have any idea
as to when they are expecting to
veceive this report themselves? May
1 know whether they have asked the
Punjab Government to give a copy

*hem?

Shri Hathi: The Punjab Govern-
ment received it .only a few days
back, and they may take some time.

and then it will come to us in due
course,

APRIL 18, 1860
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Shri D. C. Sharma: May I know
whether the report will be laid on the
Table of the House and will be dis-
cussed on the floor of this House?

Shri Hathi: It all depends; only
after its receipt, we can say.

WRITTEN ANSWERS TO
QUESTIONS

Railway Sleepers

*1545. Shri Bibhuti Mishra: Will
the Minister of Rallways be pleased
to state:

(a) whether Government propose
to purchase wood from Nepal for
railway sleeperc;

{b) if so, the quantitly thereof; and

(c) the rate at which it would be
purchased?

The Deputy Minister of Railways
(Shri Shahnawag Khan): (a) Yes,
Sir.

(b) The demand for sieepers of
durable species such asg Sal is very
high and all available sleepers can
be purchased within the ceiling
rates. Actual purchases vary from
year to year but in 1960-61, the fol-
lowing minimum quantities are pro-
posed to be purchased:

Track Sleepers—11,405 Nos.
Specials—3,00,000 Cft.

(c) A statement is laid on the
Table of the Lok Sabha.

STATEMENT

Track Sleepers and  Specials are
proposed to be purchased against ten-
ders for 1960-81 a!: rates within the
ceiling limits as indicated below:—

CELLING RATES
Track sleepers B.G. Rs. 22-00 per sleeper
M.G. Rs.10-75
N.G. Rs. 6-%50

5°t0 6 Rs. 7°25 per cft.
7w8 Rs. 750 , ,
” Rs 8:00 2 »

" L1

" "

Specials
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10 Rs. 8-25 per cft,
1mm’to12’ Rs. 875 ,,
13’014’ Rs. 9°25 ..
15’ Rs. 975 5 m
l 16’ Rs.10:25 ,,

17"to 18’ Rs.11°25 ,,
Over 18° Rs.11:75 ,, .

Loah to Delhi Municipal Corporation

*1547. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No. 1108 on the 21s{ December, 1959
and state:

(a) whether the loan asked for by
the Delhi Municipal Corporation from
the Central Government for purchase
of 100 buses has since been given;

(b) if so, whether any progress has
been made in the purchase of buses;
and

(c) the number of buses purchased
so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). Out
of the total allocation of Rs. 210
lakhs for the Delhi Transport Under-
taking in the 2nd Five Year Plan, the
Undertaking has already drawn loans
amounting to Rs. 170 lakhs upto the
end of 1959-60. A provision of Rs. 40
lakhs (instead of Rs. 70 lakhs asked
for) has been made in the Central
Budget for 1960-61 for loan to the
Delhi Municipal Corporation for the
Delhi Transport Undertaking. Since
September 1958, 51 buses, the orders
for which were placed earlier, have
been received and added to the flenrt
of the Undertaking. Orderz for K0
more buses have been placed and the
vehicles are expected to be delivered
in 1960-61.

Theft of Postal Articles in Delhi

*1553. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pleased to stale:

(a) whether it is a fact that a
watch is being kept about thefts of
postal articles at Delhi; and

(b) if so, the result thereof?

The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) A watch is kept only on receipt
and delivery of foreign periodicals.

(b) The result of the watch ilas
been satisfactory.

»

Plane Crash at Jorhat

*1554. Shrimati Mafida Ahmed:

Will the Minister of Transport and
Commaunications be pleased to state:

(a) whether the enquiry regarding
the crash of an aeroplane at Jorhgy
on the 10th March, 19680 while giving
demonstration flight has been com-
pleted; and

(b) if so, the details thereot?

The Deputy Minister of Civil’
Aviation (Shri Mohiuddin): (a) The
investigation by the Committee “of
Enquiry is still in progress.

(b) Does not arise.
Contraceptives

*1564. Shri P. K. Deo: Will the -
Minister of Health be pleased to
state:

(a) whether contraceptives are
manufactured in this country;

(b) whether we import such goods;
and

(¢) if so, how much of foreign ex-
change was spent last year and year
before last on the import of these
goods?

The Minister of Health (Shrl
Karmarkar): (a) Foam tablets. Jellies
(orthogynol Preceptin) and sheaths, .,
(production started recently) are pro-
duced in India. Y

oo

(b) Yes, Sir.

(¢' The value of import during
1957-58 and 1959 (January to July).
is reported toc be Rs. 6,76,000,
Rs. 4,09,000 and Rs. 3,31,000 respec
tively. ¢
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Medium Wave Lengths of the ALR.

[ Shri Raghunath Singh:
‘1#6. { Shri D. C. Sharma:
LShri Hem Barua:

Will the Minister of Transport “and
Commaunications be pleased to state
whether it is a fact that International
Tele-communication Union has asked
India to utilize about 50 medium
wave lengths earlier allotted to it by
the middle of next year or else sur-
render them to other countries?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
The International Tele-communica-
fion Union has not asked India in
particular. to utilise by the middle
of next vear about 50 medium wave
Jengths earlier allotted to it or else
to surrender them to other countries.
However, the recent Administrative
Radio <Conference of the Inter-
national Tele-communication Union
has generally resolved that frequenc-
jes assigned to countries in the
carlier conferences for different types
of sevrices, if not already put into
use by lst May, 1961, will not conti-
nue to remain registered in favour
of ihose countries for purposes of
international recognition. Such fre-
quencies will then be liable for re-
agsignment to countries which ask for

ithom
Road Accidents in Delhi
09 Shri D. C. Sharma:
0-1_ shri Hem Rai:

Will the Minister of Transport and
Communications be pleased to state:

¢a) the total number of road acci-
denie in Delhi during 1959-60:

(b) the number of persons killed
oy iniured;

(c) whether the families of the
victime have been paid compensation;
ang

(- tre measures adopted to pre-
vent road accidents?

APRIL 18, 1960
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 4082.
(b) 152 persons killed and 1.588 in-
jured.

(e¢) Yes. in some cases.

(d) The following measures have
been taken to prevent road accidents:

(i) Roads are being widened,
whnerever necessary, within
the financial resources avail-
able.

(iiy Separate tracks are being
provided for cyclists, where-
ver essenual.

(iii) One-way trafflic 1s being en-
forced on some roads.

(iv) Footpaths are being provid-
ed for pedestrians

(v) Street lighting arrangements
are being improved and lights
are being installed on traffie
islands.

(vi) Speed restrictions are being
eniorced rigidly.

(vii) Restrictions have been im-
posed on the movement of
heavv vehicles in certain con-
gested areas.

(viii) Rules under the Bombay
Police Act, 1951, as extended
to Delhi, have been brought
mto force. Under these
Rules, certain traffic offences
have been made cognisable
and more stringent purish-
ments have been prescribed
for them.

Waiting Roomsg on N, Railway

2200. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the names of stations on which
waiting rooms have been construct-
ed during the year 1959-60 on 'the
Northern Railway; and

(b) the names of stations where
waiting rooms are proposed to - be
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constructed during 1060-61 and the
estimates thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Two
stations have been provided with
Upper class waiting rooms during
1950-60, viz., Amethi and Pathankot.

(b) It is not proposed to provide
walting rooms at any station on
Northern Railway during 1960-61.

Railway Quarters

2201. Shri Siddiah: Will the Minis-
iter of Railways be pleased to stale:

(a) the number of quarters proposed
to be constructed in each of the
Divisions in the Southern Railway for
rait~v employees during 1959-60 and

1960-613

(b) the number of quarters required
for al employees on that railway;

(c) the amount proposed to be
spent during these years; and

(d) the progress achieved so far in
aach of the Divisions?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The {otal
number of quarters proposed to be
constructed in esach of the Divisions
on the Southern Rai'way during 1959-
60 and 1960-61 is as under:—

Division 1959-60 1960-61
Madras . : . 218 140
Vijayawada . . 172 116
Olavakkot . N 171 273
Guntakal . . 171 280
Hl-lbﬁ & . . 128 257
Mysore . . 140 o1
Tiruchirapalli : 136 116
Madurai - 151 116

(b) The present policy is to provide
quarters for essential staff only, and
accordingly, the total number of staff
for whom quarters are still to be
provided is 4322g.

(c) 1959-60—Rs, 13,22,000.
1960-61.—Rs, 21,55,000.
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(d) A statement showing the pro-
gress made on the quarters pro-
grammed during 1959-60 is laid on
the Table. [See Appendix IV, an-
nexure No. 22].

Irrigation and Power Works under
Bhakra Nangal Project

%202. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given
to Unstarred Question No. B85 on the
3rd December, 1959 and state the up-
to-date position with regard to the
irrigation and power works under
the Bhakra Nangal Project?

The Deputy Minis'er of Irrigation
and Power (Shri Hathi): A state-
ment so laid on the Table of the
House. [See Appendix IV, annexure
No. 23].

Thefts in Railways

2203. Shri D. C. Sharma: Will the
Min‘ster of Railways be pleased to
stute:

(a) the number of cases of thefts,
pilferages and loss of property that
have occurred during the months .
from November, 1959 to March, 1960
on the Northern Railway; and

(b) how does this compare with
the corresponding period of the year
1958-597?

The Deputy Minisier of Railways
(Shri Shahnawaz Khan): (a) and (b).
A gstatement is laid on the Table.
[See Appendix IV, annexure No, 24].
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Roads Serving Tourisi Centres in
Orissa

2205. Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) the amount of grants given to
Orissa in 1959-60 and 1960-61 for
improviement and development of
roads leading to or serving tourist
centres in Orissa;

(b) the names of such roads;

(c) whether the amount of 0:29
lakhs of rupees granted for the im-
provement of the road leading to
historical monuments at Dhauli In
Orissa has been fully spenf; ang

(d) whether this road has been
completed by now?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
A statement, giving the requisite in-
formation, is laid on ‘the Table.
[See Appendix IV, annexure No. 25].

(e) and (d). The entire amount
has not been spent so far. The road
work is expected to be completed

during the current year.
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Japanese Method of Cultivation

[ 2206. Shri Madbusudan Rao: Will
the Minister of Food and Agricul-
ture be pleased to state:

(a) the total acreage of land
brought under Japanese method of:
cultivation during 1958-60;

(b) the total acreage of land to be
brought under the Japanese method
of cultivation during 1960-81: and- '

(c) the facilities which are being
provided to the farmers in this re-
gard?

The Minister of Agriculture (Dr.
P. S8. Deshmukh): (a) Complete In-
formation regarding the arca actual-
ly brought under the Japanese
method of paddy cultivation duting
1959-60 is not yel available. How-
ever, according to incomplete infor-
mation furnished by the States, the
total area brought under this method -
during 1959-60 is reported at 4478
lakh acres.

(b) 80 lakh acres by the end of
1960-61 as targetted under the Second
Five Year Plan,

(c) No special facilities are being
provided to farmers in respect of
Japanese Method of cultivation
beyond the assistance by way of
loans and subsldies given to farmers
in general.

New Station: Buildings

2207. Shri Madhusudan Rao: Will
the Minister of Rallways be pleased
to state:

(a) the number of Station build-
ings with the names of Stations pro-
posed to be constructed during 1960-61
on the Southern Railway in place of
old ones;

(b) the number of Station buildings
with the names of Stations on which
extensions or repairs will be made
during the same period on the South-
ern Railway; and

(c) the total expenditure (with
break up) for parts (a) and (b)
above?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 5 sta-
tion buildings are proposed to be con-
structed in replacement of the old
buildings at the following stations:

(i) Banikoppa;
(ii) Toranagallu:
(iii) Kudikadu;
(iv) Tirumayiladi Halt; and
(v) Neyveli.
(b) 31 stations. A list of the names

of stations is laid on the Table. [See
Apptndix IV, annexure No. 26].

(c) The total expenditure is Rs.
464,000 the break-up for (a) and (b)
being as below:

(a) Rs. 1,63,000. V
(b) Rs, 3,01,000.
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Corruption Cases on Ferozepore Divi-
sion of N. Railway

2211. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

fa) the number and nature of
cases of corruption committed by
Railway employees during 1958-59 on
the Ferozepore Division of the North-
-ern Railway;

{(b) the number of persons acquit-
ed; anc

te) ithe number of
victed?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) 11 cases
of corruption of the {following na-
ture were committed:

(i) Acceptance of illegal gratifi-
cation.

¢11) Falsification of records.

persons con-

§i1i) Misappropriation of Govern-
ment money.

(sv) Misuse of Railway material
and labour,

(v) Misuse of passes and P.T.Os.

¢vi) Underweighment of consign-
ments,

(vii) Cheating,
¢(b) and (c). Nil

‘Railway Protection Force on Northern
Railway

2212. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

¢a) the strength of the
Prodection Force of the

Railways
Northern

APRIL 18, 1960
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Railway as on the 1st April, 1060 in
each Division separately;

(b) the number among them be-
longing to Scheduled Castes in each
Division; and

(c) the total expenditure involved
in maintaining the above Protection
Force in each Division during 1859-60?

The Deputy Minister of Ralilways
(Shri Shahnawaz Khan):

(a) to (c).
Divigion Strength No. of Expendi-
of R.P.F.Scheduled ture
.n all Castes {rvolved
catego- during
ries. 1959-60
in thou-
sands of
Rs.)
Moradabad . 632 58 727
Allahabad . 1095 100 1328
Delhi . 1656 144 1990
Ferozepur. . 698 115§ 894
Bikaner . 465 41 503
Jodhpur. . 174 15 197
Lucknow. . 1038 106 1085
Training Cen-
tre Lucknow. 259 7 225
Headquarters
office. . 168 14 271
Armed Wing. . 1403 94 1480

(Note:—Expenditure for March 1860
is not available at this atage)

Fisheries in Punjab

2213. Shri D. C. Sharma: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether any scheme has re-
cently been put forward by the Pun-
jab Government about fisheries in
the State; and

(b) if so, the nature of the scheme
and help sought by the Punjab Gov-
ernment for the purpose?

The Deputy Minister of Agriculinre
(Shri M. V. Krishnappa): (a) No.

(b) Does not arise.
Fruit Preservation Factory at Kulu

2214. Shri D. C. Sharma: Wil the
Minister of Food and Agricultural be
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pleased to refer to the reply given to
Unstarred Ques.ion No, 1783 on the
21st December, 1959 and state:

(a) whether the revised scheme for
the installation of a. fruit preserva-
tion factory at Kulu has since been
received from the Punjab Govern-
ment; and

(b) if so, the action taken thereon?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
Punjab Government has informed
that the scheme has been dropped for
the present, -

(b) Does not arise.
Derallment of Nainital Express

2215. Shri Ram K-ishan Gupta: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 320 on the 20th
November, 1959 and state:

(a) whether Government have ex-
amined the proceedings of the En-
quiry Committee regarding derail-
ment of Naini‘al Express at Seramau
Station on the 2nd September, 1959;

(b) if so, the result thereof; and

(¢) the action taken in the matter?

The Deputy Minister of Railways

(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The findings of the Enquiry
Committee viz.,, that the dorailment
was caused by the breakage of the
right leading welded axle box of the
front bogie of the tender of ‘he en-
gine, have been accepted by the Rail-
way Administration.

(e) Necessary instructions have

been issued to avoid recurrence of
such failures,

Lay-out Plan for Kotla-Mubarakpur

Shri Ram Krishan Gupta:
%8, {Shﬂ D. C. Sharma:

Will the Minister of Health be
Pleased to refer to the reply given to

Starred Question No. 429 on the 30th
November, 1959 and state the further
progress made 8o far in finalising the
lay-out plan of Kotla Mubarakpur,

Delhi?

The Minister of Health (Shri Kar-
markar): The lay-out plan of Kotla
Mubarakpur, Delhi is still under con-
sideration of the Municipal Corpora-
tion of Delhi.
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Theft Cases on Railways

2218. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the total number of theft cases
on the Eastern; Southern, Central
and South_Eastern Railways during
1959-60;

(b) the loss of property estimated;
and

(c) the number of persons punished
on that account?

The Deputy Minister of Rallways

(Shri Shahnawaz Khan): (a) to (¢).

Pomlan ason 3: I. 60

Railway . No. of  Loss ofpro-persons
theft cases perty esti- punshed
during mated in  on that ac-

1959-60 Rs. count.
(a) (b) (e)
Central. . 11472 747,513 807
Southern 9025  4,38,557 997
Bastern . 38968 17,23,238 224
S. Bastern . *5316 6,03,280 @7

*Figures are upto 31-12-52 as the
figures for January. 1960 couvld noi he
called far on this Railway.

@Figures furnished are for Railway
Employees, Figures of outsiders con-
victed from court are not avai'able
on this Railway,
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Sagarcane Cultivation in Bombay
State

2221 Shri Pangarkar: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether the Government of
India have given any financial aid to
Bombay Government during the
Second Five Year P an period for the
promotion and development of sugar-
cane cultivation in that State; and

(b) if so, the amount of assistance
given so far for this purpose to Bom-
bay State?

The Deputy Minister of Agriculture
(Shri M! V. Krishnappa): (a) and (b).
Yes, Sir. The amount of Central
subsidy given to Bombay Government
for promotion and development of
sugarcane cultivation is given below:

Scheme Year  Total Ex- Ccntral
penditure share
Rs. Rs.

Sugarcane 1956-57 6,95,000 74,801
Develop- 1957-58 11,48,000 43,000
ment 1958-59  7,37,000  1,56,000
(Estimated)
1959-60 20,21,000 2,90,000
Estimated)
Total 46,01,000 5,63,801
Sugarcane  1956-57  9,19,090 64,490
Research . 1957-58  3,41,108 73,508
1958-59  3,57,880 89,480
1959-60  6,99,650  1,05,050
Total 23,17,728  3,32,928

Tube-wells in Bombay BState

2222. Shri Pangarkar: Will the Min-
ister of Food and Agriculiure be pleas-
ed to state the number and names of
places selected for sinking tube-wells
in Bombay State under the Second
Ground-water Exploratory Project?

The Deputy Minister of Agriculture
(Shr M. V, Erishnappa): There ‘s no
fixed number of exploratory wells to
be sunk in Bombay State. The
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number may increase or decrease uc-
cording to results of diilling For
the present, however, 55 sites .aave
Lnssoallntted to Bambae Tiade Tto-
visionally for exploration under th.
Second Ground-water Explortory Pro-
ject. The details are given below:

No. of sites
—r - _alotted
(1) Thrad and Vaw Talukas (Ba-

naskantha Distric ( six in e..ch,

Taluks). . . . . iz

Name of the areas

(2) Dhalka-Dhandhuka-Dhalera
area(Ahmedabad District). . 6

(3) Odhava, Kaliana Valam, Mu-
dhara Asijal and Sipur (Mch-

sana District). . 6
(4) Saurashtra area. . . . 31
Total 55

Actual site selection has been done
so far in Saurashtra area only at the
following 25 places:—

(1) Hadiana, (2) Jadiya, (3)
Balambha, (4) Sika, (5) Ambla, (&)
Salaya, (7) Dwarka, (8) Gadechi, (9)
Karanga, (10) Viswada, (11) Bhatiya,
(12) Ranavaw, (13) Palasli, (14)
Dolasa, (15) Una, (18) Adri/Sidokar,
(17) Talodra, (18) Kodachh, (19
Taredi/Bhadrod, (20) Dungar, (zn
Vadhera, (22) Dahisara, (23) Samli,
(24) Sultanpur and (25) Ratanpur.

Family Planning in Bombay State

2223. Shri Pangarkar: Will the
Minister of Health be pleased to state
whether the amount allotted to Bom-
bay Government for Family Planning
Programme for 1959-60 has been
fully utilsed?

The Minister of Health (Shri Kar-
markar): Out of the Central assist-
ance amounting to Rs. 947 lakhs
tentatively allocated to the Bombay
Government for Family Planning dur-
ing 1959-60, an amount of about Rs. 8
lakhs has been spont 5v that  Mov-
ernment on Family Planning during
1958-60.



12207 Written Answers CHAITRA 29, 1882 (SAKA)

Platform Tickets

Shri Pangarkar:
222, LShri Tangamani:

Will the Minister of Rafiways be
pleased to state:

(a) the total collections from sale
of platform tickets at 10 nP during
the period 1st November, 1959 to 31st
March, 1960; and

(b) how does it compare with the
corresponding period of 'ast vear?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) and (b).
Approximately Rs. 15.16 lakhs from
1-11-1959 to 29-2-1960 and Rs. 9.94
lakhs from 1-11-1958 to 28-2-1959.

Information in connection with the
month of March is being collected
and will be laid on the Table of the

Lok Sabha.

Minor Irrigation Schemes in Bombay
State

2225, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the amount of money
allotted to Bombay State so far during
the Second Five Year Plan period for
Minor Irrigation Schemes?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): The amount
of money utilised in Bombay State
for Minor Irrigation Schemes during
the Second Five Year Plan period so
far (i.e, during 1956-60) is Rs. 16:71
crores and the Plan outlay agreed for
1960-61 is Rs, 5.07 crores.
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Deaths Due to Electrocution

2228. Shri P. K. Deo: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the number of deaths that oc-
curred in the countiry due to electro-
cution during 1958-59; and

(b) the r sisons therefor?

The Depu'v Minister of Irrigatiom
and Power (Shri Hathi): (a) 551

(b) Majority of the accidents are
ascribed to the lack of precautions on
the part of workmen and unauthoris-
ed persons tampering with the eletri-
cal installations out of curiosity ee
otherwise.
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Forests in Andamans

2229, Shri P. K, Deo: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) the amount allotted and spent
so far in the Second Five Year Plan
period for the development of forests
in the Andamans; and

(b) the results achieved so far?

Tihe Minister of Agriculture (Dr. P.
8. Deshmukh): (a) The amounts al-
lotted and spent are as under:—

amount Amount
allotted spent

Rs. Rs.
(i) 1956-57 . .« Nil 13,472
(i) 1957-58 . . 1,98,000 1,86,694
(iii) 1958-59 . . 2,50,000  1,97,284
(iv) 1959-60 20,40.000  1,55,784

(upto erd cf January, 1960)

{b) A statement is laid on the Table.
[See Append.x IV, annexure No. 29].

Telephone Connections

J Shri Daljit Singh:
“L Shri D, C. Sharma:

Will the Minister of Transport and
‘Communications be pleased to state:

2234,

(a) the number of new telephone
<connections given in Punjab Circle of
P. and T. Department during 1959-60;

(b) the amount spent thereon; and
(¢) the number of applications for
new connections still pending?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
1,944 up to the end of January, 1960.

(b) Rs. 3,38,989.

(c) 6,197 at the end
+ 1960,

Il

of January,

- Qutstanding Siding Charges Against a
Kanpur Mill
2231. Shri S. M. Banerjee: Will the
227 (Ai) Ls—as.
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Minister of Railways be pleased to
state:

(a) whether a sum of about Rs. 4
lakhs is outstanding since 1956 as sid-
ing and freight charges against Muir
Mills Ltd., Kanpur;

(b) if so, whether this amount has
since been realised; and

(¢) if not, the reasons for the delay?

The Deputy Minister of Railways
(Shri Shabhnawaz Khan): (a) The
outstanding against M/s. Muir Mills,
Ltd.,, Kanpur was Rs. 95,399-14-0 on
31-12-1956 and not Rs. 4 lakhs.

(b) Yes, even through certain
amounts which subsequently became
due are under recovery.

(c) Does not arise,
Agricultural Production

2232. Shri N. R. Muniswamy: Will
the Minister of Food and Agriculture
be pleased to state: '

(a) the names of States which re-
ceived Central assistance in respect of
their plan schemes of agricultural pro-
duction and fisheries with the amounts
granted during the years 1958-59 and
1958-60;

(b) whether the Central Govern-
ment looks into the schemes by any
agency;

(¢) if so, what defects were revealed
by such inspection; and

(d) what are the remedies suggest-
ed to avoid recurrence of such de-
fects in implementing the schemes
under fisheries?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
payment sanction in respect of Cen-
tral assistance to States for 1958-59
and 1959-60 were issued according to
broad Heads of development. The re-
quisite information is therefore given
in the statement laid on the Table
according to Heads of development—
viz., ‘Agricultural Production and
Fisheries'. [See Appendix IV, annex-
ure No. 30].
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(b) Proposals of the State Gov-
ernments relating to the developmen.
schemes included in the Annual Plans
are discussed in the meetings of the
Working Groups comprising of the re-
presentatives of the Planning Com-
mission and the concerned States and
the Ministries generally during the
period mid-November to mid-Janu-
ary, preceding the commencement of
the year to which the proposals re-
late. The suggestions for modifications
of the proposals are made to the State
representatives during the course of
these discussions. Further whenever-
any proposals relating to new schemes
are reccived from the States these
are examined by the concerned officers
of the Ministry. The officers of the
Ministry during their tours to various
States also discuss with the State
Officers important programmes and

* render them necessary technical advice
and make suggestions for modifica-
tions, Periodical Progress Reports are
also received from the States. Fur-
ther the progress of the various State
Plans Schemes is reviewed periodi-
cally by the concerned senior Officers
of the Ministry on the basis pf infor-
mation received from the State Gov-
ernments and defects and bottlnecks,
if any, found to retard the progress
of the schemes are brought to the
notice of the State Governments con-
cerned for taking necessary action.
The main responsibility for imple-
.mentation of these schemes lies with
the State Governments. The Minis-
try of Food and Agriculture has no
central agency for inspection of the
State Schemes.

(c) and (d). Do not arise,

D.V.C. Canal

2233 f Shri Subiman Ghose:
‘A Shri'D. R. Chavan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether heaps of loose earth on
both sides of Damodar Valley Corpo-
rtation Canal throughout the districts

APRIL 18, 1960
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in West Bengal and Bihar are causing

great trouble to Government and to
the public;

(b) how much amount up till now
has been spent for silt and slip clear-
ance;

(¢) whether Government
to purchase lands adjacent
canal; and

propose
to the

(d) if so, what will be the approxi-
mate amount required for such pur-
chase?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) There is
spoil bank on either side of the canal
where the eanal is in cutting. Such
spoil banks are unavoidable. There is
no informa‘ion to the effect that such
banks are causing trouble either to
Government or to the public,

(b) No separate account is main-
tained in respect of the expenditure
incurred on silt and slip clearance.

(¢) No. In one or two cases where
dumping space was inadequate, ad-
ditional land was acquired to accom-
modate the spoil.

(d) Does not arise.

Fisheries Development

( Shri P. G. Deb:
2234.{ Shri S. A. Mehdi:
' | Shri Damani:

‘Will the Minister of Food and Agri-
pleased to refer to the
reply given to Starred Question No.
419 on the 28th February, 1960 and

state:

(a) whether the official delegation
which went to Japan for exploring
the possibilities of collaboration with
Japanese Industrialists in establishing
Fishing Companies in India has come
back; and

(b) if so, what are their recommen-

.dations?
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The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
Yes.

(b) The recommendations are ex-
pected to be submitted to the Govern-
ment shortly.

Quarters for P. & T. Employees

Shri Tangamani:
Shri S. M. Banerjee:

Will the Minister of Transport and
Communications be pleased to state:

2235.

1882 (SAKA)
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(a) how many Post and Tclegraph
employees are working in Bombay,
Calcutta, Delhi and Madras cities at
present, separately; and

(b) how many staff quarters have
been constructed in each of the cities
for staff accommodation?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
and (b). A statement giving the re-
quired information is laid on the
Table.

STATEMENT
Statement showing the strength of P. & T. staff as on 1st January, 1960

in the cities of Bombay,

Calcutta,Delhi and Madras and the number of

staff quarters constructed in eacheity.
Number of employecs No. of
Name of the city quarters
Departmen- Ex-Dpttl. Industrial Total construc-
tal ted

1. Bombay 13,914 199 1,590 15,704 769
2. Calcutta 19,612 155 2,820 22,587 113

3. Delhi 10,590 152 172 10,914 1,665
4. Madras 8,723 135 156 9,014 26

Ever-Bearing Strain of Apple

2236. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether an ever-bearing strain
of apples has been discovered in
South Africa and original strain has
been so developed that it has become
valuable commercially; and -

(b) if so, whether India is going to
take advantage of the said discovery?
The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No such dis-
rcovery has been reported in recent

#cientific literature on South African
dorticulture,

(b) Does not arise,
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Akbarpur Tanda Line

2238. Shri Ram Shankar Lal: Will

the Minister of Railways be pleased |,

to refer to the reply given to Unstar-
red Question No. 1069 on the 8th
December, 1959 regarding the restora-
tion of Akbarpur Tanda Line on the
Northern Railway and state:

(a) whether any decision has since
been taken in the matter; and

(b) if so, the nature thereof?

The Deputy Minister of Railways
(Bhri Shahnawaz Khan): (a) No Sir.
The matter is still under investigation
by the railway.

(b) Does not arise.

Charging of Excess Fare

2239. Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

(a) whether any excess fare has
been charged from pilgrims travelling
between Titilagarh and Kantabhanji in
reserved bogies by the Railway
authorities of the South Eastern Rail-
way during the period from the 20th
February, 1960 to the 7th March, 1960;

(b) if so, the number of bogies
reserved during the same period and
the amount charged per adult pilgrim
for the different bogies for the same
journey;

(¢) whether any representation has
been received in this regard; and

(d) whether excess fare has been
returned to the pilgrims concerned?

APRIL 18, 1860
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
Information is being collected and
will be placed on the Table of the
Lok Sabha.
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Dulecin

r Shri P. R. Patel:
2241. Shri K. U. Parmar:
[_ Shri Fatehsinh Ghodasar:

Will the Minister of Health be
pleased to state:

(a) whether Government are aware
that dulein is manufactured in large
quantity;
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(b) whether dulcin is injurious to
health, specially heart;

(c) whether dulcin is used in tea,
drinks and sweets; and

(d) whether there is any restriction
to dulcin manufacturing, stocking and
using in tea, etc.?

The Minister of Health (Shri Kar-
markar): (a) The Government have
no information in this respect.

(b) Dulcin, it has been reported, is
trade from p-phenetidicn and is con-
sidered toxic to human system.

(¢) No complaint to that effect has
been received by the Government of
India.

(d) The sale of any article of food
which contains any artificia] sweetener
except saccharin or in the preparation
of which any artificial sweetener has
been used, is prohibited under the
Prevention of Food Adulteration Act,
1954 (37 of 1954).

Looting of Wagons

2242. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) how many wagons have been
broken and looted between Burdwan
and Barakar Stations of the Eastern
Railway in January, February and
March, 1960 Station-wise;

(b) the approximate value of the
articles looted;

(c) the approximate value of the
articles recovered;

(d) the number of persons arrested;
and

(e) the number of cases pen@ing?

The Deputy Minister of Raflways
(Shri Shahnawazx Ehan): (2) to (c).
There has been no case of looting of
wagons on Burdwan-Barakar section
©of the Eastern Railway during
January, February & March, 1960.
However, there were 8 cases of run-
@ing train thefts involving loss  of
Property valued at Rs. 4535 out of

which property worth Rs. 750 has been
recovered so far.

(d) 2 persons have been arrested
so far.

(e) 6 cases which have been regis-
tered by Government Railway Police
are pending.

Medical Council of India

2243, Shri Shree Narayan Das: Wil}
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
Medical Council of India has decided
to start a fund to encourage original
research and has sought the aid of
Government in this regard; and

(b) if so, the precise nature of the
scheme under which the fund is going
to be started and the nature and
amount of ‘aid sought from Govern-
ment?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Medical
Council of India decided on the occa-
sion of their Silver Jubilee Celebra-
tions held on the 18th February, 1958,
to start a Fund to be known as “Silver
Jubilee Research Award Fund” to
encourage original research in  the
field of medical and allied subjects.
The Fund is intended to make annual
awards to deserving research workers
whose work in the country is adjudg-
ed to be the best and original in the
field of medical gnd allied research.
The Government of India have Feen
requested for a contribution of Rs. 2
lakhs a year for a period of five years.

Hours of Work for Telegraph
Empleyees

£244. Pandit J. P, Jyetishi: Will the
Minister of Transport and Commu-
nications be pleased to state:

{(a) whether it is a fact that the
employees of the Telegraph Depart-
ment are required to put in more
hours of work in a year than the other
employees of the Central Govern-
ment;
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(b) if 80, how many more hours of
work these employees are required to
put in and the reasons therefor;

(¢) whether they are paid any
allowance for the extra hours of work
they put in;

(d) if so, the extent thereof;

(e) whether these employees enjoy
all the declared Government of India
holidays; and

(f) if not, whether they are given
any compensatory holidays or conces-
sion in lieu thereof?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
The duty hours in the Telegraph
Branch of the P. & T. Department are
different for different categories of
staff. Similar is the case in respect
of employees of other Central Govern-
ment Departments. The duty hours
of the various categories of staff in
the Telegraph Branch of the Depart-
ment broadly speaking do not com-
pare unfavourably with the duty
hours of similar categories of  staff
in other Departments of the Central

Government.
(b) to (d). Do not arise,

(e) The staff in administrative
offices get all the holidays declared
by the Government of India. The
staff in Telegraph Traffic Branch get
12 holidays in a year. The Telegraph
Engineering staff get 2 holidays.

(1) Compensatory off is given in lieu
of the holidays admissible to them.

City Booking Agency at Bhiwani

2245. Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to state at what stage is the proposal
to open City Booking Agency for
Bhiwani City (Punjab)?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): The proposal
is under scrutiny by the Northern

Railway.

APRIL 18, 1960
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Waltair Railway Station

?2_47. Shri Madhusudan Rao: Will the
L:.Iillsler of Railways be pleased to
state:

(a) whether there is a
proposal to
remodel Waltair Railway station and
to construct an island platform; and

(b) if not, the reasons therefor?

The Deputy Minister of Rail
(Shri Shahnawaz Khan): (a) No, ‘Svlar”

(b) Due to non-availability of ade-
quate funds this work is not proposed
to be taken up during the Second Five
Year Plan,

Promotion of Scheduled Castes and
Scheduled Tribes

Shri Subodh Hansdg:
2248. / Shri R, C. Majni:
( Shri 8. C. Samanpta:

Will the Minister of Rallwa
Pleased to state: T be

(2) whether the order issued by the
Railway Board in 1955, in regard to
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promotion of Scheduled Caste and
Scheduled Tribe candidates, has been
implemented by all the Railways;

(b) when this order was circulated
to various Railways;

(c) how long it took to implement
the order since its circulation; and

(d) the number of employees pro-
moted under different Railways in
terms of this order?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, but
the instructions issued in 1955 provide
no reservations for Scheduled Castes/
Tribes in regard to vacancies filled
by promotion. It is, however, provid-
ed therein that where the passing of
tests or examinations has been laid
down as a condition, the authority
prescribing the rules for the tests or
examinations may issue suitable in-
structions to ensure that the standard
of qualification in respect of members
of Scheduled Castes and Scheduled
Tribes is not unduly high. It is fur-
ther provided that where promotions
are made on the basis of seniority sub-
ject to fitness, cases of persons be-
longing to Scheduled Castes and
Scheduled Tribes should be judged in
a sympathetic manner without apply-
ing too rigid a standard. '

(b) On 5-10-1955.

(c) and (d). Information is being
collected and will be laid on the Table
of the Sabha.

1

Payment of Compensation

2249, Shri Panigrahi: Will the Minis-
ter of Transport and Communications
be pleased to state at what stage is
the question of payment of compensa-
tion to the labourers or their heirs
who were killed in Kurla Hills while
widening the Santa Cruz Airport on
the 9th November, 19597

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Compensation
as admissible wunder the Workmen’s
Compensation Act, 1083, is already
'.being paid in instalments at regular
intervals to the dependants of 5, out’
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of 6, labourers who were killed. The
dependant of the 6th deceased worker
has just been traced and directed to
produce the necessary documents be-
fore the Commissioner, Workmen's
Compensation, Bombay to enable him
to pass orders for disbursement of
compensation.

Compensation as admissible has also
been paid to 7 labourers who were
injured and another labourer, who is
still under treatment, is being paid
provisionally at the half monthly rate
of Rs. 30 per mensem as percentage
of permanent disablement has not so
far been certified by the medical
authorities.

Two labourers who were entitled to
payment of compensation not exceed-
ing Rs. 104 each on the basis of half
their monthly wages have, however,
not turned up to receive: . their com-
pensation.

Medica] Colleges in Andhra Pradesh

2250. Shri Madhusudan Rao: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1384 on the 23rd March,
1960, and state the total amount paid
to the medical colleges of Kurnool,
Guntur, Hyderabad and Kakinada,
during the Second Five Year Plan?

The Minister of Health (Shri Kar-
markar): The following grants have
so far been paid to the Government
of Andhra Pradesh as Central financial
assistance in respect of' the medical
colleges:—

(1) Medical College, Kurnool
Rs. 6,85,464.

(2) Medical College, Guntur:
Rs. 6,66,382.

In addition to the grants mentioned
above, lump sum grants of Rs. 4:65
lakhs under the head ‘Medical Educa-
tion and Training’ in 1958-59 and
Rs. 30 lakhs under centrally sponsored
schemes in 1959-60 were sanctioped -to
the State Government. It is not
possible to say how much of th_esa
amounts was earmarked for. medical

“colleges.
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During 1959-60, an ad hoc grant of
Rs. 5 lakhs was also sanctioned in res-
pect of S.RM. Medical College,
Kakinada, which is a private institu-
tion.

Dispensaries in Tripura

2251. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

{(a) the number of dispensaries in
Tripura run without any medical
afficer;

(b) the number of dispensaries sanc-
tioned for rehabilitation centres of
Tripura but which have not yet been
started because mediral officers are not
available; and

(c) the steps taken to recruit more
Medical Officers for Tripura.

The Minister of Health (Shri Kar-
markar): (a) Eighteen.

(b) Sixty-seven dispensarics were
sanctioned for Rehabilitation cuntres
but 16 dispensaries have not been
opened so far for want of medical
officers.

(c) Advertisements are made fre-
quently for the recruitment of Medi-
cal Officers, but the response is not
encouraging. Stipends are also being
sanctioned to local students for study-
Ing in M.B.B.S. courses in Medical
Colleges outside the Territory.

Travel Agencies

J Shri D. V. Rao:
£252. 1 Shri Nagl Reddy:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Tourist Division of
Government of India maintains a list
of approved travel agencies; and

P) if so, their names?

The Minister of State in the Minis-
of Transport and Communications
Raj Bahadur): (a) Yes.

Yb) A list containing the names of
recognised ie., approved travel
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agencies is laid on the Table. [See
Appendix 1V, annexure 81]. '

Unsettled Claims on N.EF. Rallway

2253. Shrimati Mafida Ahmed: Wi.l
the Minister of Railways be pleased
to state:

(a) the number of claim cases lying
unsettled in the North East Frontier
Railway till 31st December, 1959; and

(b) the number of cases that have
been disposed of during 1958-59 ana
the amount refunded?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 17,077
cases,

{b) Total number of Claims dispos-
ed of by payment or repudiation or by
tracing and delivering the goods or
similar unconnected goods, during
1958-59, was 29,092, and net amount
paid ®s Claims compensation was
Rs. 41,63,797.

Master Plan for Utilisation of River
Waters in Andhra Pradesh

2254, Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any Master Plan for
the utilisation of the waters of Goda-
vari, Krishna, Pennar, Vamsadhara
and other rivers in Andhra Pradesh
has been prepared and sent to the
Centre by the State Government of
Andhra Pradesh;

(b) the details of the plan; and

(c) whether any action is being
taken in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) to (c).
An outline Master Plan for develop-
‘ment of irrigation in Andhra Pradesh,
which inter-aliag deals with the utilisa-
tion of wiaters of Godavari, Krishna,
Pennar, Vamsadhara and other rivers
has been received in the Planning
‘Commission. It has been estimated by
the State Government in their outline
Master Plan that with a total cost of
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about Rs. 650 crores, irrigation facili-
ties can be provided to a total area of
about 141-2 lakh acres by taking up
irrigation, flood control, drainage
schemes etc.

The outline Plan is only informatory
in nature. The details have not been
examined or approved by the State
Government; nor are they intended for
publication.

Anti-Fly Drive in Panjab

2255. Shri D. C. Sharma: Will the
Minister ot Health be pleased to state:

(a) whether any scheme for anti-fly
drive in Punjab has been received by
the Union Government;

(b) if so, whether any assistance has
been reauested for by the Punjab
Government;

(¢) the extent thereof; and
(d) the nature of the scheme?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) to (d). Do not arise.
Under-bridge near Vinay Nagar

2256. Shri Ram Garib: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 906 on the 3rd Decem-
ber, 1959 and state:

() whether it is a fact that work on
the construction of under-bridge near
the Vinay Nagar Railway Station in
New Delhi has not so far been com-
pleted; and

(b) i¥ so, how long it is likely to
take further for its completion?

The Deputy Minister of Raliways
(Bhr] Shahmawas Khan): (a) Yes, Sir.

(b) The work has been held up since
the end of February, 1960 due to the
New Delhi Municipal Committee aot
having shifted an 18” diameter filtered
water pipe running across the road,
despite issue of several reminders by
the Railway Administration. It is,
therefore, not possible to indicate the

date by which the work is likely to be
completed as this will depend on the
shifting of the pipe. The Railway’s
portion of the work is, however, ex-
pected to be completed within about
6 weeks after the pipe has been shift-
ed. The roadway under the bridge is
to be completed by the Central Public
Works Department at whose request
and cost the work has been under-
taken by the Railway Administration.

Maternity Home in Vinay Nagar
rd

2257. Shri Ram Garib: Will the
Minister of Health be pleased to state:

(a) whether Government propose to
set up a maternity home in Vinay
Nagar (Main) in New Delhi like the
one which already exists in Lodhi
Colony; and

(b) if so, when it is likely to be set
up?

The Minister of Health (Shri Kar-
markar): (a) The New Delhi
Municipal Committee are constructing
a Maternity and Child Welfare Centre
in Vinay Nagar.

(b) The work is in progress and is
expected to be completed by Novem-
ber, 1960.

Food Habits

2258. Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state whether Government
have proposed any scheme to change
the food habits in the country?

The Deputy Minister of Food and
Agriculture (Shrl A, M. Thomas): The
predominance of cereals in the Indian
dietary is well known and the need to
diversify it so as to make it nutri-
tionally richer, particularly in respect
of proteins, has been generally reco-
gnized. Certain programmes have
been tentatively drawn up for popu-
larising non-cereal and high protein
foods with the object of achieving a
more healthy and balanced diet. At-
tempts are also being made to utilize
the results of some of the research
work which has been done in the



12229 Written Answers
Central Food Technological Research
Institute at Mysore in this and other
directions.

‘Stoppage of Trains by workers in
Bombay

2259. Shri D. C. Sharma: Will the
.Minister of Railways be pleased to
-state:

(a) whether it is a fact that workers
going to places of work in south
Bombay, stopped trains from Andheri
as a protest against the cancellation
of some trains under the new Time
Table on the 1st April, 1960 and threw
stones on the trains and squatted on
“the tracks;

(b) if so, whether any arrests have
‘been made in this connection; and

(¢) the action taken or proposed to
be taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (ec).
‘On 1-4-1960, Suburban train No. SW
48-Up from Borivli to Churchgate
started from Andheri at 07'25 hours
as per schedule. It was stopped im-
mediately after its start by some pas-
sengers who pulled the alarm chain.
After the train stopped, some persons
squatted on the track and prevented
the train from moving. The demons-
trators were a leaderless mob and no
particular leader or spokesman was
there who could represent as to what
they actually wanted. From the gene-
ral trend of conversation, it was
gathered that their grievance was the
absence of a train originating from
Andheri between 7-10 and 7-30 hours.
They were repeatedly persuaded by
"the Divisional Superintendent, Bom-
bay Central and the Superintendent,
Railway Police to clear the track and
discuss any grievance, which they
might have later on with the Railway
“authorities, but no heed was paid to
these requests. When attempts were
made to start the train under police
escort, the crowd became violent and
pelted stones. With a view to control-
ling the situation, a light cane charge
was made and 20 persons were arrest-

ed.
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There has been no cancellation of
trains and the number of the trains
running as per April, 1960 Time Table
is the same as the number which was
running according to October, 1958
Time Table. However, in April, 1859
Time Table, two trains which used to
start from Andheri itself were extend-
ed to Borivli. This was done in order
to meet the requirements of the section
as a whole and also with a view to
complying with the requests for addi-
tional trains from Borivli to Church-
gate. In view of paucity of stock, it
was not possible to run additional
trains from Borivli to Churc}gate.

Assistance for Minor Irrigation
Schemes in Punjab

2260, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the financial assistance
asked for by the Punjab Government
or proposed to be given towards the
minor irrigation schemes during 1960-
61 in that State?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): As against a
provision of Rs. 123-86 lakhs asked for
by the State Government an outlay of
only Rs. 92:92 lakhs was agreed to as
the State Government decided not to
take up the programme of fresh tube-
wells.

Development of Horticulture in Punjab
and Himachal Pradesh

2261, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the amount proposed
to be given for the development of
horticulture in Punjab and Himachal
Pradesh separately during 1960-61?

The Minister of Agriculture (Dr.
P. §. Deshmukh): The amounts pro-
posed to be spent on the development
of horticulture in Punjab and Hima-
chal Pradesh during 1960-61 are as
under:—

(i) Punjab State: Rs. 12,15,510 (in-
cluding a loan of Rs. 11 lakhs).

(ii) Himachal Pradesh: Rs. 6,864,400
(including a loan of Rs. 3 lakhs),
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12.08 hrs.
PAPERS LAID ON THE TABLE

RrPORT OF DEPARTMENT OF ATOMIC
ENERGY AND SUMMARY THEREOF

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I beg to lay on the Table a
copy of each of the following
papers: —

(i) Report of the Department of
Atomic Energy for the year
1959-60.

(ii) Summary of the above
Report. [Placed in Library,
See No. LT-2105/60].

Auprtr REPORT AND APPROPRIATION
ACCOUNTS, RarnnwaAys

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table a copy of each of the follow-
ing papers:—

(i) Audit Report, Railways, 1960,
under article 151(1) of the
Constitution. [Placed in
Library, See No. LT-2106/60].

(ii) Appropriation Accounts, Rail-
ways for 1958-59, Part I—
Review. [Placed in Library,
See No. LT-2107/60].

(iii) Appropriation Accounts,
Railways, for 1958-59 Part II—
Detailed Appropriation Ac-
counts. [Placed in Library,
See No. LT-2108/60].

(iv) Block Accounts (including
capital statements comprising
the Loan Accounts),
Balance-sheets and Profit and
Loss Accounts, Railways,
1958-59. [Placed in Library
See No. LT-2109/60].

NorrFicaTioN  uwnDER ESSENTIAL
Commonrries Act

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I

beg to lay on the Table, under sub-

CHAITRA 29, 1882 (SAKA)

Correction of
Answer of Reply to
Half-An-Hour
Discussion held on
10th March, 1860
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, a copy of
Notification No. GSR. 386 dated the
4th April, 1960. [Placed in Library,
See No. LT-2110/60].
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PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Orphanages and other Charitable
Homes  (Supervision and Control)
Bill, 1960, passed by the Houses of
Parliament during the current Session
and assented to by the President
since a report was last made to the
House on the 31st March, 1960.

DEMANDS FOR EXCESS GRANTS,
1957-58 (RAILWAYS)
e
“The Minister of Railways (Shri
Jagjivan Ram): I beg to present a
statement showing the Demands for
Excess Grants in respect of the
Budget (Railways) for 1957-58,

—_—

ESTIMATES COMMITTEE
EIGHTY-SIXTH REPORT

Shri Dasappa (Bangalore): I beg
to present the Eighty-Sixth Report of
the Estimates Committee on the
Ministry of Commerce and Industry—
The State Trading Corporation of
India Limited.

CORRECTION OF ANSWER OF
REPLY TO HALF-AN-HOUR DIS-
CUSSION HELD ON 10TH MARCH,
1960.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): In reply to the
half hour discussion on 10th March,
1960, notice for which was given by
Sarvashri A. M. Tariq, Badakumar
Pratap Ganga Deb Bamra and K. T.
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[Shri Raj Bahadur]
K. Tangamani regarding foreign
tourists, I had stated as under:—

“The Industrial Finance Cor-
poration has relaxed its rules and
that the State Bank Act has also
been amendced in order to qualify
certain hotels and the hotel indus-
try to get the required loans for
promotion and for development”.

The correct position in this respect
ils that the Industrial Finance Cor-
poration has agreed to entertain
applications for loans without any
floor limit from hotels which are
public limited companies or co-opera-
tive societies under their usual terms
and conditions. With a view to
enabling the hotels which are run by
private limited companies or by
private individuals to qualify for
loans from the State Finance Corpora-
tion the question of amending the
State Finance Corporation Act is also
under examination.

12.06 hrs.

STATEMENT RE: FOOD SUPPLY
POSITION IN MIZO HILLS DIS-
TRICT OF ASSAM

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas):
With your kind permission, on behalf
of Shri S. K. Patil, I beg to make a
statement.

On 2nd March, 1960, a statement
was made in the Lok Sabha explaining
the difficulties that had been caused
by the damage to crops in the Mizo
Hill District by the phenomenal multi-
plication of rats. The statement also
indicated the efforts that were being
made to send supplies of rice and
paddy to this district.

2. Rice and Paddy is being despatch-
ed to this District by air, road and
river routes. Six aeroplanes are now
lifting rice from Silchar and dropping
fhis rice in the Mizo Hill District
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Movement by road and river rouies
is also continuing. Up to 3rd April,
1960, about 1,980,000 maunds of rice
and paddy had already been sent to
the Mizo Hill District as follows:—

(Figures in maunds)'

Period Means rice Paddy Total
of tra-
nsport

Up to the

end of Ja-

nuary, 1960 62,449

1st Febru-

ary to 3rd

April, 1960 Road 63,379  4.025 67,404
Air 37,137 Nil 37,137
Boat 22,740 865 23,605

Total 1,23,256 4,890 1,090,595

3. 600 tons of rice are also being
shipped from Calcutta to Chitagong
from where it will be despatched by
the river route to Demagiri in the
Mizo Hill District.

4, According to the estimates of the
Assam Government, about 5 Jakh
maunds of rice is required for feeding
the population of this district upto the
end of October when the new crop
will be harvested. Since 1,90,000
maunds of rice and paddy have al-
ready been despatched up to the 3rd
April, 1860, there is no reason why
the supply position in the Mizo Hill
District should be as serious as has
been made out by some members.

5. So far as the Government of India
are concerned, it had been agreed to
make mvailable, 10,000 tons of rice to
the Assam Government for distribu-
tion in the Mizo Hills District. 6,389
tons of rice have already been sup-
plied. The Central Government hold
adequate stocks of rice in Assam and
can make available the balance quan-
tity of rice immediately but owing to
the limitation of storage accommod-
ation and handling facilities the
Assam Government are not in a
potition to lift more than 2,000 tons
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of rice per month. They have been
advised that they could lift whatever
quantity they can from Gauhaii Cen-
tral Rescerve Depots.

6. In the Mizo Hill District, rice is
being distributed by the Assam Gov-
ernment at the subsidized price of
Rs. 2160 per maund. The Assam Gov-
ernment have sanctioned transport
subsidy for this purpose and accord-
ing to their estimate they will have to
spent about Rs. 3 crores in all to pro-
vide relief to the people of this Dis-
trict.

7. There had been reports about
starvation deaths some time back, but
enquiries made by the Assam Govern-
ment towards the end of February,
1960, indicated that these reports
were absolutely baseless. Since then
again the Chief Executive Officer of
the Mizo District Council has report-
ed starvation deaths. The Assam
Government have been requested to
make further enquiries and their re-
port is awaited.

Shri Hem Barua (Gauhati): May I
ask for a few clarifications?

Mr, Speaker: Not a few, but just
one or two.

Shri Hem Baruma: It has transpired
of late that some fifteen people have
died there because of these famine
conditions, and this was reported at
the Eastern Tribal Union's office at
Shillong; and as a result of that, the
Chief Parliamentary Secretary of the
Government of Assam, Mr. Thanrula
has resigned in protest. In regard to
the six aircrafts that are engaged
there in the air-dropping of food,
may I know whether there were only
four till the other day, when the
Defence Minister visited the area,
found these things inadequate, and
t}_:en commissioned, I believe, two
aircrafts from the Kalinga Airways?

Mr. Speaker: What is the hon.
Men?ber's Question? He is not
putting a question.
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Shri Hem Barua: I wan: to know
whether it is a fact.

Mr. Speaker: What is he
for?

asking

Shri Hem Barua: [ chall put the
question. The thing is this......
(Laughter). What is this? People
are dying there, and Members are
laughing here. 1 do not understand
why they should laugh.

Shri Raghunath Singh (Varanasi):
The hon. Member is putting it in such
a way.

Shri Hem Barua: I shall put it
straight now. May I knotv whether
it is a fact that when the Defence
Minister visited that area, he found
four aircraft engaged in  air-
dropping of food, found them inade-
quate and then commissioned another
two, belonging to the Kalinga Air-
ways? May I also know whether it
is a fact that people in the Mizo Hills
are engaged in road-building work
and as such the fields are not attend-
ed to, and they are also apprehensive
of the fact that cultivation might be
destroyed by rats once again? May I
know whteher these are facts, and
whether this is going to affect also
the future harvest in the Mizo Hills
District?

Mr. Speaker: What the hon. Mem-
ber wauts to know is this. Is it only
after the Defence Minister went
there and reported that the measures
were inadequate that two more air-
craft were added, and still then there
were not adequate arrangements?
Secondly, are the people drawn there
for road-building work, without even
allowing them opportunity to attend
to their cultivation and prevent rats
from coming and spreading? These
are the two points on which the hon.
Member wants clarificatian,

Shri Hem Barua:
fifteen deaths.

Shri A. M. Thomas: Wita regard to
the facts, it is true that the Defence

There were
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[Shri A, M. Thomas]

Minister visited Silchar and also
supervised the air-lifting operations.
But it is not correct to say that the
supplies are inadequate. As the
quantity supplied already comes to
1,90,000 maunds of rice and paddy,
and the total quantity that will be
required till the end of October will
be only 5 lakhs maunds, there is no
question of inadequacy of supplies to
meet the present situation.

With regard to the starvation
deaths, T have already made a men-
tion of it in my statcment that the
report of the Assam Government
indicates that the reports of starva-
tion deaths are baseless. We have
also seen some reports in the press
with Tregard to starvation deaths. 1
have been also going through some
reports. One report says that there
was the death of a six-month old
boy, and that is also attributed to
starvation.

Shri Hem Barua: Why not?

Shri A. M, Thomas: I shalll just
read out the press report. It says:

“Chakma, son of.......... died
on March 3. He was an infant
boy six monthg old”.

If on the basis of such reports, hon.
Members say that there have been
starvation deaths and other things, it
is difficult to answer it.

Shri Hem Barua: Out of 15 deaths
reported, the hon. Minister catches
hold of a single case of death of a six-
month old baby and tries to defend
himself.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I do not spegk as an expert
but as a person who was in Assam
only yesterday, and discussed this
matter. There is always a tendency
in such cases to report every normal
death as a starvation death. It is
difficult to distinguish. People do
unfortunately die in the normal
course of affairs, even without
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famines. But where any such thing
happens, every case like this, a
normal death, whether from disease
or old age or whatever it may be, is
reported, it is very very difficult
really to distinguish between these
reports. Often they are based on
hear say too, so that nobody can, I
suppose, precisely, without any full
inquiry, say what is the position, as
to how a person died or not. We
should be a little chary in accepting
these reports from people who are
naturally excited about the situation.

As for sending foodgrains etc.,
every possible means at present avail-
able has been employed. The Defence
Ministry has given cvery help not only
in aircraft, but in placing a very large
number of jeeps because no other
transport can go there—with drivers
and cverything at their disposal.
Everything has been done.

T must say I was astonished to find
the rate at which so-called relief was
given there. The quantity was very
big and was more than the normal
ration in a ‘healthy’ time when there
wag rationing. I was really surprised
at it, when there is scarcity and one
tries to cut down the ration.

The real "difficulty is not lack of
food but the inaccessibility of some
particular areas, not of the whole
area. The area affected is large;
much of it can be reached, but there
are certain small parts there which
are very difficult of access. Of course,
they are being rcached, but it is not
very easy to reach them.

Shri Hem Barua: What about the
charge against the Assam Government
that there is defective distribution in
spite of the foodstuffs being there?

Mr. Speaker: The hon. Prime
Minister has returned from there and
he has given a correct report. There
should be neither exaggeration nor
indifference. Everything is being
done,
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ELECTION TO COMMITTEES

EstiMATES COMMITTEE

Shri Dasappa (Bangalore): I beg

to move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty Members
from among themselves to serve
as Members of the Committee on
Estimates for the term beginning
on the 1st May 1960 and ending
on the 30th April 1961”,

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty Members
from among themselves to serve
as Members of the Committee on
Estimates for the term beginning
on the 1st May 1960 and ending
on the 30th Apri; 1961".

The motion was adopted.

Shri Barman (Cooch-Bihar-Reserv-
ed-Sch. Castes): I beg to move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
In Lok Sabha fifteen Members
from among themselves to serve
as Members of the Committee on
Public Accounts for the term
beginning on the 1st May 1960
l;;aélo "ending on the 30th April

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
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manner required by sub-rule (1)
of Rules 308 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha fifteen Members
from among themselves to serve
as Members of the Committee on
Public Accounts for the term
beginning on the 1st May 1860
and ending on the 30th April
1961",

The motion was adopted.

1215 hrs.

CORRECTION OF STATEMENT
BY MINISTER

The Minister of Defence (Shri
Krishna Menon): Mr. Speaker, on
page 14,597 of the uncorrected trans-
cript of the proceedings of Lok Sabha
of the 9th of April, the following.
appears: —

“In regard to this report, all
items but Chapter 8 have been
seen by us and we have sent our
comments”.

I request that the last part of this
sentence be corrected to read:

“have been seen by us and on
many we have sent our com-
ments” . . .

Shri Feroze Gandhi (Rai Bareli):
On a point of order. If this refers.
to the Audit Report, I would like to
raise a very important point of order
and draw your attention to a gross
violation of article 151 of the Consti-
tution . . .

Mr. Speaker: Order, order. I will
give the hon. Member an opportunity.
Let him first hear the hon. Defence
Minister. If any hon. Member or hon.
Minister makes a statement here and:
wants to correct that statement, 1 do
not know how article 151 of the Con-
stitution stands in the way. I will
hear him later. He possibly has got
an objection to refer to this matter.
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Shri Feroze Gandhi: Yes, Sir.

Mr. Speaker: It has been referred
‘to and it is being corrected. It is too
late to go behind it now. Let the
hon. Defence Minister be allowed to
complete his statement.

Shri Krishna Menon: (2) On page
14,617 of the same proceedings, there
appears the following:—

“Audit Report refers to a loss
of Rs. 50 crores”.

"This is a reference to Rs. 57 lakhs
mentioned in this item in the Audit
Report. The figure ‘Rs. 50 crores’ is
an obvious mistake. 1 therefore
request that the words ‘of Rs. 50
-crores’ be corrected to say ‘of over
Rs. 50 lakhs'.

(3) Mr. Speaker, in view of the
-wide publicity that this Audit Report
has obtained, I would ask permission
to lay on the Table of the House on
an early date before the end of the
session the statement of Government
in regard to each of the items by
-way of relevant factual information,
s0 that the same is available to the
House in their thinking and con-
‘sideration of these problems.

Shri Feroze Gandhi rose—

Mr.” Speaker: The hon. Member is
-aware—I will allow him to raise it if
necessary—and all hon. Members are
aware that T do net like anything to
be raised in this House wunless
previous notice is given to me and my
<onsent is obtained. 1 have not given
my consent to raise any point to the
hon. Member.

Shri Feroze Gandhi: I am rising
on a point of order for which no
consent is required. This is a point
of order arising from the statement
of the hon. Minister of Defence. I
-want to draw your attention to the
Audit Report and point out that cer-
tain grave violations of article 151 of
the Constitution have been commit-
ted.
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Mr. Speaker: I am not going to
allow it now.

Shri Feroze Gandhi: Then when can
it be allowed?

Mr. Speaker: There is no hurry. I
will allow every hon. Member to make
all reasonable representations in this
House. I am not going to prevent any
hon. Member from making proper
representations. But the point here
is that the hon. Minister made cer-
tain statements the other day which
he wanted to correct now. Assum-
ing that the hon. Minister did not
want to correct the statements, would
not the hon, Member be out of court
in raising this matter without notice
to me? How can he take advantage
of the statement made by the hon.
Minister to correct his earlier state-
ment?

Shri Feroze Gandhi: I am not tak-
ing advantage of the correction. I am
taking objection to the Report itself,

Mr. Speaker:
now.

He cannot do that

Shri Feroze Gandhi: It is a point
of order. You must hear me. Under
the rules, T have the right to raise
a point of order. I raise the point of
order because a grave violation of
the Constitution has taken place.
Where else can I go?

You allow every Member there to
say what he likes, but when we want
to say anything, you say we cannot
(Interruptions).

Mr. Speaker: No, no. I am sorry.
The hon. Member is castings an
aspersion that I am not allowing
some hon. Members to raise points.

Shri Feroze Gandhi: I am sorry.
But I want to draw your attention to
certain facts. If you feel that the
facts are correct you may allow; but
you must listen to my point of order
because the point of order arises
immediately out of the submission
made by the Defence Minister (Inter-
ruptions).
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Mr. Speaker: What is the point of
order?

Shri Feroze Gandhi: My point of
order is......

Shri Bimal Ghose
On what is this?

(Barrackpore):

Mr. Speaker: The hon. Member
wants to raise a point of order on
what the Defence Minister has stated
Jus! now.

Shri Feroze Gandhi: My point of
order is this. A reference has been
made to the Audit Report—Defence
Services—1960 by the Defence Minis-
ter in the statement. It does not con-
form to the Constitution and a viola-
tion has been committed by going
against article 151 of the Constitution
which says. . ......

Mr. Speaker: Is il the satement or
1he Audit Report?

Shri Feroze Gandhi: The Report
4 Interruptions).

Mr. Speaker: How cap we consider
the Report here?

Shri Feroze Gandhi: 1 want to
point out to you that the manner of
presvntation of this Report to the
House violates article 151 of the
Tonstitution, and. .. ... (Interruptions).

Mr. Speaker: Order, order. 1
understand the hon. Member’s point
of order. The point of order only
must be stated; and if I am still in
doubt and want to ascertain from him
the reaseons for my deciding one way
or ihe other, I will do so. But I have
understood his point of order. The
point of order really is......

Shri Feroze Gandhi: No, no.

Mr. Speaker: What is the meaning
of the hon. Member saying that I have
not understood his point of order? I
‘have understoog his point of order.
‘The point of order is simply this, that
ithe Report itself ought not to have
‘been presented. But we are not going
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into that matter. We are only going
into the matter of the correction of
some staiement made by the hon.
Defence Minister which might refer to
that other thing. But we are not
going into the original question.

Of course, the hon. Member has
been taking some interest in this and
he has seen me also. But there must
be a proper motion before the House.
I only say that that matter cannot
be brought up here without getting
my consent. I find we are not going
through that today. We cannot decide
that unles¢, under the rules, the hon.
Member makes a motion and gives
notice of it. Then, I will certainly
bring it before the House tomorrow
if not today. There is no point of
order.

Shri Feroge Gandhi: It the Consti-
tution is violated it is my duty to
bring it to your notice......

Mr. Speaker: Not at any time.

Shri Feroze Gandhi: You must allow
me to have my say. You are gagging
me (Interruption). I must be allow-
ed to have my say.

Mr. Speaker: 1 only say, let him
give notice. Let him give proper
notice so that I may bring it before
the House if necessary. I am not pre-
venting him at all.

Shri Feroze Gandhi: On a point of
order no notice is necessary.

Mr. Speaker: There is no point of
order. My position is clear. There is
no point of order. A point of order
can only be raised on a matter which
is before the House. Here it is only a
correction to his statement made by
the hon. Defence Minister. I have
heard the hon. Member’s point of
order. ‘The point of order does not
arise here. This closes the chapter.
{Interruptions).

Shri Feroze Gandhi: Mr. Speaker,
the Defence Minister has said that
he is paing to lay on the Table soon
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a statement with regard to the state-
ments made in the Audit Report. 1
say the House cannot take cognizance
of the Audit Report because the
manner of presentation of the Audit
Report is invalid. It is not a valid
document as provided for in article
151 of the Constitution. You must
allow me to explain that, (Interrup-
tions). The proposal made by the
hon. Defence Minister is wrong. That
is what I want to point out.

Mr. Speaker: But even with respect
to that I would immediately state
this. The hon. Minister wanted only
to correct his statement. In the state-
ment he has added a last paragraph
that he wants to make a detailed
statement regarding some of the
portions of the Audit Report. I have
not applied my mind to that. He
merely says that he will do so. I do
not know whether it would be right
or wrong or whether it has to be sent
to the Public Accounts Committee. 1
do not want to anticipate all that.
Simply because he says that he pro-
poses to make a statement here later

Shri Feroze Gandhi: May 1 ask

Mr. Speaker: Should the hon.
Member go on disturbing me? I
cannot understand this. When the
matter will arise here, when the
Defence Minister makes any such
statement then it is for Shri Gandhi
to raise the point of order and say
that this ought to be looked into or
ought not to be looked into. Merely
because the hon. Minister says that he
will do so later on should the hon.

mber raise a point of order and
should I be committed even before
he does so?

Shri Feroze Gandhi: Sir, may I
ask you a question? (Interruptions).
If the House has been given the
Audit Report, may I know where the
Appropriation Accounts are on which
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this Audit Report is based? We should
first hvae the Appropriation Accounts
on which this Audit Report is based.
Under article 151 the House is entitled
to the Accounts. And ‘Accounts’ are
defined by the Auditor General him-
self as meaning the Audit Report and
the Appropriation Accounts. Today,
just now, the Finance Minister has
placeq on the Table of the House—as
stated in the Agenda—the Audit
Report on the Railways, the Audit
Report and the Appropriation Ac-
counts etc. Every year it is the cus-
tom. (Interruptions).

Mr. Speaker: Order, order.

Shri Feroze Gandhi: It is a very
serious matter. It is my suggestion
that in the absence of the Appropria-
tion Accounts the Audit Report has
got no meaning. The two must come
together.  Otherwise, it is like the
body without the head or the head
without the body. The Parliament is
entitled to have the Appropriation Ac-
counts and not the Audit Report alone.
I can point out the law; [ can point
out the appropriate order; I can point
out the provisions in the Audit Code. .

Mr. Speaker: Order, order. I have
heard him enough. It is unfortunately
a case where I am feeling helpless. It
is improper; the hon. Member ought
not to say so. The other day the
Audit Report was placed on the Table
of the House. This is not the occasion
for the hon. Member to raise this
question. I am not preventing him.
But merely because the Finance Minis-
ter placed the Appropriation Accounts
of the Railways on the Table of the
House today, the hon. Member cannot
make a reference to these Appropria-
tion Accounts......

Shri Feroze Gandhi: An irregulari-
ty is committed.

Mr. Speaker: How <can I g:ﬂt
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I appeal to this House.
Either this matler is important or it
is unimportant. If it is important it
should be dealt with in the proper way.
1 do not think it can be pushed in in
this way as a kind of addendum to the
statement of the Defence Minister. I
am not seeking any legal way of
approach. If the hon. Member feels
that an important constitutional issme
has been raised, let it be considered.
If he wants, let him bring a proper
motion to consider it. I do not think it
would be proper to consider it in this
way (Interruption),

Mr. Speaker: That is all that 1

have been saying. (Interruptions).

Shri Feroze Gandhi: I am sorry. I
would like to express my regrets to
you. This is the first time 1 got a
little excited. If I have said anything
please forget it.

Shri Naushir Bharucha (East
Khandesh): Sir is it possible to have
a discussion on this?

Mr. Speaker: The hon. Member is
a lawyer. How can I give him an
assurance? If a proper notice is given,
then I will consider it.

Shri Naushir Bharucha: Will the
Government give the time for it?
There may not be any spare time.
Unless the Government is agreeable
to spare time it cannot be discussed.
I want to know from Government
whether they can spare time to
discuss that.

Shri Tyagi (Dehra Dun): The hon.
Member has not given any notice.
How can we go on with this?

Shri .Ehadilku (Ahmednagar): 1
ha-ve.gwen a regular notice so far as
thig is concerned. I am afraid that
therg would not be any opportunity
provided for discussing this on the
floor of the House. And now you are
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coming out with another explanation,

‘How can I assure anything about .

Mr. Speaker: I am afraid every
hon. Member is trying to take advan-
tage of this and say something to suit
his own purpose. 1 have not said
that I -am not going to allow any
motion of censure on the Auditor
General, in some way, directly or
indirectly. If we want to get rid of
one of the dignitaries, there ig pro-
vision in the Constitution. Therefore,
I did not want to give specific orders
on the issue. When I received Shri
Khadilkar’s notice I said there is no
way of introducing it. I do not want
to shut out legitimate criticism allow-
ed under the rules. Therefore, I
cannot give an assurance jn advance.
When the proper notice comes I will
deal with it properly. There is no use
of anticipating my ruling.

Next item.

12.29 hrs.
PUBLIC ACCOUNTS COMMITTEE

AssocIATION OF MEMBERS OF RaJsya
SABHA

Shri Barman: Sir, I beg to move:

“That this House recommends
to Rajya Sabha that they do
agree to nominate seven members
from Rajya Sabha to associate
with the Committee on Public
Accounts of the House for the
term beginning on the 1st May,
1960 and ending on the 30th April,
1961 and to communicate to this
House the nameg of the members
50 nominated by the Rajya Sabha.”

Mr. Speaker: The question is:

“That this House recommends
to Rajya Sabha that they do
agree to nomino' " seven members
from Rajya Sabha to associate
with the Committee on Public
Accounts of the House for the
term beginning on the 1st May,
1960 and ending on the 30th April,
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1961 and to communicate to this
House the names of the members
=0 nominated by the Rajya Sabha.”

The motion was adopted. .

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

The Deputy Minister of Law (Shri
Hajarnavis): Sir, I beg to move for
leave to introduce a Bill further +to
amend the Representation of the
People Act, 1950.

Mr. Speaker: The question is:

‘““That leave be granted to
introduce a Bill further to amend
the Representation of the People
Act, 1950

The motion was adopted.

Shri Hajarnavis: Sir, 1 beg to in-
troduce the Bill.

BUSINESS ADVISORY COMMITTEE
Freriers REPORT

The Minister of Parliamentary
Affairs (Shri SBatya Narayan Sinha):
Sir, 1 beg to move:

““That this House agrees with
the Fiftieth Report of the Business
Advisory Committee presented to
the House on the 16th April, 1960."”

Dr. Sushila Nayar (Jhansi): Sir, 1
wish to make a submission. I wish
that at least 15 minutes are given for
the Bill relating to the validation of
divorces within a certain time. The
Bill have been introduced in the Rajya
Sabha. If the Lok Sabha can find at
least 15 minutes—it may not even take
fifteen minutes—it would be good. So
many women are affected by this; the
position of so many children who are
today according to the law illegitimate
can be safeguarded. It is very im-
portant that at least a few minutes
should be spared for this important
Bill.

Shri Satya Narayan Binha: I have
given an assurance that we shall try
to find time. We are trying to pro-
vide time.

Shri Naushir Bharucha (East—
Khandesh): May I request you to say
whether the Bombay Reorganisation
Bill is going to be taken up in the
course of the day? Or, shall we sit
tull day tomorrow for that Bill?

Shri Satya Narayan Sinha: It will
be taken up only tomorrow. We are
not taking it up today.

Mr. Speaker: We are not taking up
that Bill today. 1 shall now put the
motion to the vote of the House. The
question is:

“That this House agrees with
the Fiftieth Report of the Business
Advisory Committee presented to
the House on the 16th April 1860.”

The motion wags adopted.

12.33 hrs.
DEMANDS FOR GRANTS—comd.

MINISTRY OF FINANCE—coONtd.

Mr. Speaker: The House will now
proceed with the further discussion of
the Demands for Grants under the
control of the Ministry of Finance.
Eight hours were allotted and 3 hours
had been taken and 4% hours remain.
It is now 12-30 and the House shall rise
at 5 PM, when guillotine will be ap-
plied to all the other Demands. How
long will the Minister take?

The Minister of Finance (Shri
Morarji Desai): A little more than an
hour,

Mr. Speaker: [ will call him at 3-30.
Then, we shall put the other Demands
to the vote of the House. Now, Shri
Braj Raj Singh may continue his
speech.

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 18-4-1960.
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ot wATiA fag (fEdemaE)
o WRIEd, TIEl 4 fAaz w7 @ ar
fis AATQ FT FT I AW AR A grady
FAZAMIM, WA F AN
f& wan wfew ¥ gfgs &7 ada
9 UG @ AT § | ANAA FL AT @
§ A JaE FO § I @ @)
R @ 1Ak Ew Leve T T HATF
N FiE|T K A qar Fa@m 5 el
F W TT AT FA A oy v
T 7 @ W qwHT Y wiowa
ANWA F G | W s fawgw
Gﬂaﬁﬂfgl 0T vy & co Wiawa
A OYAw FT § W FE J0-2Y
sfawa o I FT WARTA FAT §
| 97 F9T ¢ & a1 gfew
T A T & | ATHIT A §IGAT FFST
st 2 3™ wE FF W
W AT W77 & A 2|y ar @ 5
¥ at w o ¥ ary qg=ar @, @
AT Fra A AT AT § 1 G AR
# fU 97 §FZ31 FEA F1 9@ g "rar
& Y ¥ ag ¥ T T o1a § fora
¥ ufew & wfes @ /07 @ 9@
o} | F AiwE F oy A AEArg )
afew qg M A ara 2 fe gw A o o
FC o1 A fogy ave M a1 I®W qS
Aqg & ITH wiwF § wfws W AW
AT 9T ;T § W XY F4 29w AW A
;A Y §, IT 97 W S AE AW
w ¥

T 33 g% § f5 gH Qv W
IWAT § WKy # w= ¥ fAg
& 7w ¥ Jar weear @ hed
¥ oy 7 wg fr e doATel B
vy & fore g dar ft faeen wfed,
§ wgen § fedan fad wad o QY T
T @ awR | AT g e qeeT
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f& w1 AT ® IF ¥ fag g
qAT I AR ¥ FFCST FCAT & faw &
TqE I F AHE § AT IT { THE
For o & g & F faw oW AEy
2, TeTa & foq woen 4@ 8, o A
a1 <97 & fog fowr v sgawar @Y
FT HFA ¢, fo & a8 @A & fow w0
T A @ g o A
oI F7 I FT WG A o0 @ 8§,
T 9T A9 FT AT T AT @R &)
TS qg Adon g §Har g R oo
AT & fram ¥ ag fawarm dav Y AT
f& ot g g 9w @ §, * A
# foo 7Y €, 912 & ga-firy Sy & fam,
fafea eard areit & forg & 1 gafeg & fd-
T FTAT AEaT g fF o v wai
F sy afcada FF A1 wiferw 63 )
o gar @Y e @ R AW awew
¥ 19 Fg1 qzan § f aeere v gfee-
A FGEA ATEH AT
THEA FA T TATA W/TAT § AT AL AR
T T ¥ feay oren @ aga ww
dvem iz T e @ F, W e aw
qgT F & Fgh I W F A TOW
AT HFA & I Tq AW FU 1 A«
qrar & &t Fg fear smav § 6 37 w1 8w
afesrias Tgrar =1 wTfed |

gt qg9 &, wegw wgneg, §
F&1 Wrga g % qha e & fog o
TR v ¥ g9 W & I foe
fase Y &, I ¥ qan wwan ¢ e @)
AY9g FAT TTF & AT 29 O TEHR
S F FY A TG | qE G
oT T & fF Qo0 T TW F Ew
F]Z FY FCOR &« T | (XA R
g Y g7 TaT § fE nydISwl ¥ A
f§ oY s e ¢ feaeY o3, aafe
Tg T FETA # fawy §, afeT 1€
aaftw QAT F FT AN AT OT §, 00
ford gog Y ag Wi aq w3 § 6 T,
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[ wara fag)
g A fem ) & e g e
T O TOE T g AfFT g T I
Wy g7 qeat &, A &, N e uw F
FerEE ¢, I 3 & wfasy & Fmbar §
g Aer ® oW F Ay, g
AT F AR X gf wrOT wag
sifr & faed fF frem 9T @ma
FT WX AT, T F1 T FY FAT FA
F "o FIfTW F G A WIIH AqraAr
3 =gt g f5 oww feadt o wife
i T F, AOH QAT FEHS A G
FHAT | AT FED T WA g
| foam feaml & TF wAies aa
% fo 1 I o 7Y v @, I
SET & WITH) A ATE SO AT
g7, AFFT IT 9T ¥ AT ATH FIA A
T &Y g Y, TR WA I qrEA
s g & f fearl 9T ST g
g wrfed 1 ag gfeewir 3F g § |
q frda 1 wrgan § o9 ww awg
& gwr gfenw e fey faw
At A FT AW F qTAE I WA
w0 T aw 98 7% o § avd Td g,
IT T FEAR A 9T |

¥ | q9 ¥ TG gEIE WY &0
ArgaT 1 g AW ¥ 3y fara goft
wilt g & 1 T 3 goh & Forenx
foadt @it €Y, IF ITAC FATH
FATYT AT THT § G FF) ) A Iq4 58
AT WieE FATE FHAT AT IR | F
g 7@ Fg1 qgaT g B 2w F faww
¥ fau fadsht ooft ® swfya 7 fear
g 1 W fash oot wr @ @, o
T A AT T X WE T TH W N
2 1 T ogw & oY faef oo i

g€ # fom ooft ¥ T FATH FHIGT AT

1 2, W T o F e, F qomn
g i wa s v aman @ e AT feem
2 fr vawr famr qumaan f@ g
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THFr g g | 3fx Far fear
T At 7 FWwaT g R Sed At wma-
IEHT F AT WY AT F fov ey
GHT T B FHAT |

IR I e WA g AT
q fem amr & 1 3w A W A
frere & fou w4 s X
s A g AT A TAE 0 #
at gawar g fe &€ s adf g g
R ow A AT @ @ § qen
aMRaT § & et a9 s st
FA ARG AR N Froar o
AT q@t foamd oY §AT 3w ¥ fowr
gWT & A ATGT WT §F W INTEA
R H IFH FTAAT fHqT 97 &9 1 Gy
T g Tifea e fash wmpwr aam
# T FTH-AITEE ¥ ®H A Y ag Wi |
&I R S @ @
a1 3y fawifd & 4f & Sy o
T F 5T gw QFT AT aw i,
AU ®Y frg THTTF AT AT Fw_T
fFraga A1 o gL AT W Wy
faar o wwaT & 1 QR wEE & T
TgT qFar ¢ & ooft aF g
e & At fafeae 29 78 351 @
¥ 1 Y-y ¥ grew-dwg oY awTaT
Y o4 .3 FOT 'R q@rs
91 2ENU-LE A AZ R, Y= FUT Y
TE | eUE—Ye H qG %2, o ¥ FQE
| feye-Y4s ¥ I 2e? . 3¢ wFqw
df W1 28 s—¥ & A qE Ju?. So FOT
N F gee AR e
A g 7 v F7T AT ThLT FA
¥ g 7o 2wy Fd # IET v @
WR FEE aTH AT AT T g g
%,ﬂi%ﬂ’ﬁﬁﬂmmwt
T FTTC AT ag T wl g 1w
T I W T W AGE FTA
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7€ g §, a1 & I e g R
TEHT T HTN | TF AT & A7
% 39 fea s faer 9 sl agear
3 g T ¥ TR A fam fF FAge
¥ fomr W 9T FAE swATawrar &
IR AN IR TF e Faw &
FIA & TgT WY ATH T qAT GHS &1,
afe oifeat a1 an 7w & fF fraey
qifedi 9T 8 | THEI qaH A A T=HIC
fom mar 1+ § Fgw fE ol & oY
TMELFE SR TR FAST €Y
faafoa a3 s fear and fom & g
mn ¢ fe fomr o ax aemr § ar
£ a<g ¥ AW ¥ @ F N ogaR
&, 97 1 W FAAT § gHEAT 77 97
AR ®Y IT FY FAAL |

-

T & 1Y 19 § §ANA & AT
Fear Argar g 1 fra oY 507 wva
A9 gWT & T & an A fafw wa @t
T%d ¥, AfeT g & aX F @ 17 A
g1 wwdt fe Sl 9 St B § Wi
@Y NiwmraRTITA T
g 1wl 33 Al & waret w1 o=t
A 3 99 7 uF gaw @ fow F qay
s @ @ frowr oag wd § e fedt
faiffer s 3= i ar oo § @
FE TFTIE @7 T & 9 TAEw
dw G5 &Y qW 3¢ ¥ Wiagd IW &
wiwiz ¥ fod w¥€ wrew @ TR
WA qg @AY TE } A F AT I
f& ®1 § O fafrees g T 7 T
F fafaeT & o1 ¥=ha g ¥ wgar
¥ X ofeec § ) o fafred
¥ T A g AWy Y few A & A
AT U § g 9 9%t § | & I
AEM THAR ¥ faw wAew w f
wife #¥7 & fafrex & fo & am &
wAHHT guT @ W awW 3¢ I @ fad
LLLIEE e
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T TF G KT FIT H1 o0T€GT T
TH §, 39 & 7rq FE 917 3 g5 A=
TET | ¥ X o wFar g fE oA &
s N ara § v ¥ fF go oot
FITATHT FT TAT GFS ¢ AV FNT A
al® ar graq § g6 § fo & g
qramat 1 94T & far e fam
aFar § | ¥ gugan § f 9zt oF avw
TAAEA FT EHEST FIA FT 9% ¢ ag
g8 s 9z 9@ A1 ¢ fF gw waw
T F1 3% a@ & /9 0 $T @
g a1 adl | {7 WEEIE & WG Tg FO
qear § fr foaa faor s #1 s
T F AT FAT GAT A0fed, a
o W F QU qE AERA T
g | ZHTT A aFre a¥ foqr smar @
o T ¥ foa fawr worrerm 85 7 A
1 7T & | & OF T #0 IIgA A
AT § | FUTT OFTAEY AYE FAT v
AT TR I TE T THo Ao Fo
aqiq e Fomtagaas afre @
afs faar warem w1 o gfae @, 9
# FTLATIET FY IAE A F Aw@T 2
& Lo a1 ¥y T8 o THTAT WaAT FamH
qE ¥ | F FgAr g g fr afx g
TR afsg § I 91 wfas garaerd
FIW 2T qT W AT qgT F9AT T
K1 qFar & 1| AfFT W9 Tar FQ@ T
&1 & fafady oF a7 o1 @ @ Wk
AT ZAE TTF AT @ § | W T A
2§ 97 & graey ¥ 9 g7 #r wig-
fagad & 57 1 & wT vera #Y
T ¢ | AfeT w9 39 A/ W FA
sffar i  wafag M &
¥ GrET A ST AT A1@AT § |
g fafaeY 7 dww mfeaa & O
AT q47 @9 2 | AP 3 A gEA
2 1 a7 ¥ wfraa ) fooe et 9@
@ 9w J.famfa #r ¢ & v
F O Re A g oifed 1 Y W
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[ syTw fag)

1 ¥ siaw AN fod qawe # faa
7€, afer 3o 7 forl faew & ax
Ro AaFaT w1 gw fafady #1 aTw
} oF vaA fwar smar & o § Qwe
a¥ AT § FFwA AIfead £ AFeT q2T
T A WIRRET F9T9T 74T | T A@
F A g7 q1@ A9 AT To JTATAT F7
/9 surer feqrar @ & 1 ¥ SfwwA
wemr & fe @1 dew A g wfew,
¥T 3 AT TT ° AWA AMHIH F
g ® #1 J= A& g | AT #T
UFHT FTH &, TA(G TF 4T & & &
aw gFar ¢ Afew g fafasy
™| FW Fw@ ¢ 97 faw wwew
g 9T gra wx q31 Tgar g faw
7 & a1 718 & AT To FT WISWT FT
W & 7 g5 e zAfed 2 @
g 5w g § afafigad a=
W@ & 5= ¥ T F1 w9sqw g1 @
gifaa Aaem s & fF ag 3+
N TF, #fFq 7z 37 § awd 7@ @
7T ¥ ) o=y wmar # fF e wAem
AT @ UF ATASY 971 AT & | g5
# far dgre /€Y & | & =g fw gmry
foar 78t a6 afr A 53 f& gwry
WEAAT WA AT FT AT WISGY

A 7ET R I E IS FE F wEAG §
o g § wawd A@ E A T
aT% AT A Srauy FE wTed fF oz
AN Ay wifead T 2 A AT 2 R
foq g &, fa=r #t awrg & @17 a1 96
AT A To AEET FT HIFA FNW,
I F1 A9 UF 37, I 9T 7 qgafq
Y ¥ | T@ AT A W WY A AT
qgAg HAT gET ¥ I O A
N qUEy A 9T @ ¢ W ¥ wfrma
w fawrfest & art & 9 ww dan
gaT 2, Ag AT ¥F IAT | T HAAAT
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g f& faa st o1 Tosx 1 womw
Z1 @1 &, 39 §1 OFA &Y Fifors 7y
Lol

uq ¥ sfras & fad s qaw
AT & | WY IH Y aga A fawrfon
A wAd § A wd &, AfFw I7 F g
&1 a9 W19 ®Y qg |AT quAr fR an
ot ad g o9 9 ww wEa &7
AHA & At (a9 1 |9 H TH AwA
¥ a1 Agr 9@ #, gAifE 39 7 A
wfas aqg &1 F9 ALl &, IT W
O # A9 | ®1 OH I A FN
affzg f& oo ax f&f swae o
afagrat Y faaan ¢ fasar w@r @
7 #1 ¥ Ffamw Ft fawfar waw
FA & arz #7 dar fow, gg fagm
fafma =9 7 a=TgT W= Wfew A
g e F7ar g fF e qaaw sw
q7 €T €GTF 390 | /77 &) 97 4 FRwA
FT TATA Izar g A1 a8 9= {1 I5a8
g f5 gurt 2w ¥ N graEfaar & 3=
& @9 # wfus 7 wfes gea7 fafsaa
frgr @m@ | ¥ {4 TE WIREAT o A
AT 2 2T 2 7 Frz1 F9 fFaa
gl agar 3 7 F wgar A g 5 4
sfrga &1 a7 & AT wfeq or
Ay s it ag @ g & A faw
wfaer & 7 ama #1 aq faoar aww
aifgd & sarar 7 sgrEr A FAT AW
qYH AW(E &1 2 TG E IA AT agT HAT
g1 =ifga, ag feeaq g7 aF v
wrfga s s & sararAdy oAT WTfga
# gawar § fF wwre g@ woe oA
AT # g9 ¥ foT um s
FET &, A A f W osoAr I
T FTAEE F FH FEAT TEAT »
ST T WTEqT A ¢ 6T Q0 ¥ FF
oIy FETE @ qg W A ST
&% ¥ I &t Ad | A qrYAT -
frai &, 38 @ N @ ™ fem am
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™ & gawar § 5 w9 w3 oA
oA ® I9H & g ww @=n
/Y | 7 agan g fv wiww 7 wiww
a7 Looo To ¥ TUTET A T | TW AW
# 2a v fafeaa £33 ot 3@ 7 A
o qraT A9 g8 w7 W A oH
@ ® WiEAr 91 @ /e fF woer
FFATAT F1 FH TA@TAT & AT A AR
g &1 AR FIAT AR £, T AT
3q 97 WS FET q0EA g | AfwA
aw @ frafg ag & f& 9= & v
Fafanio # ama Fga @€, FEL AW
7 7 A A Fg @, AW W
Fafamior & &1 & fo@ | amETE™
T M oyHIw wfegd, 3w agEEA
RN e & fog dgv A &0

Td 73 # 4 wgar T fEw e
ATH § FIT I T 7, TN Qe
& &1 A fawiaw & "wg 1 W@
w9 I W @ AfF qrfeEna ®@
g A wifg@, 99 T ¥ "uwiar
A & W ¥ 1 A Q&Y A qEEr
feer faedft & @t ot «fed &,
W Y 18%0 AW @I & W3 §H 497
W AT W us o feww adt faet
AR |t & fF gy famw @R
qfe=ma & faer oY A tw g A
far, gwimge @19 oz & f& 37 @
$E A T R/ET | 3| 9T AT & wf
AARWAT AT [0l | @ gW T 9"
¥ TE@ § @ 7€ gE qeF fom o
BN AW g, 987 7 3% & fad agEn
TR, 9 AT B GFA A HgT A
aA%AT | 7R v @ fa faer st oy
q ¥t 9 faug # sriavs £33, Wit
qar o waGt f& faw @ gmian
af®@E™ & wrdww Radz @ @
w7 w7 9wl @ ag wour fAw
L
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W & A9 § A A7 e & I
7 f gz N =91 & FA7 TIEar
Z 139 Fvew 7 o991 gt f§ Aer
I 97 TH FT WAL PAT g W¢
AT T Al A gearer Wt &Y
ARG AT AT N FT R E | 7 7@
¥ zafaa 7 F<aT argan g 5 A
g dg &F 7 Awal @ A A,
AfFT § oF qIT T FEAT AEAT §
f§ w9 o9 HET FTEE 9T A A
9 AMA § I FT ANCEE FAAT T8
grar & & Yaa st wfrafaaamst
1 W Al gFAEAT F AR Q@AY
2 4fF T g A § oo @
faq 39 AWMl * [HA qg WA
wrar & & gart e dEw oW &7
are e #t wfaF gfagrd 0 Ay
& | SETE ¥ fad & aws; e g
9T OF FATH g7 747 fF = F g
ssEE w1 79 gu dvw #1 =
a1 se q@r T fs s 5w F g
e F9 2, A w77 W@ fF o3 F
fod 1 #1977 & ) 7w F O
e & 39 A7 awe ¥ "9 fom #v
AM@ TAF § gg qw ATEEd-
TE A FA | WX e SRR
WqIET &7 ATAAT gar ar gfeaw
99 FIT FI GIIT Yot W IW A AT
fear s, afew <€fs w0 Nra@Ew
2, W #Y T q= E, oz & fod
W 9T FYE FTA AT A Qe gt
Tg ATHHAT SaT TRIAT | A F@T aF JET
ZTRAYE FT GATH HTAT §, WTT FY Fr=AT
m fs s fog g8 fear amd o
IE A9 & wiww &7 1 AT &
safad 9 st e F fog, S@
! gguaar # q@@w F @ oww
T T 9T 3xg T § | Wi
# A sEm s N da Q27 v
9T FATAT TAT §, WIT IH 97 qATAAIT
X | w9 ifad f6 AN 0w 9w §
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[T T fag)
I 9T FE W@ A A 9¥TAT | g
fafews am & fF =< ag 2w s
AT ¢ A T FT qa THGT 97 9EqAT |
g T & awar fF sTsAe wreRedd
9T 3§ FT WiaF TG A 9 | F@l
F} W AT T I9qT 2, 3T
JAT AT T § W T A T &
I ¥ 99 97 WA T G WK
I 1 fofy g & Jaw ¢ gieg
¥ frage @ f& o 5w 97 qafaee
F1 |

qgi 9¢ qTEEE ¥ A A9 g%
a4 | T artea 2wg ¥ faa o0 7
forat s &1 ATET AT §, W
qTT IA ITY @A § A IW A WY F
FW Y FW I§ F AR AT T AW
grit | ¥fFw s W W ¥ I
gt 9gd &, e s &
O X WARTA FAAT § AT AW Lo
%o ¥Y IE 9T ¥&o Hfa ATEfFT v
FC T 1 EH A ¢ FAT TIGT AT &
wrHEAT @1 g | #§ Sgm fE s
@ A A THET 9T I EFW A @
¥ 99 A ¥g TEA § IEnd ¢

T & 719 W1q § OF 4@ wW A
g g 31 91ga g f wifee fae &
qraey ¥ I "9 75 # g7 ot a9t
g @ 37 ¥ @ W7 i A fara
T 1 T 5 oqw @ o faE
ag v & w AfEw ww 3 3w o
3% & =aeqr &1 ¢ f¥ wfse fooe
dfs e s g 3w AT F
et a9 femma gams Fom afFa
‘77 fr o TF faeqe sfafas afasrd
¥ fag oot oA § W TR FEN
I AEN & | WE Az F & AT R
fe <7 ar o TaEr T e T
JEFR @ ARG AR AT | 7 F
gg A1 AT AwaT g i e #1292
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39 wifez g &1 F1 WA Tifgn
91 39 # ez ®¢ wiwafeaar 9 &
T & A wwr aw 39 AT 41
areew § ag fawga aewgs ¢ wife
WEZT F7F a7 Forew 2 fr ag 2o
# faq o GEAdY 7 T @Y
o I T @Y €2 | uq 3fg 39
¥ T3 AT & X TGl HIA HT AV 97
wrar wfed ar @ afz 3w F a9m
ara ag oo ar € @ @y gaAr =
# fasg grgear | g ST RT Y 7
qg a1 1§ T G g1 wHay fF I
A WIT 9FIT T g HfEA w9 IN
1 WA ARG Afew @F AT F qg &
ATFAT | W WA A qwE aE @
AT 39 &1 WA g W@ A Hww fwar
w17 ? & fadaa w7 =g g v g
dfaeam & 7 G99 & A qIeqT F
LA G Tl R o ee
T g A F oag fFw 0% 7w
# AT 9T ET A@AT 1 F FEAT
agm f& 37 g & e 9 @
I N sEafgar, wfeer g7 ®q
IfF ow freqer gz @ o sfs gwre
Wrfaa MW FAFTREIVE
TR ¥ "o feg & wwar § ) fw
A7 ¥ gW FrEE & o9 WY g
FE F O FT OO FT @R
JET I WIERET A HT AT
& JAT @A § | TG T TR
qET #Y W F a1 faey o 20 ¥ safe
# G177 3IF HT THEEH F HETHEA
FT &I FITT FY I E AT AR AT

faar= sqfaa 2

stommit (W\WERA) FERITh
9t T ITF T FE Hifaa @ & ar
R & W S F o w7 awT fEraATT

e g
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it T Feag (Tt ) - qYETT
orrt 7 FYE are T E

Shri Tyagi: It is not on behalf of

the party. An individual Member has

raised that question, not the party; I
want to make that quite clear.

it oo fag - & J1aan g & g9
FRrE WY T H I A T
fraré gz § AR oF TZ TR
firem &7 YAt 7 7@ @ |

Shri Raghunath Singh: There is no
question of “good” here.

Pandit K. C. Sharma (Hapur) This
is an unwarranted insinauation,

Mr. Speaker: The hon. Member will
be pulling the pendulum too much if
he says like that. Let him not attri-
bute it to the party as a whole.

Shri Raghunath Singh: It is not the
opinion of the party.

Mr, Speaker: The hon. Member may
proceed. He may try too conclude
now. At 3-30 1 have to call the hon.
Minister. There are many hon. Mem-
bers who want to participate in this
debate.

s ¥ fag - T@ AS X AW
ars a7 § 37 a7 frard o3y § W
TF Tz g9 e # fram &1 yae a7
T 2 1§ g3 & faAeA FA A
o1 f& M Fav" F T &7
waq THET AT Arfgw WY I &Y
faeqara @t W w® AwdT § T@fw
dfqqr @ & 3¢ swwewr & garfaas
I F19 1 faav sy | w7 w7 @
&1 37 7 foemga & Af 9z 37 &1 39
9% 97 FTH TE} FIF I ATRAT AT A
fis sfawr & art #red i g a
T # g N e § ag I
%1 ge ¥ 93 grow § qwraar wraw
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ad w7 afz g faar s & &t osw
i Felt #1 o G T v & Ay
Fgm fv a8 2@ & fod a1 gl
Twg grm afz fet safea Mrgm a7 &
TWA WX YHEE & S w7
aife ag fAower &7 & oA FHsT &
qE T w7 aE )

4 UF & AT FF FT AT AT
THIA F&M | ST AT TTETE FT
TEEFT FT & AT F TF Toq1 FIH
foar & 39 & "9 F FIHT T 77
77T & | fwa it ft 1 F1 OF g ]
A7 931 gar & fow &1 fF ww 7 iy
& TEAHr T8 fFar § | g I«
g amar @ fF gw Sw w1 oft aas
FT | 49 F TEIH FT 9 AT AT
JEATL A AR AT AT TR AN X
feq AT F1 & fag O 899 99T
T 7 F A 37 w1 o g T IEm T F2
ut gw 3§ 5 fom a@ & aw woer
&4 AT i IYWIT F1 &A1 TF € |
A1q { AT T F TF I A A AT
JargA g g fr g @ § &
FYET IANT gAfHAT T T § AT wYET
3T uew fOE #1 T F99 &
fird dare @1 2 1 & q@T T
FqT 9% AT AEI W AT § A F&HIL
¥ 2 I IAWM FT TEATM FH
# ama qYe 7 & ran g 5 qee f
TEF QA A A f arhr & 5 7@
#7 far 9@ gAT @ dET AT R
T ¥ fag & srrr A@m e ®=1 o0
THY AL AT TAT § 99 gW dfqwTA H
7g 1 A Fr Taeqr g I8 7 AA
FE FT RHTT FL | AN FFT RS
¥z @ & 5 fom fear &1 o 15
MR AT A AT 99 F IT F CAA
¥ geeqe ganaa faaar arfeg | w
afs qg T IEAT F FAAT ¥ AT
2 & TOat #1 FIT IBAT ATEAT §
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[« warTrw fag)
A1 3W ® gfaw= § 57 avg w1 ofeadq
¥ 97 faT #7ar grn {50 & fa ox
SEFN w1 g e faar gerfas
fd gu fqm w1 7% fom &1 f& agia-
FIO FIAT 37 &1 FAar & fga 7 31

Shri Heda (Nizamabad): Mr.
Speaker, Sir, I want to refer to bank-
ing with particular reference to the
facilities that we give to the banks
in the rural sector. If we look at the
rural sector and ask the question to
ourselves, each Member of this
House, as to how many branches of
a bank there exist in the rural con-
stituencies, we will invariably get a
reply, apart from a few hon. Members
who are happy to represent urban
area; or big cities, that rarely there
is one branch or at the most two
branches of a bank for a population of
about 7 lakhs to 10 lakhs. This is the
state of affairs.

The difficulty is that in the rural
areas there is such a paucity of credit
facilities. The traditional credit
facility that existed at one time is
fast disappearing. We discouraged it
and it is disappearing for good. It is
a good development from the national
point of view. But the point is that
the gap which has been created is not
being filled. Therefore a bottle-neck
has been created.

Sir, agricultural production is in-
creasing. New places are being
brought under agriculture. Therefore,
we are declaring new places as new
markets, Even though we are declar-
ing these places as new markets and
we want them to be developed, they
cannot be developed because there are
not enough or adequate banking faci-
lities, enough credit facilities.

Therefore, there is need for a plan-
ned expansion of banking industry.
From that point of view, we should
make up our minds and be very clear
as we have done in the case of posts
and telegraphs. We must do
semething on the same lines so far as
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banking facility is concerned. We are
aware that in the case of posts and
telegraphs we made it a point that
wherever there was a polling booth
we will have a post office in that village
or that we wil open a telegraph office
if the loss per year is not more than
Rs. 750. Why did we decide upon this
scheme? It is because we wanted to
extend these facilities of communica-
tion.

In the same way, Sir, I think the
time has come when the State Bank
should come forward and do some-
thing. I think the State Bank has
got enough resources. It is making
very good profits. Instead of those
profits being squandered on increasing
demands for wages and salaries, !
think they should be spent in subsi-
dising the new branches in the rural
sector. There are a number of dis-
trict headquarters where there is no
even a single branch of any bank. 1
do not want to mention here the
number of tehsil or taluka head-
quarters where are no brancheg at all
of any bank,

Therefore, we should make it a
point that before the end of the
Second Plan period there should be =a
branch of the State Bank or some
other bank at the headquarter of
every district, and before the end of
the Third Five Year Plan there should
be a branch of the State Bank or some
other bank at every tehsil or taluka
headquarter, on the one side, and, on
the other, in every new mandi, and
in every place that is declared as a
mandi or market.

When we declare any place as a
mandi or a market we collect a good
number of taxes. My point is, if at
any place we collect more than Rs.
5,000 in some form or other, there is
need for subsidisation and opening of
a bank branch there. This subsidy
may be fixed anywhere. 1 think for a
branch to run economically Rs. 500 a
month is adequate. Therefore.
Rs. 6,000 would be the total annual
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expenditure and if we make a subsidy
ol Rs. 3,000 or Rs. 2,500, I am quite
sure that more than 250 or even 1000
branches would be opened immediate-

ly.

While I am on thig subject of bank-
ing. I would like to refer to the
attitude that Indian banking has got.
1 feel, particularly when we compare
thic attitude with the attitude of
banking in foreign countries like the
United Kingdom, the Uniteq States of
Ainericag or any other developed coun-
try.—I am not happy to make this
statement—the outlook of our banking
is very conservative, conservative to
such an extent that many times it
tantamounts to be a reactionary.

13 hrs,

[ shall give certain instances or
reasons. Cheques are not honoured
¢ven when there are only some flimsy
gronnds for not honouring them.
Though the signature is valid, there
may be some slight variation in the
date, and on that ground they refuse
the cheque. On some technical
ground, they refuse the cheque. If
on¢ just compares the number of
cheques refused by Indian banks in
India and by foreign banks in India
and by foreign banks in foreign coun-
tries. one will find that the ratio is 1-10
or 1°25. This is an extraordinary state
of affairs. The spirit of banking alone
need be taken into  consideration,
namely, who has signed the cheque
and who is the man behind. If the
man behind is genuine and if the date
is 17, and if the date is not clear—
sometimes ‘17" may appear as ‘11’—it
is not a big matter. It is a small
affair, and such cheques should be
honoured. Both in this country, they
do not honour them.

1 have a personal experience of a
very strange type in this regard. On
thff eve of the last elections, I had ob-
tained a demand draft from the State
Bank of India, Parliament House, on

CHAITRA 29, 1882 (SAKA)

for Grants 12368

the Hyderabad State Bank, Hydera-
bod. At that time, the Hyderabad
State Bank was not amalgamated
with the State Bank of India.
All the same, it was a State
Bank. I had an account with the
Hyderabad State Bank at Hyderabad.
I went to them and asked them to
give me the money. They said: ‘“We
would not give you the money unless
it is cleared from the State Bank.”
The State Bank of India was just next
door. They said that the banks con-
cerned were the State Bank of India
in Delhi and the State Bank of India
at Hyderabad. In spite’ of the fact
that the Hyderabad State Bank was
a State Bank, they were not prepared
to give me the money. It took four
long days to collect the money from
the bank next door and give it to me.
This is the spirit! They should have
seen that it was just solid money and
that there was no question of any de-
fault or anything in the matter. Omn
mere technical ground, the banks
refuse to pay by saying that “unless
we get the money cleared, we would
not pay.” This is the spirit of our
banking, and therefore banking is
not very usefully progressing as it
should have been,

The foreign banks use another me-
thod. They close the Account even
when they have got a certain suspicion
about the man who has sent the che-
que. We do not close the account.
Therefore, what I would suggest is
this. If anybody has issued a certain
cheque more than twice or three
times in the course of his life and
such cheques were overdrawn, then
they may close his accounts. I can
understand such a closure. But they
dn not close the account but return
the cheque. What does it mean? Tt
amounts to certain difficulties both to
the man who has issued the cheque
and the man who has to accept the
cheque. This type of bureaucratic
attitude and this type of spirlt—
namely, of standing on mere formali-
ties and technica] aspects—is a ham-
pering feature in the matter of ex-
pansion of banking business in India.
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|Shri Heda]

In this context, since 1 have refer-
red to banking, I shall refer to another
connected matter. There is a definite
paucity of housing accommodation all
over the country, whether it is the
rural sector or the urban sector. In
the rural sector, houses are not good
nor are they adequate. In the urban
sector, things are very bad. The
population of the urban sector is in-
creasing by four per cent every year.
There is pressure on the population
in the urban areas since the people
from the villages came to cities, and
thereby the population of the cities
and towns is increasing by more than
four per cent a year. The new
houses that are coming up in the urban
sector work up hardly to two per
cent or at the most 2'5 per cent. The
urban population is increasing, with-
out any dwelling or any roof over the
increasing number of people. The
number is day by day increasing. In
cities like Bombay, Calcutta and Delhi,
one finds thousands and thosands of
people living without any shelter at
all. So. while there is paucity of
bousing, we should have accepted
housing as an industry. But the
State Bank has not accepted housing
as an industry. Therefore, anybody
who wants to build a house does not
get loan from the banks. When I
discussed this matter with the con-
cerned people, I was told that one
difficulty so far as housing is concern-
ed was there is no clean title. I was
told that if we get a clear title, then
the banks would be ready and will-
ing to provide the eredit. This can
be understood, but the point is, we
ean find out the ways by which a
clean title can be created.

Take, for example, the case of USA
or the UK. There you will find that
housing societies are established and
they get adequate sums from the banks
and they loan these sums to their
own members, the members who want
to construct their own houses. An
individual member, as soon as he be-
comes a member of a housing society,
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can apply for a loan and generally
this loan is to the extent of about
five times his annual income. Se,
some limit such as this should be
fixed in our country also. It may
be five times, or four times or three
times one's annual income. There,
they have also fixed the time within
which the loan should be repaid—
five years, four years or three years,
etc. In the same way, here also we
must fix the time within which one
should repay the loan as well as the
interest accuring. If we adopt this
method in our country. I am sure
many housing societies will come
forward and quite a number of hou-
ses all over the wurban areas will
spring up, whether it is an urban
area with a population of 25,000 or one
lakh or a big city with a population
of a million or over. Thus, there will
be a good housing activity and this acti-
vity will in rotation provide employ-
ment and thereby we may solve the
unemployment problem. This will be
not a temporary phase. Thiswouldbea
continuing phase since our population
is increasing and our standards are
increasing. So, there will always be
the need for more houses, and even if
one constructs a house, one will al-
ways try to improve upon it and there-
by everytime there will be something
of building activity and there will
be in consequence greater employment.

So, clean title can be acquired not
only from the housing societies but
also from private limited companies.
1 know that in Bombay quite a num-
ber of private limited companies have
come forward and they have cons-
tructed big buildings for office accom-
modation. They get 15 per cent for
residential accommodation because
they do not get that rental value
which they get today for office accom-
modation. They have not gone in for
office accommodation but only 9 to 12
per cent for residential accommodation.
But it such societies to which I refer-
red are provided adequate amounts
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by the State Bank by declaring hous-
ing as an industry the result will be
that many limited companies will
come forward to build houses. Then
there will be a good activity in regard
to housing and the paucity that we
find today in respect of accommoda-
tion, ete., in industry, business and
trade and by the commercial firms
will go away and there wil be a good
expansion all round.

I would now refer to quite a differ-
ent point, and that is about the servi-
ces. Quite a few transfers of the
services do take place from time to
time, particularly among the services
which belong to the Centre. A trans-
fer means a great hardship. Some-
times, transfers are effected in respect
of persons from Simla to Gauhati or
Ernakulam—from one place to ano-
ther distant place. There is great dis-
placement of persons through trans-
fers. If the man is young and has no
kiddies, there may not be much
of a difficulty, but when the question
of education of the children comes,
schools or colleges of the requisite
type may not be always available es-
pecially when a transfer is made at
a particular time. I think the Cen-
tral Government should make it a
point that transfers should take place
only during the vacation period, in
the academic year, in the month of
May or June. If transfers take place
in the month of May or June, there
may not be so much hardship caused.
One can get admission for the child-
ren into the required schools in the
new place,

I am thinking of another aspect also
in this connection. I do not know
how far my suggestion can fit in.
We have accepted many services as
all-India services—the IAS, the IPS
and engineering anq medical services,
and we are thinking of accepting some
more services as all.dndia services.
Why should we insist that all the
central services should be directly
under the Centre? Why not have a
sort of co-ordination between the
State services and the Central servi-
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ces in such a way that if the Central
Ministries or the directorates need
certain hands, they can take on loan
from the State Governments and those
people can be posted on behalf of the
Centre to look after the centra] acti-
vities in the States? In that case,
transfers, if any, would be in the same
State and of short distances and there
will not be any big dislocation. The
difficulty arises particularly in the
case of those officers whose children
take their education through the
medium of their mother-tounge. So,
I would very much wish that there is
some co-ordination between the Cen-
tral and State services, so that many
of the personnel required by the Cen-
tre can be taken from the State servi-
ces on loan and these long transfers
can be avoided.

Then, I would like to refer to the
collection of the taxes at a single point.
Today we are suffering not from
higher taxation, though there is a
good shout going on of late after the
advent of a new political party that
the taxation is very high, but there
is another hardship. The number of
taxes is so large that many times we
do not know how much taxes of differ-
ent types we have to pay. Taxes are
levied by the municipalities, district
boards, State and Central Govern-
ments, etc.—so many taxes for the
same transaction or activity and they
are being collected by various agen-
cies. The multiplicity of the taxes is
not conducive to national growth.
Whatever the quantum may be, there
should be few simple taxes and col-
lected at one point. In many commo-
dities, we have amalgamated sales-
tax with central excise. That is a
best arrangement and wherever we
have done it we find there are many
advantages, The first advantage was
that expenditure on collection of
taxes was decreased. Secondly, tax
evasion was not possible. Since we
are collecting the tax at the point of
production, the entire tax would go to
Government and also the burden on
the consumer would not be more than
what was intended.



12273 Demands

[Shri Heda]

Sometimes, suppose a State Govern-
ment levies a sales-tax of 5 per cent.
“This 5 per cent is not collected by the
State. Many times it is divided and
collected in such a manner that the
‘Government hardly get 1 or 2 per
<ent. But every businessman charges
5 per cent sales-tax to the consumer.
So, the consumer from his side pays
5 per cent, but the Government hardly
get 2 or 2} per cent. Thus, the gap in
between is a national loss. So, if the
taxes are collected at one place, parti-
cularly at the place of production,
there will be no evasion. The second
advantage will be, unnecessary compli-
cations creating so many difficulties in
procedure and execution will be
<liminated.

There is the Central sales-tax, inter-
‘State sales-tax and sales-tax levied
by State Government. All these
are sales-taxes and they are collec-
mn three different ways. Many times,
-different types of authorities
-are to be approached and on the top
of that, there is central excise.

13.14 hrs.

[Dr. SusHmLA Navar in the Chair]|

if there are fewer taxes collected at
one point, procedural delays will
also be eliminated. 1 am quite sure
‘t would be advantageous to all—
the nation, the consumers and the
businessmen—and there will be very
little grouse on this point.

Lastly, I come to the Auditor Gene-
ral's report. As we found today,
most of the Members are not aware
many times of what is going to come
before the House and we are many
times taken unprepared. 1 think we
have to develop a convention and
tradition that matters regarding cer-
tain high officers whose impartiality
is beyond doubt should be brought
in only when a very strong and
prima facie case exists and not on
flimsy grounds or grounds which may
appear as a sort of agitated attitude
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or excited attitude, as one hon. Mem-
ber expressed today. Such things
should not be given any scope
in matters like this. This and many
other matters which concern the
impartiality of higher officers may
come up for discussion before the
House at a proper time and in a pro-
per form, but with adequate notice,
so that all Members who would like
to take interest in it can come pre-
pared.

Moreover, there should be some
scope for the other side also to be
heard. Many times we know only
one side; the other side is not heard
immediately, but only days and weeks
after. That creates a sort of difficulty.
I do not think there is any lacuna in
our procedure or constitution, and yet,
this is what I have experienced in the
last one or two weeks. I have not
made up my mind on the merits of
the case itself, but I think there
should be some provision, some op-
portunity, by which we can hear the
other side also and then arrive at
our decision.

With these words,
demands,

1 support the

Shri Birendra Bahadur Singhji
(Raipur): Madam Chairman, I am
grateful to you for giving me an op- .
portunity to speak on these demanads.
While going through the whole de-
mands, I notice one patent inadequacy,
which we¢ have to guard againmst.
That is the wastage that is occuring
in most of the departments. It is
high time we put an end to that.
There are numerous examples I can
quote and I think some have been
quoted already in different ecut
motions. One glorified example
which I wuold like to mention is this.
A few days ago, most of the Members
of Parliament were invited by the
Northern Railway to witness the
tattoo of the Northern Railway Pro-
tection Force, I think this is the most
fantastic idea I have ever come across.
I have heard about the army putting
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up a tattoo, but I have not heard of a
police force putting up a tattoo, spend-
ing thousands of rupees over that.
“This is one example.

We have to put a stop to all this
wastage. Each Ministry hasg got its
own flinancial adviser to advise the
Ministry concerned. I think it will
be better if these officers who are at-
tached to the Ministries are heard
more by the department concerned
than what they are doing now. I do
not know how far I am correct, but
there is a feeling that these Secreta-
ries in charge of the financial depart-
ment attached to the various Minis-
tries are ignored many times. I
think thig is not a very happy thing.

Shri Morarji Desai: No.

Shri Birendra Bahadur Singhji:
“That is my information. Many a time
they are ignored and so much so, the
Secretaries themselves find the diffi-
culty whether to meet the demand of
the finance department or to proceed
with the budget. The hon. Minister
has assured me it is not so. It is
better that any wastage that is there
in the various Ministries is nipped in
the bud.

The other point I am most concern-
ed with is about Madhya Pradesh,
from where 1 come. As you know,
after the bifurcation of the Bombay
State, Madhya Pradesh is the largest
State in India. So far as the expendi-
ture that has to be met from the Cen-
tral Government grants etc, is con-
cerned, I am very sorry to say that
it gets the least.

Take, for example, irrigation. For
the last 15 years, excepting perhaps
‘the Chambal, which has now come up
during the Second Five Year Plan—
that was also from Madhya Bharat

. actually—not one major scheme has
_been given to Madhya Pradesh and,
" as far as I know, even in the Third
Five Year Plan the chances of Madhya
Pradesh are very remote. This is only
one instance that I am citing from
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the Irrigation Department. There are
various other matters like road trans-
port, railways etc. where the same
treatment is meted out to Madhya
Pradesh. The only exception that
the Home Ministry is perhaps mak-
ing is in the matter of keeping down
the dacoit menace. For that, of course,
money is being granted by the Cen.
tral Government. Leaving that apart,
the grants that have been made so far
to Madhya Pradesh are poor and in-
adequate, considering the size of the
State and the necessity of the State.

According to the States Re-organ}-
sation plan certain schemes were
drawn up and certain gquotas were
fixed for Madhya Pradesh in clear
and unequivocal terms for the grant
of money for various things but, I am
afraid, none of these things has been
carried out so much so that today in
the State of Madhya Pradesh there
is a growing feeling that if adequate
grants are not forthcoming and if there
is no development, vis-a-vis the other
States, then why on earth keep such
a huge or big State in the map of
India when different fractions are
coming up and when people are dis-
satisfileq one and all. Therefore, the
feeling has grown in our State that
the State, which is huge and big,

should be divided into two so that
the administration set up will im-
prove. I would therefore, suggest

that the grants, so far as Madhya
Pradesh is concerned, from the Cen-
tral Government should be enhanced
commensurate with the size of the
State.

Thirdly, so far as the taxation pro-
posals are concerned, I beg to submit
that there is an old saying: do not
kil] the goose that lays the gloden
egg. I do not mind the impostion of
both direct and indirect taxation.
They are perfectly all right. But we
must sympathetically consider the
question of the agriculturists. For
example, tax on diesel engine, trac-
tors ete. will hit the farmers and
agriculturalists very badly and ulti-
mately it is they who will suffer. They
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are already taxed in many ways by
the State Legislature. On top of that,
if more burdens are put on them by

the Central Government, their lot will
become very pitiable.

Then I come to the export of goods
like tea, chillies, nuts etc., which are
good dollar-earners. We should see
%o it that our exports to those coun-
tries improve. So, we should not
impose heavy burdens on the growers
of these commodities. Our export
duties should be such that they assist
rather than hinder the export of these
commodities. Unduly heavy duties
will create competition & difficulties.
If we start imposing heavy excise
duties on dollar earning cash crops,
it is going to hit our own finances
ultimately.

Then, Madhya Pradesh is full of
Adibasis. From time immemorial
they used to grow tobacco on their
own fields. Now the Central Gov-
ernment is levying an excise duty on
sobacco. Therefore, they are put to
a lot of hardship. So, I would sug-
gest that so far as the Adibasis and
tribal people are concerned, the ins-
tructions to the officers should be such
that the Adibasis do understand them.
And, as far as possible, whatever
procedure was in the past should be
allowed to continue. Also, they should
not be distrubed from their present
avocations, as there is no other source
of living for them,

Coming to defence, I find that ac-
tually there has been no increase in
the defence Budget. It is true that
the Defence Minister has stated that
he would come again with fresh pro-
posals. I do not want here to repeat
our difficulties which are there. But
m real politik—I am using the word
politik will be missing if our def-
ence lack in material & efficiency. And
when I mean defence, I do not only
man from the point of view of in-
crease of armies or equipment—that,
of course, is necessary—but the condi-
tions of service in which our sepoys
are today, must be improved etc.
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Their quarters and their living condi-
tions should also simultaneously be
improved. @The Pay Commission
which was apointed has dealt with
all the other factors but, I am very
sorry to say, it has not said one word
about the army personnel. I personal-
ly think that it is very unfair. After
all, there should be some machinery
by which the conditions of service,
pay or emoluments etc. of the armed
forces should be improved. It is high
time that the Government of Indiia
take action in this matter. It is nearly
ten years since we attained the inde-
pendence of this country. I should add
another ten years, for since 1939 the
army personnel had been on their tip-
toe, first with the second world war and
then the other necessities that arose
after the independence of the country.
So, I am very sorry to say that for
these ten years no one has ever thou-
ght about their service conditions or
their emoluments. There have been
several commissions but the unfor-
tunate part of it is that they were
absolutely dumb and blind to the re-
quirements of the army personnel.
Nothing has been done. The Army
personnel also cannot represent in
force their case along because they
are bound closely. So, some sort of
commission should be appointed to go
through their salaries and emoluments
and see that they get a proper living
wage, and other amenities like good
quarters. We are spending crores
and crores of rupees on housing and
other things. I would request you all
to go and see how our officers live,
very near to us in Delhi. This is one
example of how we are treating our
army personnel. So, I would request
that Union Government to do some-
thing about it.

Lastly, I want to say something
about the wastage. What actually
happens is that we do not decide the
priorities first. I can give hundred
and one examples and if I go into
details it will take a lot of time. It
is necessary that before we embark
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on anything we must have a measur-
ing rod. That should be clear in our
minds and then we should proceed.
' Suppose we want to construct a road.
Under the Community Projects, or
whatever it may be, we ask some vil-
lagers to start construction of the
road. They collect everything; they
bring stones, they bring mooram,
everything. Then the work is held up
for want of a road-roller. Everything
is put there for several months toge-
ther and no one bothers about it and
there is no road. Take another case.
A road is built but a bridge on the
road is not built. Now, so far as
bridges are concerned, the villagers
cannot do anything about it. Ultimate-
ly what happens is that within two or
three years the road is washed out
and becomes deplorable. Therefore,
the best thing is that if the Govern-
ment are thinking of constructing a
road, let them first construct the brid-
ges and then the roads. Then there is
some meaning in it. So, unless and
until we decide about priorities our
Targets and Projects will fail.

Another thing when we decide over
a thing and politics comes into the
picture. I say this with due regard
%0 my colleagues here. For instance,
I do not mind wherever the ship-
building yard is built there must be
several ship-building yards built in
India. But what will happen is this.
Suppose any area gets a ship-building
yard, where coal and iron are far
away, the cost of production will go
up than places where coal and iron
will easily be available. The result
will be that the ship-building yard,
instead of being built within two or
three years, will be built in ten years,
and a hundred and one difficulties
will arise. So, these things must be
thought of first. For instance, if you
4ake any other country, you will find
ship-building yard whereven coal and
iron is very close. If vyou take
England, there is Newecastle, if you
take Germany, you find a place like
Hamburg, near about it. All these are
places where these things are easily
available. Otherwise, the cost price
will increase, and again it will be diffi-
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cult and fresh taxation will be needed
to meet the expenditure.

The second example I would give
is this. The railway line from north
to south is always blocked. We are
having the Grand Trunk Express and
so many other express trains. There
has always been the necessity for the
Hingoli-Khandwa line which we have
been trying to complete during the
last ten years. It is only a link of
fifty miles. I think it is six, seven or
eight years since we have been trying
to complete it, but that portion has
not yet been joined. So much so,
that whatever we want to move from
north to south, we are running two
hundred trains, We do not decide on
these priorities first. So what I sub-
mit is that let us decide what we
want first, and let us embark upon
it, rather than going away from one
place to another., That is all that I
wish to say.

Shrimati Mafida Ahmed (Jorhat):
Madam Chairman, the discussion on
the Budget for the year 1960-61 is
coming towards an end, and at the
fag end I also wish to speak a few
words on the Budget.

In the process of India’s economic
development, we for a second time, if
I may say so, stand in a crucial year.
I call it ecrucial, because it marks the
end of the second Plan and the begin-
ning of the third. The development
plans of every country depend on
financial resources, both internal and -
external. And in this respect I would
like to congratulate our Finance Min-
ister for his significant efforts to tap
all possible resources to find money
for investment on the numerous
schemes which have been drawn up.
The fact that the US.A., USSR,
West Germany, Japan and a few Com-
monwealth countries have come for-
ward to help India implement her de-
velopment schemes speaks volumes of
the success of our non-aligment policy.
I have no doubt, that every rouble,
dollar and pound which would be
forthcoming from friendly countries
would be invested in worthy enter-
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prises of which the giver and the re-
eeiver would both be rightly proud.

Coming to the efforts which are
being made to tap the internal resour-
ces, the House is aware that besides
laying additional direct and indirect
taxes the Finance Minister has ini-
tiated the Prize-Bond scheme. Already
we have started the National Savings
programme in different forms of in-
vestment, to allow all the income-
groups to contribute to the national
effort for development. And when the
existing schemes have shown good re-
sults, I cannot understand the logic
to introduce another scheme to mobi-
lise internal resources. The multipli-
city of the schemes will create con-
fusion among the common people.
The target of collection through small
savings, as envisaged in the second
Plan would, I have no doubt, been
easily reached if the Government
spared more efforts to publicise and
popularise the scheme. The Commu-
nity Development and N.E.S. Blocks
came into existence eight years back;
but I am surprised to find that though
the postal facilities have been pro-
vided ‘so far to 93 per cent of the
Block Headquarters, savings facilities
have not been made available even to
five per cent of the post offices of these
Blocks. So far as the National Savings
programme is concerned, there should
be proper co-ordination between the
Ministry of Finance, the Ministry of
Communications and the Ministry of
Community Development. I would re-
quest the hon. the Finance Minister
and the hon. Minister of Communica-
tions to take special interest to expe-
dite the work so that every post office
in the country is covered with ade-
quate savings facilities. To work up
the Plan target, the Ministry of Com-
munity Development should give equal
importance to the small savings pro-
gramme as to the programme of in-
creased food production. And the
Btate Publicity Division also should be
geared up.

Madam, I feel myself not competent
to go into the economic merits and de-
merits of the Prize Bond scheme; how-
ever, ] am more concerned with the
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ethics of this scheme. Apparently, the
Finance Minister in introducing the
Prize Bond scheme has tried to bring
forward by the back door the lottery
system, the lucky star game which
only a few years back was thought to
be in a bad taste, because it encourag-
ed gambling. The Government may
try to convince the people that the
Prize Bond scheme does not amount to
lottery or gambling; but the fact still
remains that the long, long queues
of men and women which crowded the
post offices and State Banks thoughout
the country are more tempted with the
dream to get rich quick than a
genuine desire to contribute to the
national cause. There is no doubt
that the Government will have cashed
in a lot of money and a few lucky
Bond-holders will also get the prizes;
but 1 am thinking of those vast
majority whose money would be
blocked without even the interest. My
apprehension moreover is that if by
luck the winners happen to be big
industrialists, Ministers, MPs. or
M.L.As, the general impression would
be that this is a novel device to make
the rich richer. So I would appeal
to the Finance Minister to give re-
thinking to this scheme.

Now, I come to the Budget pro-
posals. This year's budget is signifi-
cant, because it has been prepared
keeping in view the perspective of the
Third Plan which will be much bigger
than the Second Plan. Moreover, it
has been prepared against the back-
ground of the new threat an our
northern border. At the beginning I
said that there cannot be any deve-
lopment without taxation. But at the
same time I am constrained to say
that the selected commodities for fresh
imposition are not justified. I hold
the same views as expressed by many
hon, Members of this House that it
will hit the poorer section of our popu-
lation. It is really frustrating that
when the success of the Plan even-
tually depends upon increased food
production, tractors, diesel and other
small engines needed for agricultural
purposes have also been made targets
of the new taxation. I hope the hon.
the Finance Minister will be pleased
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to withdraw the tax levied on
machines and oil used in agriculture
and also reduce the levies on tin plates
and tin sheets, cycle parts and trucks
and buses, etc.

There is not a shadow of doubt that
India has made considerable progress
in the few years of planned efforts.
But when the main objective of our
Plan is to raise the living standard
of the common man, to remove re-
gional disparities and to make provi-
sion for fuller employment, the two big
Plans that have already been comple-
ted could not achieve the desired re-
sult. So, in formulating the Third
Plan, the planners must take due
account of the m'stakes committed in
the past, I do hope that sufficient
care would be taken in shaping the
Third Five Year Plan to develop the
under-developed regions of the coun-

try.

I represent Assam which is an un-
der-developed State but where re-
sources are plentiful. I am sorry to
say that Assam had practically been
kept out of the Plan picture during
the First Plan. In the Second Plan,
the Brahmaputra Bridge project, the
oil refinery and the Umiam Hydel
project have been included, and they
are nicely coming up. But, in my
opinion, the mere setting up of pro-
jects cannot offer economic justice to
the local people, unless employment
is provided for them. It will not be
out of place to mention here that
Assam’s just and legitimate claim for
a single big refinery was gently brush-
ed aside by the Central Government,
and a miniature refinery was offered as
a consolation prize. However, the
two projects, namely, Brahmaputra
Bridge construction and the refinery
generated much hope in the minds of
the people of that State to get em-
ployment. But, disappointingly
enough, the authorities of both the
projects are ignoring the interests of
the indigenous people of Assam. We
have nothing to protest regarding re-
cruitment of higher technical person-
nel from outside, but for administra-
tive services, clerical jobs, semi-skil-
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led and non-skilled labour, full justice
should be accorded to the people of
Assam. And Assam expects that a
definite quota for the children of the
s0il would be allotted in those pro-
jects. 1 am sorry to learn that a
similar discriminatory policy has also
been pursued by the Posts and Tele-
graphs, Department in Assam.

The representation of Assam in the
Central Services is quite negligible.
The hon. Minister of Revenue and
Civil Expenditure, Dr. B, Gopala
Reddi, during his visit to Assam
assured favourable consideration of
the demand for adequate representa-
tion of the Assamese in the Central
Services, like the Central Excise and
Customs Department etc., and we are
looking forward with confidence to
the fulfilment of the assurance.

It is an irony of fate that oil-rich
Assam has been compelled to pay un-
reasonable high prices for pe‘roleum
products as compared to other sister
States. We are not able to under-
stand the logic behind it. Now, the
additional levy on trucks and buses
and the duty on diesel oil will ad-
versely affect the development of
mo'or transport, and ultimately this
will affect the economy of the State.
I hope the Finance Minister and the
Minister of Mines and Oil will leave
no stone unturned to make the oil
companies change their price policy.

Since the success of the Plan even-
tually depends on the solution of the
food problem, I would like to say
something about it. At present crores
t_:f rupees are being spent on import.
ing foodgrains from foreign countries,
and this cannot be allowed for long.
The jmport of foodgrains not only
acts as a drain on our financial re-
sources; it also does not befit a pri-
marily agricultural country like India.

It was a matter of great satisfaction
to hear from the hon, Food Minis-
ter that he hopes the country would
be self-sufficient in food by the end
of the Third Plan period, but expecta-
tions and achievements are two diffe-
rent things, It appears that out of
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nearly Rs. 1,000 crores sanctioned
under the Third Plan for promotion of
agriculture, Rs. 400 crores are to be
given over to the Ministry of Com-
munity Development and Co-operation.
I have nothing to say about the dis-
tribution of funds, but I want to say
that proper thought should be given
to it so that the best results can be
reaped with the available funds.

So far as food production is con-
cerned, I think the services of the pan-
chayats and co-operatives should fall
strictly within the jurisdiction of the
Food and Agriculture Ministry. In
the course of his reply to the food
debate, the hon., Minister regretted
that the States are lacking in enthu-
siasm to promote agricultural pro-
duction. He also gave a friendly
warning reminding the States that food
production is strictly and rightly the
responsibility of the State Govern-
ments. While I appreciate his views
and appeal to the State Governments
to attach paramount importance to
more food production. I  would
at the same time, urge the Central
Government and the Planning Com-
mission to give due consideration to
the schemes of the State Governments
and to allocate funds in time so that
they may implement the schemes in
time.

So far as my information goes, the
last Assam floods would mnot have
been so devastating if the flood con-
trol schemes had been executed in
time. All the schemes undertaken by
the State Government had been left
half-executed for lack of funds. By
saying this, I am not going to compli-
ment the State Government, but I
want that what the farmers produce
in the fields should be well protected.
f the planners do not attach serious
importance to irrigation and preven-
tion of flood menace, the food pro-
blem, I say, will remain a recurring
and continuous problem of the coun-
try.

The House is aware that flood is an
annual feature of Assam, but it is a
pity that Centre's allotcation to Assam
for flood control is too meagre. May
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I, with your permission, read out a
few lines from the Budget Speech of
the hon. Finance Minister of Assam
this year? He said:

“It is indeed a matter of deep
regret that neither the gravity of
our necessity has been apprecia-
ted by the Government of India
nor the undertaking given by the
Central Ministers has till now
been implemented. It is hoped
that Government of India shall
soon examine the necessity of
granting funds to this State for
flood control work the suspension
of which incomplete work is not
only hampering our progress but
also destroying a great volume of
national wealth.”

The increased defence estimates, I
should say, are quite justified because
the defence of the country is the para-
mount duty of the Government and
the vital concern of its citizens, but
the money earmarked for defence
should be spent in a well-planned way.
Unfortunately, our neighbours in the
north and west are already in occu-
pation of a good part of Indian terri-
tory in Kashmir, and Pakistan has
gone to the extent of issuing stampe
which may rightly be called Pakistan’s
philatelic aggression, Our northern
neighbour China is a shrewd expan-
sionist, and this is clear from the fact
that she has surreptitiously consoli-
dated her hold on a large part of
Indian territory. In the light of this
disquieting situation, India must
make herself gelf-sufficient in defence
production. Since the northern border
has taken the first priority on the list
of our defence needs, and since ths
entire northern region remains bitter-
ly cold all round the year, it is essen-
tial that our experts make a study of
the military clothing of cold countries
like Norway, Sweden, Finland etc.
It is necessary to set up a chain of
depots in the remote snowy areas, so
that in matters of food, clothing, medi-
cine and other essential requirements,
our jawans may not feel any dearth or
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difficulty. The entire working capa-
city of our ordnance factories should
be diverted to the production of arms
and ammunition and general military
stores needed by our Army, Navy and
Air Force. The present programme of
manufacturing civilian goods must be
completely stopped and left to the
private sector, or that section of the
public sector which is already making
civilian goods.

I hope the Finance Minister will
kecp a mother-in-law’s watch to see
that the money sanctioned to various
Demands for Grants by the House is
properly utilised. With  these few
words, I support the Demands of this
Ministry.
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Shri Narayanankutty Menon
(Mukandapuram): It is not possible
for me to touch even the outer fringes
of the activities of this Ministry with-
in the limited time at my disposal,
and, therefore, I have to content my-
self with raising a few points which
are of utmost importance,

Some of the taxation measures that
this Ministry has undertaken in the
present year's budget, I should say,
are so unrealistic and devoid of any
justification that any amount of con-
demnation of those taxation measures
will not satisfy even the inquisitive-
ness of common justice.

The first point that I wish to raise
1s 1n regard to the taxation measure
that the Finance Minister has intro-
duced by way of additional excise
duty on films. I do not quite know
whether the Finance Minister himself
has understood the implications of
this additional excise duty on the film
industry, because he might be having
in his mind certain types of pictures
that are run in India, and also the
financial state of affairs of certain
sections of the film industry. If he
spends a minute in looking into the
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state of affairs of the language films
today, he will himself feel convinced
that not even this additional excise
duty, but even one-hundredth of it,
is enough to throttle the entire lan-
guage film industry, because the eco-
nomic and financial situation of that
industry is in such a deplorable con-
dition,

I myself know the sltuation of one
language film industry, namely the
Malayalam film industry. It is rather
comparatively a new industry. At the
time when films began to be shot in
Malayalam, there were about 142 pro-
ducers who entered the field, and now
it has come to a stage when out of
the 142, only three or four remain
in the field, because it was not at all
paywng, and they could not make
both ends meet because of the inade-
quate collections that they got from
the films. In the Malayalam film in-
dustry, they spend about Rs. 14 lakhs
an an average on a film which runs
to about 16,000 feet; because of this
excise duty, one film itself will have
fo pay more than Rs, 25,000 if this
excise duty is calculated.

The net result will be that even the
three producers who are remaining
in the field and who are making on
an average about three films a year
for the consumption of the Malayali
people will have to close down,
because even now, they are not able
to make both ends meet. This is not
a case similar to what has been ex-
perienced by the Finance Minister in
Bombay where the Indian film stars,
&pecially, in language films are fabu-
lously paid. A Malayali film star
gels a maximum for a picture, in
warious instalments, of only about
Rs. 5000, And wi‘h this sum, a
geries of artistes are to be collected.
And the amount has to be realised
from about two crores of people for
their entertainment in a ‘particular

_ year.

The immediate result of the imposi-
fion of this additional excise duty on
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the language film industry will be to
completely throttle the language films,
and even the three producers who re-
main in the field will not be able to
bring forward a single film from next
year onwards. Is it the intention of
the Finance Minister to throttle the
language films and give some sort of
consolidation to the films that are
mmported into India from foreign coun-
tries? When we want a sort of indi-
genous culture in our own entertain-
ments and in our own films when
there is cut-throat compe ition from
the Hollywood films that are just
crowding our market in every theatre,
is it the intention of the Finance
Minister to discourage and throttle
this industry so that from tomorrow
onwards when the taxation proposal is
given ceffect to, only the Hollywood
films could be shown? If that is not
the intention, then the Finance Minis-
ter will have to think twice about
the excise duty that he is imposing
on the films. Therefore, I would
appeal to him to rcconsider this
matter. After all, what he is getting
out of this is only Rs. 75 lakhs. I
am quite sure this House will realise
that the Finance Minister, without
hurting the hair of anybody in India
today can get Rs. 75 lakhs. For
getting just this meagre sum of Rs. 75
lakhs, he should not throttle the voung
language film industry. Therefore,
when giving final touches to his con-
cluding speech, he should think a little
better about the implications of this
excise duty on the language fllms, and
I hope that he will realise that his
act has got such wide consequences
on the language film industry, and he
should give at least a breathing space
for this film industry, even if he is
not able to give encouragement by
means of financial assistance to these
language films.

My next point is regarding the
excise duty on diesel oil. I do not
hold any brief for anyune who is
using diesel oil. This duty on diesel
oil during this particular year, out of
which he is going to get a meagre
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amount, shows the lack ot co-ordina-
tion and lack of planning beiween
one Ministry and another. For the
last five years, the Transport and Com-
mun:cations Ministry was encouraging
the iransport indusrty in India to go
in for more and more dieselisation, to
cut down the consumption of petrol
and so on. The Ministry of Steel,
Mines and Fuel which is in charge of
petroleum has been adopting such a
policy whereby we are not only not
producing any diesel oil here, but
emphasis has been placed under the
refinery agreement for the production
of more and more gasolene, whereas
the Ministry of Transport and Com-
munications have been advocating a
policy of more and more dieselisation.
Now, the Finance Minister is placed in
a t ght corner. When we are spend-
ing more and more of foreign ex-
change for import of diesel oil, and
when the other Ministry is not pro-
ducing enough diesel oil, therefore, as
a matter of policy, he has to cut down
the drain on foreign exchange by
cu'ting down the import of diesel oil,
and, therefore, diesel oil should bear
more excise duty.

All the automobile owners in the
country, the truck-owners, and the
bus-owners etc. listening to the advice
of the Ministry of Transport and
Communications three years ago got
diesel engines and changed the whole
procedure of working. Now, all of a
sudden, in the Budget Speech, you say
that diesel oil is going to have more
exc'se duty. But it is not these people
who are going to suffer, because the
lorry-owners, when the additional
excise duty is levied, can increase
their freight charges, and the bus-
ownes, when the additional excise
duty is levied, can increase their
transport charges. Ultimately, the
excise duty on diesel oil will directly
be passed on to the ordinary man,
either in terms of transport charges;
in the buses or by way of increased
prices for the food materials and other

materials that are transported by the
lorries.
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The Finance Minister has had to
adopt this policy because of lack of
co-ordination. The other Ministries
appear to have thought that when we
are spending more and more foreign
exchange on the import of diesel oil,
the Finance Minister has been driven
into a tight corner where he has had
to levy this excise duty, not in order
to get money in return by way of
this excise duty but just to discourage
the use of diesel oil and cut down
its consumption. This shows lack of
co-ordination, for which the ordinary
people in this country will have to
suffer. Because of the Minis‘ries’ lack
of foresight, and because of lack of co-
ordination between the different Min-
istries, let not the ordinary people
suffer. You may think that the auto=
mobile-owners wil] suffer, but they
will not suffer, the ultimate suffering
will be passed on to the ordinary
consumer and the ordinary passenger.

This excise duty on diesel will hit
the common man more,

Therefore, two main exise duties
that the Finance M nister is imposing
this year have a direct effect on the
common people and the small people;
one of them is crippling the small-
scale cultural industry in the langu-
age films, and the other would be
crippling the entire automobile indus-
try, or rather not the industry itself,
but those who are the beneficiaries of
this industry, Therefore, the Finance

Minister should reconsider these
excise duties.

I now come to another po'nt, re-
garding certain activities of this
Ministry, which strictly should be
termed as extra-Ministerial actvities.
We were quite surprised when during
the debate on the Demands for Grants
of the Defence Ministry, and in fact,
in each debate that preceded this

- debate on the Finance Ministry’s

Demands, the Finance Ministry came
into play quite directly, because the
Finance Ministry with its many ten-
tacles could be compared to an octo-
pus which spreads its vicious tentacles
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on every branch of administration in
this country, and quite rightly, when
the debates on the Demands for
Grants of the different Ministries take
place here, the Finance Ministry comes
into play.

During the debate on the Demands
for Grants of the Defence Ministry,
my hon. friend Shri Vajpayee read
out a quotation from the magazine
The Time dated the 14th December.
Reading this magazine regularly, I
find that the press in India is quite
uncharitable to our Finance Minister,
‘because the American press gives
more publicity to the good activities
of the Finance Minister than the press
in India. Shri Vajpayee read out the
story of a supposed interview that
‘the Finance Minister had with the
Chef of the Army Staff, General
Thimayya.

14 hrs.

Shri Morar}i Desai: I had no such
interview.,

Shri Narayanankutty Menon: In
the nature of our Constitution where
respective Ministries have got respec-
tive responsibilities, I do not for a
moment believe that the Finance Min-
ister would have dared to call the
Chief of the Army Staff and ques-
tioned and cross-questioned him,

Shri Morarji Desal: There is no
question of daring. The Minister can
certainly get information. But in this
case the facts are not there. It is all
false.

Shri Narayanankumtty Menon: This
is the only answer I wanted, because
the Time magazine gives a long series
of stories regarding the Finance Min-
ister right from the time he visited
the United States of America two
years ago.

Shri Morarji Desai: 1 cannot help
it.
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Shri Narayanankutty Menon: If it
goes on record and remains unchal-
lenged, if the matter is referred to in
the House and none on behalf of Gov-
ernment repudiates it, it is difficult to
disbelieve it But now I am very
glad that the Finance Minister has
said it is false. I would only suggest
to the Finance Minister that instead
of reading the Indian newspapers, he
would find more falsehood about him-
self if he were to read it. He should
read that magazine so that the Indian
public may not be misled about the
activities of the Time magazine which
has a large circulation in India.

Shri Morarji Desai: I cannot give
sense to the readers. They must uti-
lise their own sense.

Shri Narayanankutty Menon:
Readers are reading more sense into
it than the Finance Minister.

Shri Morarji Desai: I do not distri-
bute sense. You have your own sense.

Shri Narayanankutty Menon: I am
glad that he has repudiated it. I rais-
ed this point because it was not repu=
diated when it was specifically refer-
red to by an hon. Member during the
course of the discussion of the
Demands of the Defence Ministry.

The next thing I want to refer to is
the much controversial Audit Report,
I am not going into the contents of
the Audit Report. It is quite unfor-
tunate that the Auditor-General, who
hag been given a very great position
in our Constitution and who in the
exercise of his powers and in the
enjoyment of his immunity, could be
compared to the . judiciary in our
country—which also as one of the
foremost pillars of our Constitution
has got so much of immunity—has
become the subject of so much com-
ment. Any remarks about the Audi-
tor-General made at random either
inside the House or outside are highly
objectionable, unless the proper pro-
cedure laid down in the Constitution
ig followed, But in spite of the law
that we have made, in spite of the
sanctity of the Constitution, in spite
of the greatness that we put on the
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head of a particular man, unless that
man himself is capable of keeping that
greatness and unless he behaves in a
manner which is beyond suspicion,
then people begin to talk. In this
debate, speaker after speaker refer-
red to the Audit Report.

14.04 hrs.
[Mr. DeEpuTY-SPEAKER in the Chair]

I am sorry this has become a matter
of controversy and has come into play
in the debate on the floor of the
House, just because there is in the
minds of hon. Members here, whether
on this side or that, and in the minds
of the genera] public, a legitimate
ground for certain suspicions arising
from the way in which the Auditor-
General has behaved in thig particular
-affair. Otherwise, no controversy
would have arisen. I am sorry that
this controversy should have arisen
in this House this way. It might not
be this Auditor-General but another
Auditor-General. But the sanctity of
the post of the Auditor-General as
laid down in the Constitution is there.
Therefore, my only submission is that
the Auditor-General should be above
and beyond suspicion and the immu-
nity that has been conferred upon him
by the Constitution should be kept—
he should be the custodian and gua-
rantor of that immunity.

Thig morning an attempt was made
to raise that particular subject. So
far as the Finance Minister is con-
cerned, he is responsible, on behalf
of the President, for laying on the
‘Table of the House a copy of the
Audit Report, But article 151 of the
Constitution makes it very clear that
it is not the Audit Report only that is
to be placed on the Table of the House
but also the Appropriation Accounts.
“The Finance Minister should, in order
to remove doubts and suspicions that
legitimately arise in the minds of the
people and in the minds of hon.
Members here, give a clear explana-
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tion why in this particular case the
Audit Report was placed on the Table
of the House barely 24 hours before
the debate on the Demands for Grants
of the Ministry of Defence was due to
start, and without also placing a copy
of the Appropriation Accounts on the
Table.

Secondly, under article 149, this
House is entitled to frame laws defin-
ing and controlling the powers of the
Auditor-General. Parliament has not
vet defined these powers. So till these
are defined, he will exercise such
powers that the Auditor-General ex-
ercised at the commencement of this
Constitution. This means that the old
Order, the Auditor-General’s (Control
and Powers) Order of 1936 would
operate. In this connection, I make an
appeal to the Finance Minister; what-
ever might be the outcome of this
controversy, the Finance Minister
should immediately take measures L0
introduce legislation here defining the
Auditor-General's powers so that there
may not be any further controversy
and in that controversy, hon. Mem-
bers of this House will not be just
speaking ‘in darkness’. This alone
would put an end to this type of con-
troversy. Ultimately, when a ques-
tion arises, the Auditor-General can
be removed only by a certain process
prescribed in the Constitution. It
comes to this that whenever the Audi-
tor-General breaks a law or a rule,
the House is confronted with a fait
accompli, that it should take only one
course and one course alone, that is,
to go through the laborious process of
removing him from office. This might
not be possible and will not be proper.
It cannot be that whenever the Audi-
tor-Genera] infringes a rule, imme-
diately he has to be removed, There-
fore, the only solution, the only prac-
tical way out, is for the Auditor-
General to see that in order to have
the immunity given to him and have
the respect that he commands under
article 151 of the Conmstitution, he is
a bit more careful

In this Audit Report, certain strange
things have happened. This is at the
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root of the controversy. It is not said
by anybody that the Auditor-General
had any motive in this. But com-
paring the behaviour of the Auditor-
General in auditing accounts and pre-
senting them to the President, one
finds that he has adopted a peculiar
method as far as the accounts of the
Defence Ministry are concerned. If
hon. Members look into the audited
accounts of the different Ministries
and this particular Ministry from the
year 1954 onwards, they will find a
strange thing. The Auditor-General
hag shown a great hurry in preparing
the Audit Report for 1959-60. When
such a hurry is there and there is a
further hurry in placing that Audit
Report on the Table of the House, so
much so the Defence Minister h'm-
self —whose Ministry is another arm
of the Government—has to say that
his explanation hag not been given to
the House and it is necessary for him,
with the permission of the Chair, to
place it on the Table of the House, it
is clear that all is not well in the
State of Denmark. The Members here
have a legitimate right in exercising
the'r power to ask Government what
is wrong so far ag this Report is con-
cerned and why the Auditor-General
sent this Report without prior consul-
tation with the Ministry and why he
made in this case a departure from
the past practice,

While defining the powers of the
Auditor-General, Jennings has made
it very clear that under British parlia-
mentary practice, it has never been
the function of the Auditor-General
to pass comments on the policy of
Government. Once the Auditor-
General does so, he loses his authority
of auditing the accounts and trans-
gress upon the realm of the Cabinet
and the policies which are the pre-
serve of this House. In Chapter 8 of
the Audit Report, we find not an
audit report or a statement of
accounts. Article 151 makes it quite
clear as to what sort of statement he
shall forward to the President and
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what sort of statement shall be laid
on the Table of the House. It says:

“The reports of the Comptrolier
and Auditor-General of India
relating to the accounts of the
Union shall be submitted to the
President, who shall cause them
to be laid before each House of
Parliament"”.

I am not taking the t'me of the House
to go into Chapter 8, for I have not
the time to do so, but in that Chapter
in not a single sentence will you find
any reference to any accounts of the
Union of India. It is all specific con-
demnation of certa'n policies adopted
by the Defence Ministry. I may dis-
agree with the Defence Minister or
I may not. But here it is a question
of the Auditor-General transgressing
the lim'ts of his powers and going
into realms of policy laid down by
this Government. The question is
whether, if the Auditor-General trans-
gresses his limits into the realms of
pol.cy, he will have so much immunity
as is laid down by the Constitution.

Therefore, 1 would request the Fin-
ance Minister to clarify the pos:tion
and offer an explanation, if at all he
has any, in relation to the charges
that have been made on the floor of
the House so that doubts and suspi-
cions that are entertained on  this
matter might be removed.

My last point is regarding the ans-
wer that the Finance Minister gave
a few days back when a question was
asked about the implementation of
the Pay Commission’s recommenda-
tions, The Finance Minister was re=
peatedly questioned from all sides of
the House whether he would be pre-
pared to meet the representatives of
the organisations recognised by the
Government of India. The Finance
Minister took such a stubborn atti-
tude that it was made to appear that
he retained the stubbornness he had
when the report was presented before
the House. Right from the beginning
he said that these organisations had
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already got the'r opportunities before
the Commission to present their case
and, therefore, the question does not
arise now. Byt I may tell the Finance
Minister that when the decisions were
taken at the 15th Indian Labour Con-
ference these poor men did not know
that it had no binding effect. Because
of the presence of the Finance Minis-
ter and because the Conference was
being presided over by the Labour
Minister, they thought that the deci-
sions had got some moral binding
character—some moral binding on this
‘Government. But, when the Finance
Minister wrote to the Pay Commission
that the decisions had no binding
effect of Government—the attitude
that he has taken—were the em-
ployees given any chance to repudiate
the claim that the decisions of the
15th Labour Conference were not
binding on Government? It was a
closed affair after the employees were
given a chance of presenting their
memoranda and evidence. They were
never given a chance to cross-examine
the witnesses tendered by the Finance
Ministry. They were not given any
chance of cross-examining the Fin-
ance Minister as to why he declared
that the decisions of the Conference
were not binding on Government
Therefore, it is not fair to say that
they had enough opportunity. The
Finance Minister should at least con-
sider the present trend of the em-
ployees’ organisations. They want to
discuss with the Finance Minister.
That, at least, should be conceded. A
discussion will not cost anything. He
should avoid a situation whereby they
will be forced to go on strike.

I hope the Finance Minister will
have the patience to discuss with them
and settle all these matters amicably.
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“The economic survey attempts
to analyse the main trends in the
economy during the year 1859-60
and to present in broad outline
the background against which the
budgetary and economic policies
for the coming year have to be
considered.”
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“The rise in the wholesale prices
by about 20 per cent since the
commencement of the Second
Pluan is indicative of the continuing
pressures within the economy.”
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“It is believed to hint that the
proposed size of the Third Plan
is rather too big and reflects an
overestimation of the probable
resources both internal and exter-
nal. The Mission has reportedly
cautioned against excessive deficit
financing”,
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& o T aATE R §, TR A aga ¥
S YT N § | g UF T F AR
sk amT s A Az &
O HYAT FW Q0 FA & fag A
e FTART a8, 39 #1 3% 79
<1 3 § R fo 9 &1 A0 FE
AT FAL I TEAMAAR
fif gaTT FIW @ @1 & | @ AT I
T & fF g & 9% @ A
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[t wrex) )
FTH WY I 7 57 far ar Tifze- & QAT F A g 9wt N 5y

a¥ T W ¥F qUT ¥ wiwe o frww
arfegd fr freeht arfeeie 3w oo gd
T faeelt o g 1 st arferdt wY
QUYL FTA FT TA & @& | T "
wqrar et fear v wfge o

fadfrw #r u, &, @ wfex
Ffer T &, AfeT a8 saEaT AL W
A= & g qT Y 7€ § | W gy
o yTATdY agT a7 @ ¢ W qEEwar
W aTa # ¢ fF o v g fee faee
fer o ok 4% fat & o, @, &
oy fAfa : O | A9 T Fa
T ¥ @ ¢, afw e e #
0 i & @ @ WK w@A-EeT W
TR 7ga a3 a1 ¢ | wwfae & g
T 9rgar § v a7 de & wEn
g, @, & Fofaw q=rE Sd

e Fiew v F Ak ¥
A SO T E ) T AR F O &
R & gEaT &1 @ 2 WK w0 w0
fra ¥ ¥fT g WY |§EF W §,
foewr ofoomw a8 2 fF agt &1 5w
FMR IR I @maIn R e fF
HeT gfFed 9T St f9W @@ © &,
99 o< fa=re fear o ) @ FAT
fs 1 @@ gu e #1 wfew &m
2 o, ofeT o e &1 afww
A AT AT 9T 9T @ |

TR AR e dfFa F
T # AT 9T S 7 Famr 91 fF
T S o1 g9 agd F9 a9 awa
& WX gerEe T gw aga @
gHd & | Heg e Sfamy F1 @raifas
STHTE FTHA A I 31T & | AR HETRA
ETET U T W AT ATGAT, IGH
sATE HY SEET 9% 99T |

ferar #7 waw @ Tfge, 7@ A& @
wr & | @ 1 afcomy 77 @ R TR
W F W OF | 9 29w §AwF a9
g&T ¥ a7 @ & | 39 9% fa=w fFar
ST =fge o

qifearT ¥ at F w51 mar & fe
39 ¥ o W F AT A FAT WA A
AT g@ agT & & fam
o f&d @ & 1 gER WA o agt
- 7 ¥ fag mr 9, ¥feT ag
€ AR ¥ AR @ | AfFT g9 grEew
¥ €7 & Wt 37 19 FI ISAT HTAWF
2, o & garar S s agA Y 9%

qAETT FA St A oy wreor F
% ard aars ff 1 gw @ € R g
gt e & g 33
W 9T F FEy ¥ i Ay
* HET AT FT & | WA €F AT FY
ge@ ¢ 5 e HfFy = w9
A T &I TAS FIQA T SATSTH AT
&1 T F F v I e
o a9 faar 9@

oq & e Afarad F AR A g FEAT
AT § | IT FT T[T foo FUT
¥qT AT 4T 91, AfFT A9 99 F
wHa F I tgr wmar § fF g
q@ T O A & TR | T A
%mﬁ{ommﬂmw
T &, AfFA qH 5T ara # AT §
fF ag ardte o @ A & FI )
T F71 F0 48 & fF Iy a9 FA
1T AT HTHA AT &, A AHET 7A 8,
39 %t feafa &% 78 2 1 =g faan
FATGT &, IT F IT ¥ YT @F FAT
AT & | 9@ % ¥ am & feafy
GETA FT A A TGl F a9 T®
AT T @ A AGl &1 awar ¢ |
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3w 3fe ¥ @ ww w fau fEan
9@ W7 9T yaor fear 9@ fFogw
FF G9 F1 F8 g@ 2 9% § |

XTI TH F IR AT T3 &
qre WY =91 g # W T A ¥ FE
HFHE Fget A ot moA wreen ¥
mfee?-5Ave & a1 § a< qAT A & |
¥ qmeran £ f& mferrSaa F R ¥
AT 2139 H T <=1 g 3 1 8
FifF mfeevSmTA T A FAq &
qrem faar # 57 o1 a9 aand & 3
ez gATE 2 | HT UAT a1 /T &Y A
FaTE §, e Y g Ot ard A TF
T fBE F aR § mfsesa A
wa fenedie @1 aga fafmamew feam
a1 R 9 fqaw e ww ¥ @ F
e & Aafa 48 # | A= 94 F
fesg fafaet & faug ¥ gl A9
fra wwe f&r g, ar zwry sfaw
qEl ¥ &% AR I9 AT F1 FAEA
F4 FT WqA F4d § | gue fewa
feqreEse & iy e & 7 FT A a5
TG A FIH g1 IF & | Wife-Ia
FAITAAFG A AT FLF I &
ar # zyar favig fear @ s oo
fed¥e & g aq <& & | W IO &
TIR 3T WET Taq T@E g AR
Fewa fafredy % &7 amal #1 Faefier F7
1 59 2.3, ag 3 75t ¢ | fz sfeew-
A7 T9 U FEfqEE 0 & v oQar
Mg fasaFfamr A g M &
¢ 41 Y ¢ A I e faom
fem 2 1 59 90T # =wE ¥ @ FT
FAxfammasaaisT i
s ==t 5w awg & @ &, ag €fww
e & A A AT X P EFr T
3z 3% TG & 1 g ag e g fw
3 & ol W A w1 a=f a@
| T faar I o ) oF |

227 (Ai) L.S.—8.
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I &1 7T faer | 79 3fer 7 g wea
qv fa=re fagr w13

AT F2Z F7 H qUTA F747 Z |

A fagwa fag  (TERR)
IqTeAe wgred, feaig fafaeeT & avamy
¥ F sq fa=e Zama #7 agd a9 A
Ffcz & 7771 =2 £ ) WA Aw gAY
za 7 9 gafa g 8, 39 41 fawar
qETT A AT 2 WY w0 &7 gafa 2e
7 29 ATAET A Fg 994 & & g 39
AT W 79 F FTHN ATET AT AT
o 24 F1 74W 3 Mg F 1 3T
g @1 feafa qv gfezam firar s,
1 ATAE qZ TTEAT IAAT g qAF AGY
A faxann, faaer f& go wgq 9 &
72 &1 | W7aA 0f7q7 7 qST IS TTEAT
aréFc Hw qfeqs T TET T O
39§ G AW F1 1A faet @ 97 39
Agqfaat #1 AT 3T § | TFT Tg T
T @A @ g g, @ |
J7T "faw =T @ ™ § AT A=
HR & g1 g # 1 F IHLa1T agr
AgH & | § A gg W & fRu daw
7l g fa e w1 0w & W, Sfew
afasia IO Y graa i gEd ag
8, ST A @ & WX IT T @I F7
FI5 | AT AT &Y, TAT FAd A
giar | fF 991 W) 9+ g 1, 98
ar yratforw 8 ) f9w & o ow IR
¥, 39 F U9 & gY 7§ WX qgar I8 |
T AT 9T a8 91 ¢ fo 3% wl=
=t wfas o= i T FH A 7 7
R & faum § gy gwe fear oman
T TEHZ X9 19 ¥ AFs o &
o HTEHY €9 SaET # 9 A QU
AFIRAA FANTIATZETER,
&1 g0 wuw A {F g9 AU { Fg Aw
Feqar g WY Fg OF g ¢ | §F WA
4 7T ¥ w0 e fr 9g @
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[+ Fagraw faz)
T A T T WiwE W F ALY grr W% afe gud Gan faar @t afaw
F qHA W arfa qar 99 q% (F3H A R Ft I faw g3 1 fwa dar
fow gz a% gewrg § e o o & TR fF T g g sa-sraEml
T & ST T w T T T F faq F€ o wgdT FTOTT ww@n
g 2T & 1| F WORT OF FETEIw T
@ T TEd A § oawrT F AEAE | TREAT F G ow
AT O EH T FF FEATA AT A &, wfadl & W swded & fan az
FEAE FrAraw 2, fesEds Sl USRI I SO B
T & W T T & 7w A TR AR ¥ AT ¥ W d

g § fom & gro St & fa faw
THTT FT 7T TZATE ATGT & | FaA a*
O AN Fm T g, gmazE g fF
T3 qF Y gt & & g7 FrIrE
¥ wfirs s7aT ¥ 37 F ok g2 g2
FF FL@M TTA AS ST AR B,
ITFY agT & T &A1 39 & fqq qmn
ramgTAed Az & R 3 A G
& IAW 49 TE g AT IA9T agrET
AT gATT AT Y & WX gW TR 2
f& 2 & TR IAF TR &1 FART
A A FT RIS qg & B wfus
yfas afaat &1 Q90 F Ag97
g & A 99 33 F At 7
Zrat # &1 7 agw 91w | g fam
18 ¢ % 33 oF anfaal &1 9t 37
A §, 99 qq T § 3] K /AT 1A
qoEr gl &1 AT & | 3T FT ATAT
FTAT TAT UG a1 GFar g 94 fF wH
AV FY AT AT TG & | W 5
fer gu @A oF AT WA AR
T e ar 5 fage & a9 I ¥9-
FCAM g § 3fFT 399 781 o1 7
AT FY AT FT AZN gE &, q@ A
AT At g g ag = g 53w
gzt g47 g1 @ F | few qaa #
W& ge g2 FA-FEE agd 8,
AT AW JAAT I AT ATHSAT q4T 2,
AT *Y AAIAT @, W q@Y R
@ AT g aF I TF W IT IAWN
& qras d g2 I S agrar A

Tl 9T T § WX I FT A FA
¥ fad o=l ¥ T & @ ow
ad wF fredt @ ¥ o & &
& g | dfFT e e omar & fE
aFE WX F3 frar war &,
I9 F1 wqAT Al famr SvEar @ 1 ww
M aad o (3w
Fgr arar ¢ fF I @@, @v e
7 W9 F w9AT AT qwar @ oA @]
i frer mwwdt & 0 WO mw A E
f& o & o o 0= a1 @ &,
39 FY vafa TR F a7H a1 AT
NFTRgE e 1T aFard fraa
FHA 9 T & J@ a7 T
Y T AT AT F a7 A3 | AfFA
TH! 7% & WA Agl 91d § W @,
WATGL I A N W aAwH
Tt F fag agmgar Sra AT I
3 gfarar 3 AW @ sfes T 7@
g o= & 9@ wEEE § W AT
Y TS T FL &1 T TIAHS A GEEAT
FY AT FT a9 & | Afew 7 faww a¢
I F Fgrgar Tg faedr @ | 98 swra
g foar gmr} f o fafee fasaifodt
9 g fear s 1 { FEEv T g
f& g A5 wERT T 9T fa=me
RETR A ST T A Iw R
i faa omw arfs €2 8 saaw
F@ A, o & @ wod www
T IT W AE § w3 qwa fawnfd
Z gwar §, a8 fo @Y @ awar g
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I ® I WH 9 4T 77 530 0
R AT T Fr ST e Y mow
T ag v & fF e & S e
g 7 & Y d o T E oA
¥ frasdaml & qa R odrgd § A
S AA frrmr g ok ¥
qT H W E W oA # FEen
aeat g fF & & fog sgi o fawa)-
f&r &1 T §, a7 oA @ wfed
NfF 1 FETr ¥ 2 EF AR IT B
39 9T &1 fae §%, o9 fqer 73 6w
WY FT A Igeq ¢ g o QU & q¥ |

oa § G F IR T GF FeAT T1gan
g | ST FT gATL W T WA § aga
o feem & 1 eus W Gdr & I Y
T W & a7, 9§ Y w@ed ¥
fai gw 3 IwErfar o o= fEa
q1 | I8 TR &9 gefewaw
U #r famfai & s 9T &
firar mar @t | 77 vwe wwiea aw
TT AT aifd FIEGRTC WA Too HY
gEefan FRAtTE # IHT F@T
T% WX § 97 A9 T A=g WA 9T
a9 §% ®WX g9 & 979 SRasrd &
*fez gt & fasr @, swar AEE
¥ et @3 1 Qeus ¥ 7 oW faar man
g7 WX Q8%0 B WAT & | GiW A &
HCET AW I G967 | T FTORTH
A THC A §, TF av 3 F g W
a0 wrat # g | 9@ IF IET FE-
T FT §rEH & § gog &2 aE
agd & A R 1 afeT wre A S
T §, 99 Wt owar qfchaa adi
s afigfmaai g an
T T § W @ w1 Ao g G @
2 fE 37 w37 ¥ wrf T T GY
W1 E W W9 &7 oY I 9T, qg
W & R g & A
¥ o gEr 7 5 dggrsfaT w1wa-
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T g afs mv 7 w71 @ fF oo
frar #x @ & & afaw swmifess
¥ Ifa ¥ G # F & & fow
AT & T4 A &%, qg oY ST &
e gwr Tifgd | Afew & g N
o e § 5 4 afaw saw-
fesw off o &Y §, T w9 QT AT @
T g AfFT i @ 7 FW s
oE T frar g, § aw Al FT @ E
I ¥ 99 I v ¥ far st
T &, v A g | @ R A
2 ¥ ez snmifer gwda
& & fF war g7 9T A E WA
TAT & I AT E I 9T A AT A
e gz e & 1 ey & o
T gg T S wgeW WK afd e
faar @ 4, ST & F§ FH & | W@
I 3F g 1w AT W@ W g wEY
TR FT T 9T A AT FT &, TG W
T T ¥ FT {4 W 9T A
21 AW A W A% T A% ¥ e
F1 33T =< & T & Afew a@
Fa 9137 aET & W ag W TWE
T | W TR W &g
TaRe F Wg d@a W fRl AT R
T8 2 gxd § 9 N faaw wadn
¥ AR w8 ¥ A AR T faw

¥, I9 FT W AT WEET A gAN
g A% | Fw aF TET A 0 X IF
A g gt G Y AT FAT AL
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g, ag &l & g | 5W AR § =;wRA
g fF e s mw w1 wfws eary w170

WA & AGATU § dg AG? 7@
FT we=y gan fv w2z 3few & mamw
9 Fae feawaz wefaa & fesfam
g1 & wrefaw § fra-fam wm @F
Y awg F vw TGFHRAT AT E | AT
g ma-vad fra faom o agEEr
e ot wz fafer & a2 79
W e ?fr a2z g Adiim
7 1 A gu ? fF oAe e Hlo
T 2 a1 fF Fraaa arfEe faadr of
qq % 2, ag ¥z zfRm Frqrems
& af@ @ gv 1 72z Zfzo #1 W |0
T fAFn 2, T F1 W9 [ )
gga w1 wafa g1 A1 Er 41, ag
A &% 21 AE | TH ATEA AT T
fav wrT &1 &A1 2, 37 W oSS A/
&, 7T A &1 77 39 A o w7
few &1 | v oww @Bz 2w 2=
U9 F1 AT TE@AT F AT A=A AE

S OAE I F 9@ & AT g Ay A

ot e fafeaa fear @, ST o 2 &,
AN T AR T 5 ¥ fmw ¥ 2 gw

¥ AR W 3§ e ¢ 5 oEg T
F feme ¥ faw Y 7 afarse ™=
F1 g2 02 aFar § 1 9fF AR
FFETE A€ AT &, 3 aer 39
F1 34 I WET F F OF WG B AN
grar g | fFere Q3 va0 F 7 2 F7 1Y
TG ¥ 2 AT § AT W FT AGIS0 qB
A 2 fr Taiwe § NEHE @
1 qrar | =7 gwre % fafAeeT aww
TFE F2F A T ONF F7 @ & A7
Fe e 7 fF oaw 9 g wwdw .
R & | WHOET & §Egrgar 4 59
fa=are 2 f& g 1 &1 7w 2 1 FET
T7 FAT AW X FT ART &TF AGT aAA
qraT ¢ agifs afrar e fast sare
QAT 2, TEg ¥ feEmA # T w9
Teet ®OZ ST g AW TWF
TS & AW 9T TGRS &1 qg Toe
T faaar 2 9% maeRz W oW
@Y a9 2 ) afq A difae F,
fw H vg et #1 @ oo T
o\ wE A9 # A Wk St ganfz
F1 AT AT § AR TT A A TAH
FATET & | TAT T g1 8, T9 97 "9
A sETgrm 1 Tna w F fw
FT@HIT F1 gggar faq, qg a1 afqq -
# FPEAT FAT FAT | T FT qq9«
7z gw fF ww gwdd ¥ gl § &«
WE )T AR § graAr s<ar g fw
wT F3AT ¥ Frf frww & Wk @
w1 Fraee & faa fahwa #% oy
X f5 38 w1 v faaa $T §g @
%, JW H A T 9% | qfE w9 F
aar fFar a1 99 #1 f FTw g qw
AR ST R A AR P EFAT R

g aF AT AT W W g,
FIMAATSIN T E, 3 ¥
T 95 & N W wwy § Wk ogr
s g @l ¥ awew 8, qgr ¢
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(O T W T, WY F FH IS
BT | wg A e e FT@EE
FTAE X W HIY =W ¥ WAL
qY & 9 w@qm & foaqd as a9
Fifreaforz &, 7 #foea wrow &
AW 9T &FTH ®7 @ # A7 wfuFa
AR & ®9G { E1 qa|rq #1 J40
@ & A qATEr &A1 @ ¢ 1 e A
AAAT A A wERE F1 OAFEL I W
T 9% & | WIS gg T &gr v
f& oot wogy ST F qE1 92T FAT
& W1 A AR G 8 | H I e §
f& a8 wout faa & fosw avr g €,
w1 T8 F12 gie Ami & {50 737 ge
parasiasi® foenrg © A J@iaw
ANWAT § d§ AT & W ARl TSI
¥ OTH 90 AT ¥ | AT G AW AFH
23w I 1 2, 99 & foow ag wagn A&
¥ | a7 i =wafagt A FOafaat *
foew w37 & 3z g+ A fean s
FF7 & | ¥ wwEAar g f& e gz T
TG Y TAT ZET A MAT AT YL FIS
T a1 feaq ¥ T3 WG F1 AWA T2 2,
g A AN TIA

st "o Hio @AW (MAY7)
Y3 FUTFA T |

Wt fegrem feg : <3 FE &
TEY | WY F 239 AMA ¢ AfFA W@
QT ATH! 9T FHT & AT IGA 219 &I
& I aw #1oagA FE &
T q T wer. fFar @, awad
A 1wy v g fF gy S Sfgew
T ¥ 37 &1 AT | DG FrHa
N T M 7 I FT aF T
@M W Ay fafenres w7 @ e
@ﬁﬁi‘wmmmg,w@
TEHET fW ok a7 F @ @ dww
oA F AT H g
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# AT WA T sATT W qIm
e =g & S omaer o dam
T AT A AT T HHY 9T 720§ AW
atdl 97 ¥ 9T V@1 § 1 AT NE g
12 FTEaTTL SIS HTE AH U & Ty
¥ fag | A3 www fadar @ € wo ¥
T 97 ga fomar 2 ¢ 5o & )
T} FT %% AT IE IS W@ E |3
T@ & WL OF a7 WA 9T 2 ®o
& WTAT 4T A1 IH 9 WS 4 To AQ@T
2 | 9 WA 97 9 AW A ¥ ag
X W &A@ | W 7 oS
o wTad 97 39 T foar e gy
maTe A& fear f5 Az A 97 mEx
(@A AT 8, {1ET & 97 Ad | A}
9% I AT I | T R/ e g
# 2 Fo FL ATH AT 3 To FF WA F
TN F WE § FO9 @R
FT G § U AQ(F 0@ 39 F FA4Y
T g A
a1 | 9w THT a&g & foE & O
afafem 70 9 ff 5=+ & 1 =
0T T A FV WM AT 9T &Y dam
WG | Ao & FgAT Agen § fw
St 77 Faan 2 fF a7 & & A duw
T TETE, 39 97 39 A A | 4 ;W
A &t F 77 o 39 97 8 T
qMed & a1 39 & foaF ufus 7 wfus
qeit Ao, 3 &7 gfer wfew &
& wfes qg=m a1 wuw ffod | W
o9 9 3 F 9w w1 e
AGR AT AT AGT ST T W7 7
I & a9 OF & qEr @ ow
FTH FH AT & | T I F7 19 Hq
qZ AT | TFATHZ F T T2
fe o S 1 a7 waw wE @ S
qT AT FA AE AW §, IT F FE
F7 QG A AW AAT AT FHAT g,
affq 9 g7 7 & FEawra § w7y
@t 3t & wr e arl s W R
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[ fagra= fog)
 —— W & q@ & o ST Sir, I entrely agree with the

1 7 Wit F fA ¥ )o@ o7
A AT W AT A g A I A
9T A E ) O Y & ¥ g R
R @ @E & foa7 a9 ) afF @
97 Y "y F 39w s fan

T a ¥ AfEd WO 1 W
% e g1 o @ & 2o %o wamT AR
¥, Tg A aga ¥ g ) Ffw wr avgfaer
& s T g @ fE T #
G g & 1 WS A I WA ATEFAL
AN W oE T HEAFE A
AT FE FI UEF AEfEA @
aif T ¥ q9 g 96T A | W
g9 AR 9¥ a9 ST ¥, ACETY
ATsfEa 9T Y8 AT & 1 WIT T Qo Fo
argfaa @@ FT o f7am 2 AfEa
T Yo o W@ ¥ ¥ fA@ oww A
@|ﬂm£otomﬁﬁfﬁhﬁ'
THEST FAT 8, I & Lo To W 1
qF 5 TH T IF ITIAZIT FHT T2AT |
gafea 3 g & 5 | o o ww
N A FToFEATD @, I AT )
¥ T TEd |, @ WX AErfaE 9%
AMEGT a1 FE BN AG |

Shri Jaganatha Rao (Koraput):
Mr. Deputy-Speaker, Sir, during the
Plan period budgets are prepared ac-
cording to the needs of the Plan. It
is true that the resources for the suc-
eessful implementation of the Plan
have to be raised, and the Finance
Minister in his Budget speech has
rightly pointed out that the country is
facing at this time a crisis of resour-
ces in developing our economy. He
has also given a clarion call to the
nation to be prepared for harder work
and larger sacrifices hy all sections of
the CcemnImunity.

Finance Minfster that the country has
to rise to the occasion to fulfil the re-
quirements of the Plan. But, Sir, we
find that there is a shortfall in the
execut on of the Plan; where a citizen
contributes 100 per cent the perfor-
mance is only about 75 per cent. In
such a case, why should a citizen be
called upon to contribute 100 per
cent?

The Finance Ministry and the
Government have to see that the
Plan is successfully implemented, that
every rupee that ‘s spent on the pro-
ject is well utilised for achieving the
targets. The Parliament is required
to vote the Demands without know-
ing the performance ‘n every direc-
tion. So, Sir, I would suggest that in
future the Parliament should be
given what is called, a performance
budget. a review of the work that has
been done in the previous year, so
that Parl'ament wou'd be in a posi-
tion to know the progress that is be-
ing madc before voting on the De-
mands that are before the House.

In this connection. I may point out
the observation made by the Comp-
troller and Auditor General in his
Audit Report, 1959 (Civil), wherein
he observes that there has been loose
budgeting. With your permission,
Sir, I would lke to read a short
paragraph from that. He says:

“As in earlier years, the compi-
lation of the budget estimates
and the subsequent control of ap-
propriations reveal the same in-
adequacies and the need for im-
provement in budgetary stan-
dards. There were savings in
118 out of 129 voted Grants,
amounting in all to Rs. 218
crores, being 19.2 per cent of the
total appropriation. Qut of the
savings, a sum of Rs. 178 crores
was surrendered before the close
of the year, but as these surren-
ders were made towards the close
of the year, it was not possible to
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reappropriate the savings for
beneficial use elsewhere, as for
example to accelerate the execu-
tion of Projects which were in
progress and towards which lar-
ger funds could not initially be
appropriated, due to limitation of
resources.”

Likewise, in another paragraph he
pointed out:

“It is necessary, however, to
stress that the utilisation of the
appropriations by itself is no
index of the wisdom of the ex-
penditure incurred. Cases have
Jbeen noticed in which projects
and programmes onc¢ accepted
are continued even when it be-
comes evident that their initial
planning and locat on wcre faulty
and that they would fail to fulfil
largely the purposes for which
they were undertaken. Another
aspect of injudicious spending 1s
the rush of expenditure in March
to avoid lapse of funds.”

Sir, these observations are very
pertinent. I do not know whether
the Government have taken any step
10 sece that these surrenders are not
made at the last moment, so that the
money availabie, if properly allotted
from the very beginning, could be
utilised for the execution of the pro-
jects.

.Now, much has been said by some
hon. Members about the duty on high-
speed diesel oil. It is said that the
road transport industry is hard hit
by that levey. I fail to wunderstand
the logic in this argument. I cannot
understand why the road transport
should be shown any preference why
it should be given any protection. The
duty on motor spirit is much more
than the duty with the present im-
post on high-speed diesel oil. Cer-
tain imbalance in the road transport
industry has risen in receni years.
Every mode of transport in the
country hag to be well utilised for
ithe successful implementation of the
Plan. It is not correct to say that
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this impost is levied with a view to
give protection to the railways. It
is not a correct argument. On the
other hand, I feel that the road trans-
port industry would get great relief
if double taxation is avoided. A
motor lorry which is registered" in
one State is required to pay the same
tax for the same quarter in another
State. If that could be avoided, cer-
tainly it would give great relief to
the road tramnsport industry, but 1
cannot appreciate any complaint
about the new impost, the new duty
that has been levied on this high-
speed diesel oil

My hon. friend Shri Assar has re-
ferred to the accumulation of arrears
of income-tax. In the first place, I
would say that the estimate of Mr.
Kaldor is not correct in this ma ter.
The law as it stands today should a'so
be taken into consideration. The law
as it stands gives an assessee certain
legal remedies. There is a right of
appeal after the assessment is made.
Then there is an other appeal, and
if any point of law is involved, which
can be made to the income-tax ap-
pellate tribunal. Then there is the
high court and the Supreme Court.
The party tan move the High courts
or the Supreme Court under section
226.

Shri C. R, Pattabhi Raman (Fum-
baknonam): Mr. Kaldor clubs
avoidance with evasion.

Shri Jaganatha Rao: Avoidance
is quote legal, and further,
every tax payer can claim some tax
relief to which he may be enttled.
But evasion is quite different. When
any complaint is made that the ar-
rears of tax are very huge, it is not
that the income-tax department fis
not able to collect the arrears. Ome
should also take into consideration
the existing law which gives the as-
sessee a number of legal remedies.
If he goes to the court in appeal, a
stay order is givem and duffng the
pendency of the stay order, no tax
is collected.
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|Shri Jaganatha Rao]

Similarly, about the realisation of
the tax also, there is bound to be some
difficulty. A certificate of demand is
sent to the collector of the district
and the collector recovers it under
the Revenue Recovery Act or under
the Public (Demands) Recovery Act.
But sometimes the collector is not
very much interested in central re-
venues and in some States, I under-
stand that special collectors are also
being appointed to expedite the col-
lection of such taxes.

Further, we find that some of the
assessees who are assessed to these
taxes have no assets with them. There
is no knowing how the tax could be
recovered from such people. So, there
are so many aspects which are inter-
connected, and unless we go into this
matter deeply and understand the
things, we should not say that the
arrears are huge and that the depart-
ment is not able to cope with the col-
lection work and so on. But I sug-
gest that the tax structure has to be
immediately altered or condified as
recommended by the Law Commis-
sion so that the machinery and the
procedure to be adopted is stream-
lined with a view to avoiding un-
necessary delays.

Regarding tax c¢vasion also, it has
been argued that the department is
not about to levy the penalty as is
required under the Act. It is not
correct to say so nor does it show the
correct state of affairs. Penalty is
levied under section 28 and also under
section 52 of Income-Tax Act. A
right of appeal is also provided
against the levy and the minimum
penalty is fixed under the Act. The
appellate authority in some cases tries
to reduce the amount and till the
appeal is disposal of the penalty so
levied cannot be collected.

It is also asked why prosecutions
are not launched in right earnest
against the evaders. In a court of
law, it is common knowledge that the

tor hag to prove beyond rea-
sonable doubt that the assessee as
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particularly evaded the payment of
tax or has evaded any assessable item
from being includeq in the tax re-
turn. When there is a dispute about
it, naturally; it takes some time, and
in many cases the department would
not be in a position to prove that th
items which are alleged to have been
omitted, are really assessable,

I have a few words to say against
the impost on the co-operative sugar
factories. I wish to say that may be
exempted from the duty that has
been propnscd in the budget proposals.
The position of a co-operative sugar
factory is quite different from that
of a sugar factory which is owned by
a person and which is registered-
under the Companies Act. In a co-
operative endeavour, small producers
combine and start a venturc. They
should be given the incentive and
the fillip to carry on the project so
that at least for a period of five years
or at least till they can stabilise, thev
are not burdened with this income-
tax. I hope the hon. Finance Minis-
ter would consider this aspect of the
matter.

My hon. friend Shri Narayanan-
kutty Menon refcérred fo the audlt re-
port relating to the defence services.
I feel that the time has come when
this House should frame a law under
article 149 of thce Constitution de-
finding the powers and the duties of
the Comptroller and Auditor-General.
At present, the Audif and Accounts
Order of 1936 issued under section 168
of the Government of India Act is
in force, but under the Comstitution
the Comptroller and the Auditor-
General has a constitutional position
and is a quasi-judicial authority. But
he is not a super-authority over the
executive, He cannotl pose himse]f as
an authority to question the policies. of
the executive. He will be within his
powers and within ambit of his juris-
diction if he can point out financial
irregularities and deal strictly with
matters of any expenditure. But he
cannot question any policy or: make
a roving engiuery and pass a remarl.
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Much controversy has arisen re-
garding the audit report for 1960, re-
lating to the Defence Ministry. It

‘4you look to chapter 8 of the report,
you will find that the words used by
the Comptroller give the House an
impression that he has not seen the
contract or any papers of the Minis-
try. He has used the words:

“The prices of the Japanese
tractors are understood to be
favourable, but they must be re-
lated to their quality as well as
performance”.

It relates to an agreement entered
into in 1958. If you look into the
agreement and the clauses therein,
they will clearly show that the per-
formance of these tractors, in Indian
conditions, would enable the Govern-
ment to place an order. If 16 out of
48 tractors go out of order for some
time, certainly it cannot be said that
it is not a wise transaction, what-
ever the reasons may be. My sub-
mission is that the time has come
when we should define the powers and
the duties of thc Comptroller and
Auditor-General.

I do not question the  procedure,
and I do not agree with the view ex-
pressed by some hon. Members that
the audit report was purposely placed
on the Table of the House day on
which the defence demands were to
come up. The defence demands were
to have come in originally on the 4th
April. This report was placed on the
Table of the House on the 8th April.
When the President wants to cause
this report to be placed on the Table
of the House, it is the duty of the
Finance Minister to lay it on the Table
of the House. It is not expected of any
Minister, must less the Finance Minis-
ter, to go into the contents of the re-
port. The Public Accounts Com-
mittee is there. I would even say
that no hon. Member would have look-
ed into the report if it had come a little
later. Because it came in handy on
that day, hon. Members could look
into it. So, what some hon. Members
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said in regard to this matter is not
correct. I feel that the time has come
when this House should enact a law
clearly defining the powers and the

duties of the Comptroller and Audl-
tor»General

I have great pleasure in supporting
the Demands for Grants under the
Finance Ministry.

*t §o Wo awwll : I WEIEH,
faq daerm & @9 & Ty 9T &
$Y TFW IEAT AR E | AR
T 93 ¥y gEt fmit &7 & e
F I AR JW T WY w9
feamt ovwz fa & | @ e R,
F Y om1 gwwar g fF 9@ o wd
FT AEAT TH I & o7 & AT AT
Iz Twmar ¢ fF a9 w99 39 7 39
ZHAT g9 AT & A J=a1 §7 e
Y% a9 & g1 ey 2 S g fe
T § R e T g awe
A wf=w ¥ qafas & 2 @
FfE 9 TW AT & IT7 ST FAT 9T
ff 59 97 goeT 3 AT 2 A ¥
UOHT W@l & ATHG q9, A7 FHAL
1 & & A g@ wew A faoww
qqqlmmwa"rﬁﬁﬁwm
maammm%r 5

A WA : AT §IE
¥ IE WCE FE WP I G @
ff ¥ wgaa fafrex &1 @ T
¥ WEgwWE ToAET ¥ | H 3@ AE W
5 faags TR F7aT § WY G0
fs ag &% & ¥ f& weAw fafres
x o wewe TowEr 1 frare & 9
R g 5§ 7 TERE a9 A AR
¥ AN FE AW § 1 G WEA
fafres oF qrgER TEAEE F fafrex
2 o oWEr A AN X AW R

...
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Wt @i qg wen & fqd %
W) I AT GAAT A IGIE I F
fad 3 g <2 %)

IYTEAR ARRW  © ST DT AT
A FYE qre G § WAF IghA ar q@T
FET 2 fF g @ wE A A AW
FAAT 9T AAT AAT ZXAT @ &Y THT Ay
ava T @ fe e w1 gX wad #
FYE TAAT AT ] | IR HAAL AT
¥ 7 T wreew frfre aea A

qt ®o Wo FAA! : T HTIRI
fasar femmn w9 § f5 & w0
faw Wt wgIRT 1 agd &1 TeAd Fal
£

IMEIN REEA: A9 A &1 H
e %% AfET ATH AN FEEA TR T
3 A faege 9w & WK dogtes
|

3

’wl

-

15:60 hrs.

A FHo Hle TAA( : FAT AT TAHAT
§ @ 77 g weem domfaa W@)
RasHad ¢ a1 § 3 faggn 739
1 AT E

FareqA ML . Al g7 92 dgq
Ffe Tt 3 AR & WA AeE
) wafa Fm fF 3 39 arfew &
A

s{t Ho Ao AT : F FqH I
Rl ®1 arfe fag &ar g

JITAS AL, § A g @Y AT
R g megfs o
THETE A SIS 1 AT A # fAe
AR o o fegme fag q oo
F¢1 {5 97a) T9q F1 FHHSH qTHAT
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2 Tvwmds oFY 9 ¥ oS ¥
wift & & T o A 7 g fow frady
¢ affw ¥ = ¥ T AT &Y
FEHR &1 & ag F0d 0¥ FAT
g !

WF AAET 59 A3 A 5]
qATE 9F @ W {F WY wgwa w
fFdwmam s @ | 30 gEw
ag a1 f5 sy & fae @ &
wEeH, 479 dF A fre &
# fFaaT a7 Ty § 1 S9E waw §
aw gAr fF g awdEd ¥ F0E
co ¥TE & | WX A9 IAFT 4% ¥ I
T at T T fFoIwE uF wrEen
g sfrwavfas ofmt wafar wge ame
AT g WIEE™ ©f ¢ A &7 g |
ar 92 f T a7 ureew freaT ag)
g JFaT /T TAFT 75T A4TH I faar
A | A A=A & afad weer
T 97 9 A 2, # 6w A g
qFATT 2779 &1 A1 g fF g A fergea™
¥ /Y &, wwer § A omn g @
ETRTFIT F 5 g1 J1 FEI A7 AR qQ
g, M fwT ag ¢ A/@ FH@T EE
T #11 fFar AT g | o W a
arefas X a1 ARY gmeR 9%
2qg AAET ¥y qT 9o ATE T HTHEAT
F AT § | FAN T BET A )

W A ¥ qgr o fE awwd & faw
WY & IGX TAHH 299, 479 I,
T g4E WX §A GRTES T fawann
AT AHT §, WX FHR WG WA
qgrEy F I9mav e

“The total amount of income-
tax, wealth-tax, estate duty and
central excise duties outstanding
against the mill-owners of Bombay

was Rs. 3,21,86,000 as on 31st De-
cember, 1959,
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TS qC TF A WOSATET
¥ AR # f fFmr el 9EE A
# A firr 3 w7 fF qei o FA9 &
qATH TG R, TG WA g @A
TET e g o o gie g g
X T 299 qq far oman @ Y @R
A 29 & ORACH TE & A
W § AR WX ag T S9N
24 § A I 9T qFwEW T q9C I E,
AR I sraat ft ager frar s
&, s a8y fFeaet swaa a8 a2
HIATTZTZT &Y FISF 9T A §, q §TH7
T ®ATE H G AT |

-

4 78 fAaza s W@ g
@ e § fF gz 299 33 902 1 A
) gz iR fr fam iwem &
AT qE AN FHAGTT FrrAT &Y av A
99 JEMT AT g1, 98 I AR} g,
ag $THATT TG &1 /war | AfE wfag
W AT AW H A IAFY AGA FA
N wifae Fv4r wfzo ) ¥ FW
F @ FASY 7 A7 fawrf A § I
9T gHA FAT 20 | F gegarg AT
g oA fax o st |2y fF =R 33
A qAT 7§ W) R 0T Ao wATHE"
# fEgars S § 1 F I 02 gra
& Fgm, O qAe g FFm At
g fax & o7 aF Fmafase F1 s
TAWIE | WIF 2 F T F A&
2 o T faw Wi @ o o,
FH FWAFT W Y @ AW AT
®qY & fan ST giar @ s S s
AT R A & | Afe o ¥ & AR
e A% g & a3 & v R
W & WA 15 T wiiww g9 § R
fows g R 7@ F< e, afea
A @A 9w adffr g & AR
A T TR A wert ¥
AT Y, TH ¥ 9w & o fore 9
GO A § W Gmr g W @ &
Fw § 6 3 0 dwr oree @ WK
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T fraza § 5 s faes ge a2
I Tifed w1 oY o 57 frer & W
g ST AT YA FIq S0 qUEw @R
g &% 5 3 @ A AR e g

TS q1T UF |41 ¢ faai |
&1 | 7 faaiy A a1 gz ¥ faars =&
g ofwa ot gae T ey g
T L THF uAW § WY 7 «W e
AR F I &, ITF AT H F Frar §
f& w1 g8 S A9 St & ) SaTemy
TGS, WOHT qIAA FT 6 g4 wew
¥ ' % 3e & fog wifa am &
IR A TH AT T AT 4T AT I
F91E § Io14T 4T o1 fF oF ar s, §
FUT &1 99 g, A1 fr 9@ T 9§
% a1 a7 famr mar @ A 39T A9
aF 7z & &

“This is to be utilised for the
import of about 1.40 lakh tons of
steel for public utility projects
like irrigation and power pro-
jects, water-supply schemes, ete.”

TR T AT Qo y FUS AT g 1
a1 9 9¥ §z sqrw 9% fzam @
qi 39H d1g g A & 5

*“This is to be utilised for the
impori of 1.20 lakhs tons of steel
for industrial enterprises for the
construction of Government own-
ed factories like the steel plants,
ete.”

ar & qg wrean g & mfaT ag &
i ¥ | UF W A € d 9T qE
2 X gEQ Ag @ IH 9T §< g
UF geied gata § qgr w91 F
7g &% ¥ & 1 A fae WA S 7 A
fear fr o &9 97 9@ @9 9T &2
o 2 99T TEwE fREEl, e
AR, @fagre Asgl # fag e sigm
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[t wo wYo amif]

w@ ®r frar 78 @ swder 7 | ag WA
F@ & 9% fau gw v A £
e & wg a) @ a7 §7 3 W
FEA WIE WG AT 92§ ¢, IAQ qA
AT Frar @ R FE a7 wrgaw w7
% feat &t fewrom & forg ar a&0 fa
T &, &) 7z gafaw ar ag fear
¢ & gm? ofsas A9z &1 o917 w07
A AizH FT GFIEA A 2 qF W
wTEAe ¥¥eT & fedl &1 w@Er & o)
& ST 9T g o wifaT g &% a0
2 f& # a8 &9 77 97 2. F@ A%
9 97 Jz 2 ®T FE A 9N g
@z & 1 Aw 37 2 f¥ ga femh
wmi'maﬁvqﬁqumﬂs—.r
;ﬁm*mﬁamwh o

I A A T FHIIA T A7 H
qATAT 9% 0 | F 547 97 F 77 A=A
AT ArEar § & azr @ AT &
THEY 7. ITH F1E TIF qG1 FAT A1gAT
W & s g fF ag &7 awa & 37a
W AR 2 Afew § oF 9 TR
wrear g & 7 FHrom A fort faew
FFOET Yo AT TATT JIH TETATES
& wrr & fava g| oA 2 97 37

€¥o T FT WATHTA ZHTY ATYA ATAT_ o
ar gww A f 3H 2 vEY A7 FERT |

F fawifort &1 & ar o 2 faaa
f& ox 7@ 7 " ST fEEr o4 w5
fom®t mv#re ¥ Fwmz 7. e
HEQEAAT ZATT AW HAT A 921 AT F7
73 4, 9\ o qvamareT ¥ gfafafe
WY AT 21ET 4 AYT "wAgl § AT wfa-
fafw & a1 a2 #rfo Ao Yo To Hio
@:ch' “ﬁ°ﬁ°iiﬁ°ﬁffm
!!'\of]'ol!‘o iﬁog‘tmﬁzww
2, & auwar g 5 =77 o7 am A @
fr ¥ FEA & fawf &1 A4 $5
g e syt F 59 % sfafafey
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# arada g1 Wfgw 91 | 37 A
T X Y o7, a7 A AT E
Tz ¥Y 7@ ARd fof amadT A1 AT
T 72w § 9w A ¥ faefas ® g
F At # 991 g a1 §g wWA@ A1
T I FAT AT R AATR AT AT ZT AT H
I 7 AT w7 w790, faEr 3 w6 fn
a7 gart Fmer & fompo w9,
feT za17 FAA wAT A A w0

we shall negotiate and nego-
tiate till the bitter end,

TZ FETIY TN AATET FT AATH AT A7,
T AwAn § fav zw fazv oz A=
T FT AGTT T | AY R 07 HIHA
7 fama fx wrrd weATE 77 AWEA
7 & 3% mm o A7 gd "1
1WWWTTFWTHHTW3w1fT
AT BET FAET FT ARt #i
War%frn Z, WTET ATASE F9H
paps TATF 21 IO ATTRT T5AA
@1 TIA. A FAILr FIAA qZAT, Atew
MAT T7A T ATCHT T5AT AT | F AR
zafau faaza =& 7 721 Z 4 &
aga &1 fozag F%% gmr g &
areRr fasaTe ta'rrn TRAT
fa st Zor 7 1 T 23777 FET ARAT
GaEE | 374 7 Fo1 F OAT A&

dar Zwir 5 Am memw w340 f5 399

AA T F AW AA AT gT AT

% A2 T FA(AA *F A4 ®
arg FATfRfGHTT o fazrs v qar
2| R FAGTAAAT | AT KT AT
¥ [ oATw A W
AT AT FQYATA G G ATEE |
¥ wEgE F7A § & 39 Y &7 Q-
forae g Tfgu 1 s FEwar A
et ¥ framd fegeam & #rf me
T FATH G 8 | TR fEeeT # qgea
AT WIS ATA 47 | /I IF €, 20 T

@wﬁ%lwﬁmﬂﬁ-ﬁih'
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ATE 4t 4 7 5791 qg ¢ AT @1 AFT
21 T T U, SR, R
AR I FE Y ) W I Tl
ag fa T @ # gEEy a9
R/ F, 48 3@4 F fav wdwAry &
AW AT I F A4 27 TH qATA 97
T 73, @1 4 Awwar § o9 aa £
T Gt gt A g\ F e g fE o
AR @ FHIE § fAo gr sarfatedas
o, (e F fau ama awa €, a1 weee
ZuT. foma ot 7w 3, & #74 § fr
T @ AT ATE @1, q TEAw q
1 7E § 1 ¥ 9z fagea @ fr wmdw
1 A AT HTEA FHT AA FE
AR A a4 F@ AT GIET @ IR
Y A7 77 | THAT T 4T 1 o
m%%ﬁmaﬁt{ﬁ;maﬁﬁﬁ.@ﬁ
T §A 10T TIGATES 1 TR
FE £ | ATHA TAHe TEATES §
W HFAMfFadaade g |1 7
7 fraga aar =g g fa ameia
fast w1 st 1 aw 2 & aFda
A AT, q7 WS AT" AR H A
7%,8%,000 nﬁjg, o #t =R
1w q FH g | 94 T qqAHE
mATid ¥ed g fE A
Tqré 9@, At agl T Fgr I ¢ e
T TAHE AT ¥ A 2@t fa
Tt ATy el w2 @ we

mmmﬂ?faﬁm'

dqre Tt o @ FgT g fw
Frgrem B gfafadfady & amt
F1 qvE /Wt IT I =N fFa w7
2 | 919 FIREE I Fed ¢ 5 gl
FREATE AT, A Fgt1 A1 § 6 oemy-
T UFAS ¥ qH 2@, aHrd Y
e fert agdft o1 @ g wfex
A TER O AW a g, T T
AP amgE r s T
R RS LA IER U LS
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TaER fm e gerdcarg, 9 &
MR E | wfag & fadza s
=gt g fF @ are # faa frar oma
AR T e F are § oY F Fgar g
78 # fa=r & Fgar g | Amirg we faeare
A f& fgw wadne vwerdy
fafr afse fe a1 7 e, o
@ A IR G— Az AT ¥ R
f—a fafrmr qfemfesn gw @vn &
T, I FT a4 g9 I F1 37 | THfAT
# fraga s @@ g fF = awmw
AT & AT H I A= A H A9

R\ Bw-
\ \\\\im% :\;\‘a Stor#e & | \

T AN A FEa g R e R, n'rala“m
TN gw Ty Ty &, afe

FRA TFEST Y WA § | T IS §
FRTEzFad A mam &
fir srore St &, AT &Y S T
F1 J99e ), T TF M A 2
RATATEET ¥ & a1 H 1< 1K qg
FgT SaT ¢ 6w verEs Y SR,
Tafere 7 ST S e gwT 4
feramdatdsgramargfasa &
fae F9 G a1 AT fawl ¥ we
I q, AfET FA A A7 FH A

oo A ¥ 7T WA | 0 @t @ g

e o ¥ a8 Fawara feemar @
f & wifedw ¥ aa o1 @ & wiwg &
7 & wgal § fF waT I W
T St & wer § ATt e
@EET # feawa ¢, 9@ &Y fawwa @,
N g faey vt oft qard i ag faaen
&ar T Y &, WU fawwa @ R
g | g @ Yewwd gw ¥ 9,
Fifs o 29 o a1 ¥ JATRA F
ARy sREiNRIRIH
gAY AT WG §, Afw g TqT0e

¥ Wz 7@ el w1 aawew  fag

& og frAgA s agaT § R v AR §
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[!ﬂ' o WYo T"n'ﬁ]

&Y @ |WT ¥ qE TR qTHA "W
=rfgn

s s A s dmFae &
wgW R § ) a® v g feoam
& Weg WA 99 & q A HEAr &
© § | ¥ &Fw F7 @ foww @
Freetafes § f§ we 3w &1 farat-
fodaa T8 g1, I9 F1 T AG!T A4V
T, Y WE AW qE) 6 dew da A
qqT #¥ IS W WW I §
FAR § FAFW 33 FT &7 A0 Ad
NE T RAE AW AN
Saw 7€ 3 &, T W 4|7 A 2 &,
wfefedt &1 dar 7 R &, N EI
IR ®H $Q §, 7 FI—HHITAS
R®I% #7997 78 3 § WX L8 g
I &1 Ay § 1 gafee F g g e
¥od 39 F A ¥ @ a0F ¥ ;v
aw f few aw ¥ 9 (@ a® g
& gFar

wifa< ¥ F fa= 54 o #1 =T
fawm faamar g fF & fandt o< g,
G0 s ¥ g, dfFT qgi & oF
faQelt # ¥ F 7 s g W A
Tt 8 a0F & FHAAT § 59 e
Y | § g8 wwwar § fF agt ox 99 gy
ar far N g, TR e @, T
IWFHF T IR @EreNF
TEY TOF & 7T 9 @A AGATE | T
a7 @, qE § T FEA TWEA )
fagmm & & 37 & a9 9 §aTE
Fafrft e ffagda @ g
W § F Tt #F 3, Ot ag @ a@r,
HfFr A A 1A NI F A
F2 2, I A ATAA 7 Y | FAT WY
33,7 AT AT WY ZHAT &, A IHI qmAv
g1 9 F f w9ETe It § 39 T,
9@ & grozrarT & 99 3 & v o
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fE & grerer wwr T g A
§ O IR €5 9T @ At Ay 4Y
wifar J17 gu s9a @ w3 B 3w
A & | W G T AW & A
IR E, WifF fggam & Famg FrAv
sefigae 99 A g o |/ @
f& s w37 A gfer w
O 912 Y T w24 5 oag O w8
FYT FY THFA F O, TAT T WHAT *
Wt 7:g7 fe @ wf #, afoe &, @
TR A |

M & ot ¥ g WA
AT 1 | qrEfFa oA @ gard
21 fooelt weT & qU &mEw Argfes
RIAATATATR | T HT T IAE |
#fT o Y dod & 1 gTHT @ am
FT AT 9547 ¢ | 39 & q7% 0F 2
¥ awm @a g ) fegmm w1 oq@
& ATRfEe 9T gwar w@ar &, =
& gfes arar araa & | arsfed swa
# Fag9 ¢, o 97 ot wfast T+
st 2, o & I g Sfast qmass
g ardY & 1 3w foau afew e 3w A
AT I | AW F 0F qrsfEe 97
¥ ae faar a1 f& g T 32, o
al, & que favaa 39 @7 &,
fz dvaw wrw gue foaw A9 @
W\ & ¥ ana faar fF § g
Fgm % ¥ dFa wi A favaw
d%a a1 @ | F 37 ¥ g s a=n
T ITFIIRE

@t e T (WgRm)
IuTeqs wgrey, fafd arw femm &
NERAZIITAIQq@ A& &
IH ®T UF HHIA a1 4 & am vy
TETT F w21 F7A & 97 370 S
73 ¢ f¥ ag femw afg ¥ ant & favig
w7t & 1 e w1 w7t aw aveww &
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Tl qifedY 7 @ wfen f s
| 3G T ST I T A A
q‘twiﬂrmwnmmzﬂm
AT A HTT OF "HE al 98 ¢ %
TEH W deg § N feadfdw §
T F9 g1 W FE 98 {5 ix fawa—
& W Y A g @ aE—aW A wW
R | 77 DA AT ;Y FTAI @A
FC & Q I qudE gSE F A
AT AT g

agl aF g FE A F FAO_
2 W A9 0F Y 99 I @ "WH
3 F Hg-AIC @A §U AMG T € |
# gwwan g ¥ ag ¥ga w==1 o mn
8\ 99 & ¥ oF caw frew b #Y
T § | q@ 1 faeama @ o aode
9T qU "wAq fEar s A e
feniges @vg & a9 § AT &
g #t faz g1 7€ foar s, w6ife
# gwwar g 5w fegeam & R
T few ey 3 g &, O @
et gt S | QT & 1 W AT
¥ RO gg Wt audre g fF @ w1 W
Fumemew #¢ faar s @t s Ooft
wsar 8 |

e ¥ ofas &1 qara ft aga
qEH & | gTSW # ¥W ¥ &raq o faw
fwar mar & 1 ofsaw oEETE A A
gt qedtedl o #§ W oA e
fFar & & w1 & —

““The outstanding arrears of in-
come-tax on 1-4-1959 stood at

Rs. 283'71 crores against Rs. 287.32
croves on 1-4-1958",

AT FgA a7 AT g & (6 gATa A
Tfax , ag vz 7 wr @ afes a@ar
AI@TE | AT QEYS HT G 359, IR
sOv a7 w9 fr ¢ wiw eue N a@
.t TR IR awar g fE
T LS Hag T A W sumRT I TTA
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zafam a0 wa @ qEelt Wi g @ e
gH |9 & SqIeT FIEWAW qg FEA Anfgn
f& garar ot cf@T g, 98 #0 @ W
ATERT FT CFGT W H wfwa T &
¥ 7 39 foew & F 999 oW A
far 41 | 3® gaTA T d@TE A g
qg a1 R WEET F199 F a@
G THRANA g & AT ;EA 1 A
tfad SRE™T 39 AT T Tw AT
g ot f& 7 I #feefae ¥ dewrd
wi fafaded & | o qu famaw 2
fF =7 F #1 wie fear arew i
¥ 8 & fau qrevg st ot w1 afwn
w3T F@T g fF IR uF el
AT FT qA W g g ago
Y ff T R W oie R e ww
AT T A & A H §H FA6-
T FT GAT AF FH | qq OHT
AT aF WIS qar W« g fF a9
T FEEEd A A feaw &0
@ ar fem sarEr T AT @ qw
qu faeamw g 5 ofwd #1 sFes s
¥ fau, s & ¥ fou & sifew
Y JEY | R AR A & AN A
gEW & AAA WTE & | F% a9
TIRN-2H FAACEHEE FIATT T KO
qMA W E | W A OF 99 0g
¢ o f& wimm F ae foed
# fs forar & for o 2o T @ &,
JEF AT FITFOqg L fF eR @
R F qar @ o wwr & 5 oA aw
fafmain &, ¥fefow & 3 swet
AT FATE Y g @G g | Wiaw
WS 9 ¥ I& a@ g ¢ fF a@
0 FAT F AT §, HF A A @,
39 Sifg| & 9qT FUW q o wq
T | R AR A IR a8 W qwaw
% @ fr 9@ 7 39 7 39 S @
wifgd@ | F& A Fr 7 W SRy AT
IT A A AE gy g A fE G-
fafsfed= & | 3 &/ § WO aw
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- [t v )

TT qT §% or § W T < 7 fefeTw
ATHT ¥ AT AW FRAT A § WK
A® A T Hu-3ay & A FH 7
FTHAE &1 AT & | TE G FT AL
TEd ge 44 oF faw grow # 3w e
97 | WX OHT AG g AFaT g A FA A
FH LAAT FI TAHE IE€L TH ATHA
H AT gra W F anfd Jgr wa e
frar aman g, @€ fear smar €, 99
9¥ AT QT FEIS 21 | §6 0L F @A
FET A W FY TET T A E AT
30 fraR #T R AT @@L ARA
awaar g f& o a9 9 1 0 E
FET HoE) § WX IAF! AAA H A &
261 Y 0 F9 & qFAr & 1 T "N
FAT § AR A0 Q1 fammwm W @ fw
w0 fr o =@t A= fea smon
I F FACT FAAAE F A
FI9 FF KT FT ATGN | @R A H
AT 2 i AT AT A E FEgww ¥
A @A FZAT | ZATE W@
W 4w 7 fa=w 77 % ¢ e de
1@ g fadt R 1 9 one faar 9
W TEN-EEF AfeEE &1 SgTeT
s & s fama w4 ofad &9 8
¥ | gF T A=A awds g | Sfew
¥ ag 3@|A ® mmar-g f& o ot
TTHY 39 T FIAT § Wi AL FIae
F 2 d IE HAT WA § ) TAE
Tt & Frer fewwa st g 9 swEr
e ag g1 ¢ T ot mrfeas s
AR T g T GIFN-LH T AT &
foq et wiferw @€ w77 F faaet
Ffow sz g Ffausa g1 7w
fazara g f& 53 am@ o7 it fa=ne fan
AT AR FAFT-Z Aifgas F WK
7T 9} & Jrad | afew & av qgi
% 9 § f5 S semme & o
qrar ITw1 & s afs 3 ofac
WX A I AR | A7 wfAwa A A
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W A ¥ foe qw &7 § aqw g faeam
¢ & @ 9T+t faure g s

ST &7 qE & Fo1 wreAw fafae
F qEU T FFw g 1 } fE a2
THREEET B S F¢ W17 2@ fF oA
HH FAfES v 9 ar AT & a7 97
&t AT &, IAHT WYY FTEHA Y | AL
Fg #1 waaq 3z ¢ 5 gardy fafash
# S GFNE ¢ U d1 IAHT A FH &Y
fs ag 3& f& w7 +1 gfremesam &,
ag dW 9 2 /i gEa g ¥ gmw
A 3% g1 | §9 g a1 THie0
F& fo gwe qme a agy & foe
it g & R & qfeas oFwEeE
FAST FY W7 TEEHTH FHET FY, IAH!
FTAFqEaU ST g fF aga & ww
A oY g1 At § A7 aga A fowaa
NN E | wfoud aea g s ae
24 5 wwar gfesrsw & ST E™
&1 AT IJEHT T T g1 | TH FH
s 7 3 foq sEw Q@ w9 @A
afgd | @ I A & uw 3 fraw,
TIIE & A @ Jrear § ) frgw
e fae wrt & fau age &r T
fear mar ar 1 @ @z wwar fear wan
ar et Ffaaa & a7 § A 5
Uz ufige=e fafae) &) a1 & a1
S ee i oo R SR RPN o B

“States have also been request-
ed to give priority in the setting
of seed farms to areas which have
lrrigation «r assured rainfall and
where the n-incipal crops grown
are wheat and rice. As a rule, for
these two crops improved seeds
are now available for the great
majority of areas.”

g4 ®T HANG qg 91 ﬁrmt
o & fau faat Y iz ar sl &
mt_ IEET TRAATH IF JIEY 9T ) far
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Y, 7 AT 9 e FFE AT AT
gt o acama wror @Y Y, a1 7 /h
THTHT & WX agT #T A7 F9 Fre /K
wew g | e e & wrar ¢ fF gona
# ag T SureTa frege gum € WK
A Jg A< g2 e 6 gt &
& wEdifay 4 f& e 9 asw @l
AT g TAHI 47 3 B
gl & @l ¥y & fear o ag
o< fo=7 S #r ' faar mr =
qg AT WUl T AT H7 T
BTRF T ¥ &Y #< foar ) m A
HETAT FT A & o foraar wrdy e
g & | ¥ O faxamw @ fF 5w AT
Y Q& TEFIFTT FT ATTAT | FX g AT
zafay gre9 # | wi ¢ arfe st
¥AT qTe g7 gafadt & a7 97 faar
AT & I 9 QT FIA g1 | § q qg
ﬁmg%mﬁOQoﬁow
e Fad ff €I F uFee
# wifer w7 9% F AR W 5 fow
I F fau dzor madz Y a6
gafaer ar #iz & Ay §, 98 IAT I
& TEr g av A

™ A 3g FAafaw & are & Fgar
argar g | R o wrern fod
¥fFmrmrg swadFgTmrg fe
Fafa 1 9% F0 A g Fiferw @
'Tgal ﬁﬁiﬁﬁmgm%:——-

“Apart from the tightening of
anti-smuggling measures on the
land frontiers, better co-ordina-
tion between the police force of
the border State and the land
customs organisations has been
achieved.”

g &ty AT § | F WA W
* v fag qarforars FJTE 1 AfEa
RamHam gt agmgfrezm s
T WRErOfEy & R ¥ da
T T I FA AT AMET | F&W

227 (Ai) LS.—7
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¥ w foq sz § 5 foe@
fet swaar ¥ o @a g 9 foad
T 74T 9T i—

“Contraband trade in opium
provides a flourishing occupation
to about two thousand people in
Amritsar according to a police
officer, Women and children are
also being used for this purpose”.

WA AAT gH a@a ¢ fr ager
# el 9 Fgrde My A aga
SATET AT &Y WY & W g7 3 A
STAEAT 9T, §IF TaTAE FT HATASA T
N FET TIAT Y | 37 AT F AT
@ ath At q = fear smw ok
TR e F1 7 O Fferw #7 IT

Shri Morarji Desai: I am very
sorry that I was not present here on
the 16th April when the Demands of
my Ministry were discussed. 1 had
to be away because of an engage-
ment which I could not change. But
I have informed myself about the
discussion on that day, and I shall try
to meet the criticisms which have
been made or the suggestions which
have been offered in the course of the
debate during the last three days.

Before I deal with various matters
raised in connection with the Minis-
try, I should like to mention one eri-
ticism or one reference which was
made by a few hon. Members during
the debate, and that was in relation
to the Audit Report on the Ministry
of Defence presented in this hon.
House on the 8th of this month.

I do not want to emer into the con-
troversy because that is not my func-
tion, but the Comptroller and Auditor-
General, who is an idependent limb
of the Constitution, functions through
the Finance Ministry in this House.
Because he cannot appear in this
House, not being a Member, it is the
Finance Ministry which functions and
presents his case or his Reports in this
House, and it is therefore that I have
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[Shri Morarji Desai])
got to mention a few matters in this
connection  which, if I did not, 1
would be failing in my duty, especially
when specific questiong have been
put to me.

I consider it very unfortunate that
there should have been a controversy
in this matter. An indepedent judi-
ciary and an independent audit play
vital roles in a democratic form of
Government, and it will be most un-
fortunase if either of them becomes
the subject of a controversy.

Pandit K. C. Sharma: Their person
cannot be criticised, but their judge-
ments can be criticised; otherwise.
they would become autocrats and

tyrants.

Shri Morarji Desai: I have absn-
lutely no quarrel with anybody if he
wants to question even the judge-
ment or anything he dislikes. I am
only referring to the institution. I
do not refer to a person at all

1533 hrs.

[MRr. SPEAKER in the Chair]

The provisions regarding the duties
and powers of the Comptroller and
Audit-General are laid down in arti-
cles 149 to 151 of the Constitution.
According to those articles, the duties
and powers in relation to accounts are
to be prescribed by law made by
Parliament, and until such a law has
been enacted, he has to perform such
duties and exercise such powers as
were performed by him before the
commencement of the Constitution.
Such powers and duties were prescrib-
ed before the Constitution by what
is known as the Government of India
Audit and Accounts Order, 1936. The
Comptro'ler ang Auditor-General has
been asking me for some time now
to enact this law and put this law
on the statute-bdok. 1 have taken
up the matter, and the Bill ig being
framed, and I hope it will come as
soon as it i8 possible for me to frame
it

APRIL 18, 1860
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I do not propose to go into techni-
calities, but the broad features of
both the provisions of the Const-
tution and of the Audit and Accounss
Order are that while in the matter
of maintemance of accounts the
Comptroller and Auditor-General has
to obtain the approval of the Presi-
dent regarding the form in which they
should be kept, there are no rules in
existence either in the Constitution
or in the Order which lay dowm the
manner in which he will conduct the
audit of the accounts. Paragraph 13
of the Order merely lays down that
it shall be his duty to audit all ex-
penditure and to report on the ex-
penditure, transactions ‘or accounts
so audited by him, but it does not in
terms state how he will conduct such
audit and what he should say in the
Report.

Paragraph 19 of the Order, how-
ever, lays down that whatever in the
Order is directed to be done by the
Auditor-General may be done by an
officer of his department authorised
by him either generally or specially.
It is in pursuance of this authority
that the Comptroller and Auditor-
General frames rules and gives direc-
tions to the officers of his department
in all matters pertaining to audit of
expenditure. It ‘s these rules and
regulations which arc embodied in the
Audit Code, and this Code is, there-
fore, issued on the sole authority of
the Comptroller and Auditor-General
and is binding on no body excent his
own officers. The provisions of the
Audit Code can be amended or alter-
ed in the sole discretion of the Comp-
troller and Auditor-General. Indeed,
he need never have published a Code
at all, but could have given, as he
presumably does, instructions to his
officers from time to time regarding
the manner in which such officers
should perform their duties delegated
to them by the Comptroller and
Auditor-General himself. 1T have
thought it necessary to explain this
because the significance of the pro-
visions of the Audit Code should be
considered in its proper perspective.
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Some reference has been made to
the haste with which the Defence
\Audit Report, 1960 was prepared by
the Comptroller and Auditor-General
and laid before Parliament. It is
quite true that shortly after inde-
pendence, due to various Treasons,
audit Reports and Appropriation
Accounts used to be considerably
delayed. Naturally, the Public
Accounts Committee was not happy
about it, and wanted that, in order
to be useful, these Reports should be
more up-to-date. It is in order to
accelerate presentation of the Audit
Reports that the Public Accounts
Committee in 1952 decided that where
,there was likely to be delay in the
presentation of the Appropriation
Accounts, the Audit Report might be
presented in advance. The House
will be glad to note that lately there
has been a considerable improvement
in the time-lag in the presentation of
Audit Reports.

Shri Feroze Gandhi: How many
advance Reports have been produced
in the case of the other Ministries?

Shri Morarji Desai: Indeed, the
Audit Report, 1960 for the Posts and
Telegraphs Department was received
by me on the 4th March, 1960, the
Defence Audit Report on the 30th
/March, 1960, and the Railway Audit
Report on 2nd April, 1960,

Shri Feroze Gandhi: That is together
with the Appropriation Accounts.

Shri Morarji Desai: May be, yet they
are Audit Reports.

Shri Feroze Gandhi: Not the Audit
Report alone; it is the Audit Report
with Appropriation Accounts.

Shri Morarjl Desai: I do not think I
am going to enter into a discussion
with my hon. friend here. It is not

» my function to do so.

Shri Feroze Gandhi: At least you

mnat siva enrract facta
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Shri Morarji Desai: 1 am giving
more correct facts than the hon.
Member can give.

Shri Feroze Gandhi: I am doubtful.

Shri Morarji Desai: He may be
doubtful about everything, but 1 am
not doubtful about the law or facts.

Shri Feroze Gandhi: He must state
the facts as they are.

Shri Morarji Desai: 1 do not want
to excite him in any case.

As these Reports relates to the
Financial Year 1958-59, it means even
~ow there is almost a year’s time-lag
in the presentation of the Audit
Report. 1 am sure the House will
join with me in expressing the hope
that it would be possible for the
Comptroller and Auditor-General to
accelerate the presentation still

further.

As regards presentation of the
reports to Parliament, the procedure
is that as soon as the Finance Minis-
try receives the Audit Reports from
the Comptroller and Auditor-General,
these are submitted to the President,
and under his instructions, these are
sent to the Secretariats of the Lok
Sabha and the Rajya Sabha respec-
tively for laying before the Sabhas.
Every effort is made in the Finance
Ministry to sce that this process is
carried out as quickly as possible, and
I would like my Ministry to be ordi-
parily as efficient as it apparently
once was when the Appropriation
Accounts for 1956-57 and Audit
Report, 1958, (Central) (Civil) was
laid on the Table of the House within
a day of its receipt from the Com-
ptroller and Auditor-General. It was
not, therefore, for the first time that
1eports have been placed before this
House very quickly. As a matter of
fact, the quickest thing was within
one day by the Finance Ministry.

Shri Braj Raj Singh: Shri Feroze
Gandhi did not know that,
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Shri Morarjl Desal: As for these
three reports which have been placed
now, the first report on P. & T. was
placed, T think, within twelve or
fourteen days from the date of
receipt; the report on the railways
was placed within twelve days; and
this report was rlaced before the
House in ten days; that is, it was
received on 30th March, and on 8th
April, it was prosented here.

Shri Feroze Gandhi: Nobody has
taken objection to that.

Shri Morarji Desai: As regards the
propriety of the remarks or other-
wise, it is not my function to get
into them. It will be for you. Sir,
and for the Public Accounts Commit-
tce to go into them, and then the
House can consider those things. That
is how I would look at it. I do not
think I should involve myself into
any further controversy in this
n.atter, because I fird that my hon.
fricad Shri Feroze Gandhi already
finds that I am not giving the facts
as he would decire me to give them.

Shri Feroze Gandhi: On a point of
personal clarification. I am very
co:ry that the Finance Minister is
saying -hat. All I meant was that the
Audit Reports and the Appropriation
Accounts are given together. I only
wanted to know if there were cases
where the Audit Report alone had
been given, and if so, the number of
occasions, and when it was given.
That is all that I wanted to know.

Shri Morarji Desai: They have been
given on three or four occasions; there
may not be more occasions, but they
have been given. So, this is not the
first instance when it has happened.
That is all that I would like to say.

Shri Feroze Gandhi: We would only
like to know when it has happened.

Shri Morarji Desai: I do not want
to turn my reply into a debate only
on this question, and, therefore, I
hope that my hon. friend will remain
satisfled with what I have said
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Shri Feroze Gandhi: Not satisfled;
but T am helpless,

Shri Morarji Desai: I said, satisfied
for the present.

Shri Feroze Gandhi: Satisfied, but
helpleas.

Shri Morarji Desai: When a person
feels helpless, he does all sorts of
wrong things. I hope my hon. friend
will not feel helpless.

I would then like to refer to an-
other matter which is in relation to
the Institute of Public Administra-
tion, about which there was a half-
an-hour discussion; and not being’
satisfied with that, some hon. Mem-
bers drew my attention to that insti-
tute and the expenditure incurred on
it in the course of this debate in this
House.

This institute is one of the very
important institutions that have been
set up at the instance of Government
in this country. I comnsider it a very
important institution, because public
administration is a subject which
requires research and study from time
to time, if it is to be constantly kept
up-to-date and completely efficient

Shri D. C. Sharma (Gurdaspur): No
research has been done so far.

Shri Morarji Desai: It has only
recently been set up, and it is begin-
ning to function for the last three or
four years properly. And research is
not a matter which can be made to
order. It takes some time, and, there-
fore, we should have some patience
about it.

Shri D. C. Sharma: Poetry cannot
be made to order., But research is
not poetry. Research is a matter
which can be tackled at any time,
and you can ask people to do research
on a particular project. '

Shri Feroze Gandhi: My hon, friend
is also feeling helpless.
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Mr. Speaker: Order, order. I am
really sorry that the hon. Member
should use this expression. I used
®this expression this morning, that I
was helpless, at a particular stage.

An Hon. Member: When you were.

Mr. Speaker: Order, order. I am
really surprised that Shri Feroze
Gandhi should go on using that ex-
pression. T felt that at a particular
stage I was helpless. This morning,
Shri Feroze Gandhi came to me
and

Shri Feroze Gandhi: There is noth-
ing unparliamentary about it.

- . .
Mr. Speaker: It is not unparliament-
ary. Otherwise, I would not have

used it. But there is meaning in it.

Shri Feroze Gandhi: What is un-
parliamentary about it.

Mr. Speaker: It is not a question of
anything unparliamentary. I shall
leave it to the hon. Member himself
to decide whether it is desirable from
the point of view of courtesy to the
Chair to go on repeating an observat-
ion which had to be used by me at
particular moment, and again and
again refer to it. I leave it to his own
good sense to decide. I do not want
to take it further.

¢ Shri Feroze Gandhi: What I said
was that not only I but my hon.
friend also was feeling helpless.

Mr. Speaker: Let him use it as
often as he likes.

Shri Feroze Gandhi: Ii is not un-
parliamentary.

Shri Braj Raj Singh: If some other
Member had said that, he would have
been suspended for the rest of the
session.

An Hon. Member: That is a very

bad insinuation.
»

_ Shri Morarji Desai: This Institute
15 also the national section, ex-officio,
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of the International Institute of
Administrative Sciences, and it has
been recognised as a training centre
for the Eastern Regional Organisa-
tion for Public Administration, when
its plans materialise. It will thus be
seen that it is a very important orga-
nisation.

The status obtained by this insti-
tute in five years is indicated by the
fact that recently at the request of
the United Nations and of E.C.AFE,
the Ministry of Commerce and Indus-
try entrusted to it the work of orga-
nising in Delhi a regional seminar on
public enterprises.

The amount spent on buildings
appears large, but, after all, if the
purpose is to be done well and for a
long time and continuously, buildings
are certainly necessary.

Shri Tyagi: Not when we are run-
ning with loans.

Shri Morarji Desai: Whether we
run with loans or whether we run
with taxes, we have got to do some,
of the things which are usetul, and to
my mind, this is a very wuseful insti-
tution.

There is an expenditure on it,
which is incurred on account of
books . . .

Shri Tyagi: I agree.

Shri Morarji Desai: . . .on account
of the professors who are working
there. And the professors who are
there are sll eminent people verv
wel] qualified.

The chairman of the institute is the
Prime Minister. The Deputy Chair-
man of the Planning Commission is
the executive chairman. There are
various eminent people in the coun-
try who are on its executive com-
mittee. The Building Committee is
iaIso 4 very responsible committee; it
is headed by the Secretary to the
Ministry of Commerce and Industry.
There is also a repressntative of the
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[Shri Morarji Desail
Finance Ministry on it; and they
scrutinise everything before they
spend the money. The Ford Founda-
tion also has thought it fit to give it
grants. They do not give grants to
anybody or any institution which
doe= not do useful work

An Hon. Member: Sometimes, they
do.

~

Shri Morarji Desai: Sometimes, it
may be happening. But when it
happens, it always happens at the
instance of some individual who tries

to sponsor it.

The publlcations issued by this
institute are a whole list coming to
one full page. I would not like to
recnunt them all. They are not few
publications, but they are many, and
they are good publications.

1 only hope that the hon. Members
of this House will from time to time
take advantage of this institute and
will attend the lectures and the dis-
cussions and the seminars which take
place there, to realise the utility of
this; and if they want to go there at
any time, I shall certainly see that
all facilities are given to them to go
into the affairs of the institute, so
that they are better informed about
it. Government is as much interested
as they are in seeing that this Insti-
tute is worked economically, but not
in a miserable and miserly manner
so that work is not done. This Gov-
ernment is responsible for the major
part of the expenditure. The Insti-
tute is a registered society and, there-
fore, works independently. Yet there
are two representatives of Govern-
ment on the Board who look after
these things. Their accounts are
audited by their own Auditors. But
they are also audited by the Com-
ptroller and Auditor-General.

Therefore, it is not that there ig no
check on it or on the expenditure, but
that it is an institution which can-
not show a quantitative thing but can
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show a qualitative thing. This aspect
of the qualitive use of this institution
ought to be borne in mind and kept
in view when one looks at its useful-
ness and at the amount of money
spent on it.

Shri Sugandhi (Bijapur North):
Why are the audit reports not made
available to this House?

Shri Morarji Desal: I do not know.
I shall try to see that the reports are
available.

Dr. Ram Subhag Singh: They are
available at the counter.

Shri Morarji Desai: 1 will try to
see that even more information, if it
is required, will be put out and made
available,

Shri Tyagi: Will the Institute oblige
us if we want any particular infor-
mation with regard to administrative
problems?

Shri Morarji Desai: Most certainly.
They are bound to help, and they
should help. 1f there is any default
in this, I shal] certainly be prepared
to take necessary action, if it is
brought to my notice.

Then I should like to refer to the
criticism as regards the foreign loans
received by us. I hope it will be
recognised by all hon, Members that
if we have to advance as quickly as
we want to, and if we want to make
progress in the industrial field, which
we must if we want to remove
poverty in this country within a
measurable distance of time, we can-
not do so entirely on our own
resources. We will have to take
loans from friendly countries, but we
have to take them with due care and
caution and in such a manner that
they help us and do not involve us .
in a burden which crushes us. Our
policy in this matter, therefore, has
been to secure as favourable terms as
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possible such as a low rate of interest,
-a moratorium on repayments for as
long a period as possible and spread-
ing of the repayments over a longer
period. It will be seen that we are
now trying to extend the period of
repayment of loans and we have gone
‘to 15—20 years.

We have received Iloans from
various countries and we are thank-
ful to all of them. The loans from
the U.S.S.R. have been at the lowest
rate of interest, 2§ per cent, and we
are very gratefu] to them. But these
Jloans are for twelve years only. The
loans from other people are at a rate
-of interest which varies from 3% per
cent to up to 6 per cent. The gov-
ernments which give ug loans do so
by going to their own markets and
getting loans. Therefore, they cannot
give us at rates lower than those
-obtainable in their countries. That is
what governs the rates of interest.
The U.S. Eximbank gives loans at a
rate of 5} per cent. It cannot be
suggested that this is a very high rate
of Interest, considering the rates of
interest which obtain in various coun-
triess. The World Bank gives wus
loans by borrowing from various
countries and adding on to the rate
‘borrowing 11 per cent for its expendi-
ture. We cannot say that this is some-
thing extraordinary or exorbitant. We
may—we would certainly very much
‘like we get loans at very low rates
of interest, but we cannot also say
that the other Government must
incur losses in order to give us loans.
It was said here that the Eximbank
was established in order to increase
the exports of the U.S.A. I do not
see any illegitimate purpose in that
establishment. If it did so and if it
gives us loans, and if it benefits us
and also benefils itself, T do not see
where ihe grievance lies. After all,
we are not looking for philanthropy
anywhere. It is after all a business
deal, more or less, and friendly help.
But if the friendly help is given in
such g manner that it helps both the
.countries, I think we should be very
ﬁappy, because if it is done other-
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wise and there is more obligation on
us, we would always have to remem-
per that oblgation. Therefore, it
would not be right to criticise it on
that account

The D.L.F. and T.C.M. loans are on
very favourable terms. The years of
repayment range from 10 to 40 years,
The D.L.F. loans are to be paid, again,
here in rupees which again are loan-
ed to us here. Therefore, they have
a greater advantage.

Shri C. D. Pande (Naini Tal): They
are almost free.

Shri Morarji Desai: I cannot say if
they are almost free. We need not
want to have things free. But these
are on better terms than any other
loans, That we must recognise, But
I would not like to make any com-
parisons between the loans given by
one country and by another country.
Each country 1s trying to help us to
the best of its capacity and in a very
friendly manner. Comparisons in these
transactions are odius and will
not be fair on our part to make at
all. That is all T have got to plead
with my hon. friends opposite.

Until recently, it was only the
U.S.A. loans from DLVF., and T.CM.
and the World Bank which were not
tied to purchases from any one coun-
try. Recently they have changed—
the World Bank has not changed.
But all other countries also have the
same conditions, If they change the
conditions, it is better for us. We are
trying to see the conditions are
changed in several countries. I do
not know how far we will succeed;
we will go on trying to get these con-
ditions changed. But I may assure
my hon. friends in this House that we
are always vigilant and we try to see
that we do not by these loans over-
burden ourselves or mortgage our
future in any manner. As a matter
of fact, it is only to secure the future
that we are bearing the burden today.
If there are any deficiencies found, I
shall always certainly be grateful for
their being pointed out to me. and
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we shall try to improve by the sug-
gestions, if it is possible to do so.

Then in this very connection, it was
urged that goid bonds oughi w0 be
issued. I have spoken about it some-
time ago. We have found after very
careful examination that under the
circumstances obtaining in the coun-
try, the chances of a gold bonds
scheme succeeding are small and the
risk of failure, and consequential set-
back to confidence, quite formidable.
It may be that my estimate is wrong
or T am timid. That is very possible.

An Hon. Member: We cannot blame
it

Shri Morarji Desai: 1 am prepared
to be educated in this and to be made
more brave. But I hope Members
will grant that I should not launch
into any scheme which will not bring
credit to us or which will not help
us in any particular way. But, may
I say that we have not given up that
scheme or any such scheme which can
be taken up at any time? It is con-
stantly under review and under con-
sideration; and if we find that it can
be taken up we shall take it up.

16 hrs.

The prize bonds have also come in
for criticism and also for congratula-
tions. Those who are for it and they
are much larger in number than those
who are not for it—some of them say
that we should pay interest. I do
not see how that will be profitable to
us. Then the bonds will be very
costly for us. We are not issuing the
bonds in order that we may profit
those who take the bonds only., We
want that they should benefit by it
and Government, that is people,
should also benefit by it. Therefore,
we are issuing interest only as prizes.

The argument that there is not
much difference between this and a
lottery does not stand examination.
In the lottery, whatever is put into
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it is lost and nothing is gained by
the persons who does not get any
prize in the lottery—and they are the
largest number, 95 per cent or more.
They lose all their money. In this
particular scheme nobody loses his
capital. Whatever he puts he gets
back (Interruptions). We enable him
to save the money by putting into
these bonds for 5 years. That is how
we benefit them too. But, there are
many people, not only in this coun-
try but elsewhere also, who always
keep small sums with themselves
which are fetching no interest. And,
if these people put this money here
they lose nothing as a result. There-
fore, there can be no comparison
about gambling or lotteries and this
scheme. And, it is the interest of all
the pcople which will be distributed
amongst a few.

Now, for a Rs. 5 prize bond, if a
man gets interest, it would be very
little and if a few people profit by
it more than others, many people
would have beneflted those few and
they would also have done some
service to their fellowmen. There-
fore, from that point of view also I
consider this a good scheme. There
has been very good response to it;
and I hope the response will continue.
One may note that the experiences
elsewhere have not been very happy
always. But we must always try to
sce that this scheme succeeds and
succerds well

Then, there¢ was a question raised
about the profits earned by foreign
investors in this country. It was said
that they were larger than others.
These people do not get any more
advantages than the local investors.
The advantages are the same. We
want foreign investments, of course,
on our terms and for our benefit. But
we cannot say that they will be
entirely for our benefit and they will
not benefit them at all. Then, if we
say that the profits are allowed to
be repatriated, we are doing nothing
wrong. If we do not allow them te
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do so, then no foreign investment
will come. This is a matter of policy
and if we do not want them the

estraighter course would be to say that
we do not want them. I do not think,
barring a small minority, who will be
governed by political considerativas,
the largest majority will be of this
view that we should not have foreign
investments in this country. No
country has progressed without this.
But the only thing that we have to
see is that foreign investments here
are so invested that they benefit us,
that they help in our dvelopment and
they are not a clog, under any cir-
cumstances, either socially, politically
or morally. That is all that we have
got to consider.

A comparison was made with the
East India Company days. There 13
no question of any comparision with
the East India Company days in this
country now. Why should we have
such a low opinion about ourselves
after freedom, that any people com-
ing here are going to involve us into
any servitude in future? That only
means that the persoms who think
30 have no confidence in themselves.
I do not want to be their companion.
That is all that I can say.

When we allow them remittances
of profits, please do not understand
that all profits are remitted. A
large part of the profits are re-invest-
ed in this country; and, as a result
of that more investments do come,
Therefore, that also is  profi-
table. It is not by  Testrict-
ing them that profits remain here.
But, ag a matter of fact, by the
freedom to allow them to take away
that more profits are remaining here

and more developments are taking
place.
I would now refer to my hon.

friend Shri Muniswamy, who made
several suggestions as regards im-
provement in the presentation of the
Budget. He said that the Demand for
Grants should be regrouped and
should be made more intelligent. I
can appreciate his desire and I am
one with him in his intention. But
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all desires cannot be satisfied and all
intentions are not always based on
practical realitics. We are making a
continuous effort in this matter to-
improve the budgeting and I belisve
the hon. Members in this House are
seeing every year some change 1s
made and more and more information
is given. It is given in order that
more and more help may be received
by the Ministry in making the pre-
sentation betler and better day by
day and more and more people take
more and mone interest every day
in the Budget so that any chance of
mistakes becomes less and less.

But it hag to be remembered that
these documents have to be prepared,
on the one hand, in conformity with
the Constitutional provisions and, on
the other, from the point of view of
form and pattern of accounting of
government transacdons. And,
therefore, it cannot be simplified as
it is supposed to be done or as it is
sought to be done But, we shall,
certainly try to see that we cmn-
cinue our search for simplification fur-
ther and we will never cease that
search whatever be the simplification
achieved in future because that is
the only way to achieve progress in
such matters,

I would give one or two instances.
Shri Muniswamy had referred to the
provision of Rs. 44'5 lakhs included
in Demand No. 32, for repayment
of capital expenditure on grants for
development to States. There is
nothing unusual about this expendi-
ture. That i explained on pages 72
and 73 of the Explanatory Memoran-
dum. The expenditure on grants to
States for the wvarious development
purposes is, in view of its magnitute,
debited to the capital head in the
first instance and is written back to
revenue over a period of 15 years.
And the expenditure of Rs. 44'5 lakhs
represents the write back to be made
in the current year of the capital
accounts advanced to some Part B
States in earlier years.
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He also questioned the expenditure
on the purchase of Mysore gold be-
ing debited to two different Demands.
The provision made in Capital De-
mand No. 112 represents the pur-
chase price of Kolar gold at the offi-
cial rate of Rs. 62'5 per tola The
.other payment provided in the Re-
venue Demand No. 32 is the subsidy
to the Government of Mysore to com-
pensate them for the financial dislo-
cation caused by the sale of their
gold st the official rate. This pay-
ment is an item of revenue expendi-
ture and must consequently be debit-
ed to capital head. Likewise, the
purchase of gold is correctly debit-
able to the capital head. These two,
‘therefore, cannot be brought in one
place and that is why this is done in
this manner. It will thus be seen
that we are trying to see that we do
not dc¢ anything which is redundant.

Then, the hon. Member suggested
‘that the details of the various items
such as pay of officers, pay of estab-
lishment, honoraria etc. need not be
givem in the Demand for Grants
“These details are intended to essist
the correct appraisal of the provi-
sions included and the growth of ex-
penditure from year to year in which
the hon. Memberg are keenly inter-
ested. 1n the absence of these details
the House would be greatly handi-
capped in scrutinising, the Demand
for Grants. 1 am sure the hon.
Members will agree that the elimi-
nation of these details would not be
a step in the right direction. There-
fore, ] am not able to accept the sug-
gestions of my bon. friend, Shri
Muniswamy. It is not because 1
would not like to accept them but
because 1 feel that by accepting them,
the Budget will not be better but it
will be worse,

It was said that many Ministries
surendered funds very late in  the
financ:al year and this resulted in
those amounts not being utilised for
other projects, ete. where they were

ectually required. 1 cannot s=ay that
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there is no basis whatever for this
criticism. But whatever one may do,
it is not possible to do it in such a
manner that there will not be some
lag left in these matters at any time.
The administrative Ministries are now
holding quarterly meetings to see
and review the progress of expendi-
ture wich the help of the internal
financial advisers. They try to avoid
untimely surrender of funds. Where
necessary, they also try to divert
these funds to other purposes. There-
fore, we are taking steps to see that
unnecessary provisions are not made
and proper causes are not neglected.

Shri Bimal Ghose raised the ques-
tion of guaranteeing of loans made
by commercial banks and certain
other financial institutions to small-
scale industrial units. This has been
under the consideration of the Gov-
ernment for sometime now. A detail-
ed scheme for this purpose has now
been drawn up in the light of discus-
sions held at Hyderabad in July 1958.
A Bill to amend the Reserve Bank
of India Act in order to enable the
bank to offer thig guarantee on the
behalf of the Government is being
drafted and will soon be before
House. We want that those people
who take to small industries are able
to take to them and are not in any
way thwarted because they do not
get funds as they have no other
securities except their own capacities
and circumstances which they ean
mobilise in order tp utilise their
capacity.

Reference was made to the silver
refinery project at Calcutta. It is true
that this project started perhaps in
very unfavourabbe circumstances or
unfavourable circumstances arose soon
after it was started. It had to under-
go various mishaps. But, fortunately,
now we have been able to see that
the machinery has been installed
completely and it comes into work-
ing order. Since the middle of March,
the plant has been running as a com-
plete unit and its performance ig be-
ing watched now. From the calcula-
tions that we have made, we feel



12359 Demands

that there will be work for refining
gllver—that is extrac.ing silver from
the coinage—for more than five
vears. After that we might utilise
this project for the refining of copper.
Blectolytic copper is essential for the
development of electric power gene-
ration and distribution industry but
it s at present mostly imported from
abroad. Therefore, this machinery
will be utilised for that purpose. It
will be thus useful as time goes on.

It has been argued that it is a waste
of money te construct the security
paper mill at a different place from
Dehra Dun where there is a pilot plant
working already. It is there. But a
pilot plant is quite different from a
mill which will be producing this
paper on a large-scale. Moreover,
facilities which are required for a
full scale mill are not obtainable at
Dehra Dun for this purpose. There-
fore, we have decided that this should
e erccted at Hoshangabad.

Shri Tyagi: Wrong decision.

Shri Morarji Desai: May be; I will
not quarrel with that; it is possible
to bhave a better decision. But with
all 'he advice that was obtainable to
us we found that it was better to
have it at Hoshangabad. There is no
quarre! with Dehra Dun  because
there arc a lot of activities in Dehra
Dun Let not everything be concen-
tratec in Dehra Dun.

Shr: Raghupath Singh: Who is the
forcigr participant?

Shri Morarji Desai: They are
Messrs. Portels Limited, who are the
most reputed paper manufacturers of
this kand in the world. We are spend-
ing or. this about Rs. 25 crores. It
will #ave Rs. 1'5 crores of foreign
exchange per annum. That is how
this project is going to be beneflcial

to ut

It has been said that the provisi(fn
of ruril credit should not be do.ne in
such & way as 1o affect the basic re-
Jationship between the co-operative
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central financing agency and other
co-operative institutions or the inte-
grated system of rural credit We
are urying to see that this is done and
the State Bank provides finances
directly only to co-operative societies
in those States where the co-opera-
tive central financing agencieg are not
well developed. In areas or States
where they are sufficiently developed,
the bank limits its operations only to
giving certain facilities to co-opera-
tive financing agencles. This is done
in respect of remittance of therr
funds from one place to another and
in the form of advances to these
central financing agencies to supple-
ment their own resources. If indirect
assistance that is given to the central
financing agencies is also taken into
account the picture will be quite
different and it will be seen that the
remittance facilities granted by the
banks to the co-operative financial
institutions during the year ended
June 1959 amounted to Rs. 120 croree
as against Rs, 84 crores during the
year ended June 30, 1958. The am-
ounts sanctioned to co-operative
socizties by the State Bank of India
for advances against various types of
securities stood at Rs. 218 crores on
September 30, 1959 as against Rs, 14
crorcs on 30th November, 1958 and
Rs. 10 crores on 31st December, 1957.
It will thus be seen that the figures
have increased from 10 crores to 21
crores and from Rs. 84 crores W
Rs. 120 crores.

About the R.JF.A.—the Rehabilita-
tion Finance Administration—it was
said that we were trying #o put thic
down in favour of the R.I.C.—the
Rehabilitation Industrial Corporation.
That is not so. The work of the RFA
now is very little. Hardly four or
five claims come; hardly four or five
loans are given.

Shri Bimal Ghose: My contention
was about the employees.

Shri Morarji Desal: We will trve to
see that the employees are not put
out or they are engaged where it is
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possible to do so. But it is not to
strengthen the R.I.C. that RFA is put
down. But it is because the utility
of the RFA now after all this period
of rehabilitation is over that we have
got to wind it up and its work is to
be done by a cell in the Finance
Ministry. That ig all the purpose
behind it. It is not in order to bols-
ter up RIC that RAF is being now
wound up. We have not yet wound
it up. We are considering it. That
is what I said at that time.

Then, my hon. friend Shri Bimal
Ghose raised a question about the
claims of migrants from East Pakis-
tan regarding their provident fund,
postal insurance policies, post office
savings bank deposits, etc. and he
said that we should meet them ini-
tially here and them settle it with
Pakistan in due course. Well, in

this matter I should like to give the .

details of what we are doing at pre-
sent. The pensions of displaced pen-
sioners who migrated from East
Pakistan upto 31s. December, 1951 are
already being paid provisionally in
India pending ' settlement with
Pakistan. As regards postal insurance
policies, the Government of India are
meeting all claims except where an
insurer opted for service under the
Government of Pakistan or was resid-
ing in that country on the 31st March,
19048. Even in the latter cases where
the claimants have migrated to India,
arrangements exist under which their
claims arz entertained here and met
after verification by Pakistan. In the
case of post office savings bank depo-
sits and cash certificates which were
registered at post offices now in
Pakistan and in respect of which
application was made for transfer to
India after Partition, the claims are
met by the Government of India after
verification by /Pakistan. As there
was some delay in getting verification
reports from Pakistan, the Govern-
ment of India decided in 1957 to pay
off such claims provisionally in anti-
cipation of werification by Pakistan
with fulfilment of certain conditions
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such as production of indemnity bond,
ete. As regards provident fund, it
was agreed at the Indo-Pakistan
financial conference of July, 1959 that
the claims of those who migrated
from one country to the other upto
30th June, 1959 may be allowed to
be paid either through our respective
High Commissioners or through the
normal banking channels. No pro-
gress has, however, been made in
implementing this decision due to the
delay in coming to an overall finan-
cial settlement with Pakistan. I hope
my hon. friend is interested in having
an overall financial settlement. We
will also have to be a bit patient if
the settlement is to be arrived at
without detriment to ourselves.

Sir, there was again some criticism
about the various excise duties levied.
I shall have to deal with several of
them in the course of the debate on
the Finance Bill. I would not, there-
fore, like to go into that question at
this stage. 1 have considered all the
representations that have come to me
and I have given full thought to the
various suggestions that have (een
given to me. While trying to see
that we recover the necessary reve-
nue as planned, I should like also to
see that no cause for unnccessary
grievance, or a grievance which can
be avoided is given and adjustments
are made accordingly. But it will not
be at the cost of revenue that I must
spreify.

Shri Raghunath Singh: What about
aluminium scrap about which we are
more concerned?

Shri Morarji Desai: 1 will be able
to speak about it when I move for
consideration of the Finance Bill and
it is better that I do so at that time
in a proper coordinated manner. But
I should like to speak about the
argument that we are very wrong in
taking more and more to indirect
taxation rather than to direct taxa-
tion. Sir, it will be seen that in coun-
iries which are undeveloped it is not
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posgible to have all the revenueg only
by direct taxation. As regards direct
taxation, the number of assessees is
only 10 lakhs and from them we can-
not get whatever we want. It is in-
direet taxation alone which hag got
to give us the revenue which we
want and, therefore, it has to spread
over to many commodities, trying to
see that we receive only revenue for
things utilised. I had given some
figures about various countries and
the proportion of direct taxation to
indirect taxation in those countries,
But this is lost sight of every year
and this becomes a perennial argu-
ment. I would also like to give
perennially the figures. It would not
be out of place for me to say that
the total indirect taxation with refer-
ence to the total tax revenue of Cen-
tral Government is less in India than
in many other countries. Here it is
67.2 per cent, in Pakistan it is 70 per
cent, in France it is 74 per cent, in
Switzerland it is 73 per cent in
USSR it is 83 per cent, and even in
U.K,, though lesser than in India, the
proportion of indirect taxation to the
total tax revenue is as high as 45
per cent. It will have, therefore, to
be seen that while theoretically it
may be all right to say that there
should be more and more direct
taxa‘ion, it will not be a practical
proposition at all in this country if
we are to develep and go to a stage
where direct taxation will bring us
more revenue,

Shri C. K. Bhattacharva (West
Binajpur): The position i= that there
should not be more taxation.

Shri Morarji Desai: Well, Sir, I
said the other day that if all of us
are satisfied that we can continue in
the poor conditions in which we are
and if we are agreeable to reduce
also those who are well-to-do to the
poor conditions so that there are no
jealousies, we need inot have any
taxation at all, that is, any more taxa-
tion. Even then, there will have to
be mome taxation even to maintain
that poor state. I do no' see that
smy intelligent consideration of these
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circumstances will lead us to any
other conclusion except this that we
have to tax ourselves more and more
from year to year. But we have also
to see that we are able to pay more
and more taxes from year to year so
that the amount of tax received from
any one item does not go down or
does not decrease but increages
every year. That is all we have got
to see and that is what we are trying
to see.

Shri S. M. Banerjee: What are the
figures of income-tax arrears in other
countries?

Shri Morarji Desai: Well, I will
come to that. Let there be a little
patience.

Sir, I would like to refer here in
this matter to the argument that we
are taxing the road transport very
heavily. I cannot say that the taxa-
tion is not heavy. I am not prepared
to say that. But I cannot say that it
is either unberable or unjustified. That
is all I have got to say. I would like,
therefore, to give some figures in this
connection. The number of motor
vehicles in 1853 was about 3,25,000.
The number of vehicles in 1959 was
537,000, Then, one of the spokesmen
of the industry himself stated that
about Rs. 1400 crores is a total invest-
ment in road transport. Now, if that
figure is taken and with these addi-
tions on taxes which are made, the
total Central taxes by way of excise
duties on motor vehicles as well as
on the refined diesel oil would am-
ount to Rs. 28-40 crores or about 2
per cent. of this out of which the
recent increases account for only
Rs. 9:08 crores, that is, 0.85 per cent.

Shri A. P. Jain (Saharanpur): Why
do you want to tax the farmer’s
tractors?

Shri Morarji Desai: As I gaid, I
will not say anything about it just
now, I am considering that
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Shri A. P. Jain: That is good.

Shri Morarji Desai: I will see what
can be done. Sir, I would like again
to spec.fy, ag I specified before, that
the increase in duty on diesel oil is
not merely for revenue purposes. A3
I said, it is in order to correct the
imbalance between the use of petrol
and diesel oil. Diesel o1 costs us far
more exchange and, therefore, we

. have got to see that we do not go
more and more to diesel oil.

It was said here that there should
be more co-ordination between the
different Ministries regarding the use
of th's. It is true, but, yet, all the
co-ordination will not prevent some
diesel oil being used. Even then, what
we did last year has brought down
the percentage of increase effectively,
and I am quite sure that we will suc-
ceed in this matter in future. In fact,
with the last increase in excise duty
in March, 1959, as against the increase
in the consumption of 25 per cent. for
1958 over the consumption of diesel
in 1957, the increase came down to
15 per cent. in 1959 as compared to
the consumption in 1958. It will thus
be seen that we have been effective in
thig particular matter. This is one
way, Sir, of co-ordination also.

S.r, I will now come to the matter
of ncome-tax arrears about which my
hon. friend opposite was very impati-
ent. This is not a matter which has
been brought in here for the first
time. I had tried to explain this last
year, and even year before last it
was explained. And yet, Sir, it was
here argued that it was not under-
stood what “effective arrears” mean.
Well, effective arrears mean that they
are the arrears which can be recover-
ed and the rest cannot be recovered
for various reasons,

An Hor Member: Write them off.

Shri Morarji Desai: It is difficult
to write them off, because I do not
know what att'tude will be taken by
hon. Members in this House. One has
therefore to be very careful. They
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will be written off sometime or the
‘other at a later date.

Shri A. P. Jain: They do mnot
become irrecoverable immediately you
write them off.

Shri Morarji Desai: Then they
will cease to be arrears. They will
not then remain arrearg and they will
go out of account.

Shri C. D. Pande: The classifica-
tion should be changed.

Shri Morarji Desai: I do not want
to hide anything. It is no use trying
to place one thing in one place and
another in another place so that no-
body can know. I want to remove
that state of affairs, 1 want to see
that the budget is understood by any
layman and everything is understood,
whatever is done and whatever is not
done, Otherw.se, onc does not know
what might happen. Therefore, it i=
necessary to go in that direction
rather than in thig direction.

In this matter, the gross figure of
arrears includes not only items wh'ch
may ultimately prove to be quite
irrecoverable, such as amounts due
from persons who have left India
leaving no assets behind or who
though staying in India have no wvisi-
ble assets, but also items which are
outstanding merely for later adjust-
ments, such as settlement of double
income-tax relief, disposal of bills etc.
The gross figure of arrears as on any
date would alsp include demands
raised towards the end of that period
but had not actually become due for
payment. Adjustment i3 made for
items such as these and the balance is
considered as effective arrears.

Then, S'r, I wag very much amused
to hear one argument from my hon.
friend, Shri Prabhat Kar. He said
that if the arrears of direct taxes are
promptly collected there would be no
need to resort to more and more
indirect taxation. Let us now examine
what the figures are. It will be seen
that on 81st December, 1959 the
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figure for effective arrears stood at
only Rs. 143-8 crores as against the
kind rect taxation, according to the
Budget, of Rs. 531 crores. Even sup-
posing I get all this Rs. 143 crores or
supposing I get all the Rs. 250 crores
or Rs. 290 crores, as they call it,—
suppose I get all of them immediate-
ly—how do I give up the use of
Rs. 531 crores every year? I cannot
understand. Once this goes away,
kow is it going to be recovered next
year,—the same amount? I do not
know how these excises are go'ng to
be reduced even by Re. 1 in that
case. This is just an argument made
and that ig how such arguments are
made. It is perhaps all right to bam-
boozle somebody who does not know
any figures at a'l, but it would not
be right to say that this will save us
in anyway.

I may say that our demand of
income-tax every year is about Rs. 240
crores, and Rs, 143 crores of effective
arrears mean a little more than half
of that. I cannot say that at any time
to come in the future you can ever
reduce it to zero or even to half or
three-fourth of this amount. Every
year, what is done is, about 75 per
cent. is collected from that particular
year’s dues and the rest, namely. 25
per cent, is collected from the previ-
ous years. We are always collect ng
a year’s demand and something more.
It is not that we are col'ecting less
than a year’s demand at any time,
Therefore, it appears large. but it
does not stand to reason to say that
we must wipe out the arrears some=-
how or other. It is not possible to
do so. That is what must be under-
stood. We must try to see that no
evasion is done and certainly we are

trying to see to it.

Even in the matter of evasion, some-
body comes from outside and says:
"There are Rs, 23 crores of arrears”,
and it is believed. I do not see on
what bagis it is said. A man by stay-
ing here for a month or two months,—
he may be a brilliant person—I do not
know how he is going to understand
this country.
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Shri C. D. Pande: Government
accepted many things from him.

Shri Morarji Desai: No. I do not
know what Government accepted from
him. One may accept many things
from from a person but one need not
accept everything from that person;
then we may be mortgaging our intel-
ligence to other people and I do not
know why we should do that. Let us
adopt whatever is useful to us; but let
us reject also what is not useful to us.
We do not think in the Ministry that
the evasion can be more than Rs. 20
crores to Rs. 30 crores at any time
and in no country are they able to
avoid this. But we shou'd constantly
make an attempt to see that evasion
is reduced from time to time. But
let us not have any evasion mania.
Otherwise it would lead us to a perse-
cution mania in th's country, which
will be a terrible thing for all of us.
I do not think that we should go in
for that persecution mania or any
mania for the matter of that. We
want to advance ourselves.

Shri C. K. Bhattacharva: We should
have evasion phobia.

Shri Morarji Desai: We should
have no phob’a or no mania, because
the phobias kill us and manias lead
us into a lunatic asylum. I do not
think that is what we want!

In this connection, it was argued
that income-tax officers are corrupt
and therefore a'l this is happening.
May I plead with my hon. friends in
this House that it is not right to con-
demn a whole Iot of officers in this
summary manner? May I say that it
has been investigated by me and I
have convinced myself that a very
large majority of the officers do their
work in an admirable manner? There
are a few black-sheep; there are
black-sheep everywhere. I do not see
if any company can be excluded., if
any sect'on of society can be exclud-
ed from them. But we are trying to-
see that we do not allow them to have
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a preponderating voice in the admin-
istration. @ We are trying to reduce
that number from time to time.

It is argued sometimes that these
people go in the cars of other people
.and therefore they are all corrupt. If
going in the car of somebody else
corrupts us, I do not know what will
happen to all of ug here. Most of us
.are travelling sometimes in the car of
somebody or other!

Shri Mahanty (Dhenkanal): That
is no argument.

Shri Morarji Desai: But may 1
say that we have issued strict instruc-
tions to all those people not to travel
in the cars of any of their assessees.

An Hon. Member: Even then they
.are doing.

Shri Morarji Desai: Let it Dbe
pointed out. I would like to know
the case of any officer who has done
so, and then I am prepared to take
action against that person. But what
is the use of merely saying in the air
that officers travel in the cars of other
people. That would not be right. It
is something like persecuting the
people without any facts. If specific
cases are pointed out, I shall certain-
ly be the first person to thank those
who point them out and take neces-
sary action, so that we may remove
that sort of grievance always. But it
ig possible that somebody might be
going somewhere and he gets a lift for
some time—half an hour or 15
minutes—} do not think that will fall
in the category of corruption at any
time. Let us have a sense of propor-
tion in this matter. I do not want to
go on saying all the while that in this
country, there is nothing but corrup-
tion. Those who say that tar them-
selveg with the same brush. I do not
see how any person in this country
can be free from the general charac-
teristics of the country. If any of us
thinks that he is a saint, he is not fit
to hive in thig society. That is all I
would say. Nobody is a saint when he
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says he is a saint. That is what 1
am coming to. If anybody thinks he
is a saint, he is no saint at all.

Shri Tyagi: He is a hypocrite.

Shri Morarji Desai: Saints never

claim they are saints. As a matter of
fact, our saintg have sung

"q gw w17 gfea @A wni
but we sing:

"a g AT Fiow wa sy

That is what we do and that is what
1s wrong. I do not say saints are not
good persons. But not those persons
who say they are saints. Those whom
others call saints are really good
saints. We have produced many
saints in this country and that is why
the country is living in spite of all the
vicossitudes. I have no doubt that
such saints will always be produced,
but this is not the way of producing
them. This is the way of making
everybody absolutely hopeless in this
country. Let us not live in an atmoe-
phere of complete d.strust. That is
all T have got to plead in this parti-
cular matter.

1 would like to refer to the criticism
about the L.I.C. It has been said that
there should not be concentration and
there should be five different corpora-
tions. It would have been gomething
to consider when the L.I.C. was first
made. But today it is not a practica-
ble proposition to set about dividing
one corporation into five corporations.
I do not know whether it will be
useful too, because it will not be pos-
sible to have d.fferent rates of pre-
mium for all of them or different pat-
terns for all of them. That sort of
competition between Government
institutions will not be healthy at all.
On the contrary, there will be wrong
jealousy and wrong competition.
Therefore, it is not a very useful
thing to consider just now.
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We have divided the corporation
inte five zones for working purposes
and the L.I.C. is trying to decentralise
its functions more and more, to autho-
rise the zonal managers and zonal
committees to perform more functions
and is trying to see that the central
organisation looks only to matters of
policy and supervision and guidance.
That is what they are trying to do.

I was glad in this connection to hear
a compliment from my hon. friend
opposite, Shri Prabhat Kar, who said
that he was happy that the ‘L.I.C. set-
tled the issue of bonus with its em-
ployees. If he was glad to see that
that was done, he should also grant
that the L.I.C. is always prepared to
bchave in a reasonable manner. It
is the others who have to behave in a
reasonable manner, so that decisions
can be reached. Therefore, I would
request him to advise those on whose
behalf he speaks to be reasonable. If
he does that, there will be no diffi-
culty. We are always prepared to
discuss and come to conclusions. But
we cannot come to wrong conclusions.
We cannot accept demands which are
not right at all. If I use the word
“fantastic”, it will be objected to, but
sometimes that is the only descrip-
tion which can be given to some of the
demands. The field officers who have
profited the most by this nationalisa-
tion are the loudest in their protest.
The incomes of many of them have
doubled and some of them have trebl-
ed, and yet these people say that they
are not well off, whereas they were
on hire and fire basis in the begin-
ning, that is, they were kept and
removed if they did not do anything.
Now they are on a permanent basis
and they receive all sort of incentives
and incomes in a legitimate manner
and yet they are not satisfied. If they
do not do their work, certainly even
now they should not be kept: other-
wise, the L.I.C. work will not be done
properly. Therefore, I may say that
the L.I.C. is always ready to consider
all legitimate grievances and demands

of their officials and their administra-
tion.

227(Ai) L.S.—8.
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It was said that we should nation-
alise general insurance business also.
This ig also a perennial subject. The
general insurance is concerned more
with private trade, industry and busi-
ness and it is better that it remains
where it is. It is not even profitable
to the Government. There is not
much money which can be utilized
also. There are hardly more than
Rs. 50 crores in that, and that cannot
be utilized. Again, the liabilities are
very great. It is a very risky busi-
ness and I would not advise the Gov-
ernment at any time to enter a risky
business and involve the hard-earned
money of the people which goes into
the coffers of the Government.

It was said that the figures of paid-
up policies should be indicated and
that the increase in business is not
real. This is not a very legitimate
cr.ticism. It is true that, out of the
total new business, the ratio of poli-
cies that lapse in the calendar year
of issue as compared to the following
years wag much and is much even
now. But it has reduced consider-
ably. The following are the figures:

1952 .. 31'3 per cent.
1953 .. 32°1 "
1954 o 2672 ”
1955 .. 290 "

The ratio in respect of new business
for 1956 was 25-6 per cent. It show-
ed a decrease over the previous years.
The downward tendency now is sub-
stantial and in 1957 the ratio fell to
18 per cent. It will thus be seen
that there is considerable improve-
ment in this matter after nationalisa-
tion. Therefore, we are progressing
in the right direction.

Also, the overall lapse ratio, that
is, the ratio of the sum assured laps-
ed less the sum assured revived to
the main business in force during the
year, the figure was 7'3 per cent in
1954 and 76 per cent in 1955, that
is, before nationalisation. It rose to



12373 Demands

[Shri Morarji Desai]

9'1 per cent in 1956, because of na-
tionalisation and the disturbance at
that time. But, afterwards, it has
fallen and went down to 6-4 per cent
in 1957 and was 5'2 per cent in 1958.
It will thus be seen that there is
considerable progress made in this
direction.

A ques.on was asked about the
position of the shares of Richardsons
& Cruddas and Osler Lump in the
Corporation. The position has beoen
mentioned in the report for the year
ending 31st December 1958. I must
say that the position has not improv-
ed since then. The position remains
as it is. It has not been possible to
find out the genuineness of the scrips
further in this matter. But, subse-
quent to the above report, 700 more
shares of the BIC have becn trans-
ferred to the LIC, leaving only 200
shares now remaining to be register-
ed.

Shri Bimal Ghose
It must be 7,000.

(Barrackpore).

Shri Morarji Desai: Here it is men-
tioned as 700 and 200.

Shri Bimal Ghose: 9,000 was stat-
ed to be outstanding some time ago.

Shri Morarji Desai: Than they
must be 7,000 and 2,000 But I dn
not think so. These are large sharcs.
I am talking of BIC.

An Hon. Member: BIC has small
shares.

Shri Morarji Desai: Then it must
be a mistake.

Then it was suggested that loans
on mortgages should be revised by
the LIC. I have said before also that
this is being done. This work has
been done by now. They have final-
ised their rules and procedures. And
they are going to give loans on the
security of property situated in the
cities, of Bombay, Calcutta, Madras,
Delhi and Hyderabad. That is how
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they are going to start. Then
will extend further as they go an
ge.ting more and more experienced.
Surely, you do not want to make
them go headlong into it, so that
there may be some difficulty.

Mr. Speaker: I shall have to apply
the guillotine at five o'clock,

Shri Morarji Desai: Yes, Sir, I shall
finish just now. 1 will mention only
one more matter which was referred
to. (Interruption). I do not want to
enter into that question about nine
hundred or ninc thousand. It may
be. This is in the report, nine hun-
dred, that is seven hundred and two
hundred.

Now, there was a question about
the controversy raised by Shri Sub-
binh who was a member of the In-
vestment Commitice and who resign-
¢d from the Investment Committee
and made several charges against
the Corporation. There is not much
time for me just now to go into this
matter. I had gone into it before.
But I would like to give one or two
instances, and also make a general
observation. I do not say, Sir, that
Mr. Subbiah can have no cause of
grievance, or that whatever he said
is all wrong. I would not say that.
It is possible to take some view as
he has taken. But, on the other hand,
it is also to be seen whether what
he says is right that he alone had a
proper view and that all the other
seven members of the Investment
Committee were all wrong and were
all corrupted or had taken a wrong
view in everything. Then again, it
has also to be remembered that, bar-
ring one occasion, he has never de-
murred from the decisions of the In-
vestment Committee, in the meetings
where he was there. He protested
either before or afterwards; but there,
he never opposed, except in one case.
Afterwards to rake up this is not

proper.

they .
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About one company, about the cop-
per people, what he has raised was
something done before he came in,
and there also he has tried o say
“this was done wrongly”. But in all
these iransactions I have seen that
they have not done anything in any
way which can be called malafide or
dishonest or something which will
harm the LIC at any time. As a
matter of fact, take the case of the
Calico company. In respect of the
Calico company he said that this
should not have been taken because
the rate of interest was less than 5
per cent. But the share was pur-
chased at Rs. 503 and today it is
Rs. 803. Therefore, it cannot be said
that that was a bogus thing and that
it was wrongly valued. As a matter
of fact, it was one of the best scrips.
Opinions can differ. But because opi-
nions differ, to say that other pcople
are all wrong is not correct.

And then, the Investment Commit-
tec is not a committee appointed by
me or by the Government: the In-
vestment Committee is appointed by
the LIC, which is their right wunder
the law. And the Committee, when
he was member, was consisting of
Mr, Gopalakrishnan, Mr. Bhabha, Mr.
Das Gup!a, Mr. Parikh, Mr. Premiji,
Mr, Subbia and Mr. Sundaresan; and
the exccutive on that was Mr. Srini-

vasan. Thus, it will be seen that’

there is no question of neglecting any
region. As a matter of fact, if the
southern region is to be neglected,
out of seven plus one executive, that
is eight people, four are from the
south and four are from the rest of
the country. Even then to say that
the south is neglected would not be
a proper argument at all. But this
is how things are said. Weil, on~
cannot help it.

If it is said that Bombay people
are more favoured, there is a con-
centration of industries, there, and
the stock market in Bombay is differ-
ent from others, and it has a far
larger reputation and a far larger
transaction. If, therefore, there is
more work done there, one cannot
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help it. , But they are trying to see
that it is distributed everywhere. And
then, the L.I.C. is also giving money
to all States. They are subscribing
to the loans of all States according to
their nepeds. There is no question of
not doing it.

Then there is the question of giv-
ing brokerage for geiting government
securities from the Reserve Bank.
We have stopped it during the last
year, and I shall try to see that it is
not given in future. That is what we
are doing. As soon as it came to my
notice last year, we stopped it. They
were giving it because they were
giving it before, and that was the
custom.

Then again, there was also the
question of a large amount remaining
in some banks. Sometimes that has
to be done. As a matter of fact, at
the time when Government loans
have to be purchased, when loans
are out for subscription, money has
got to be put in by the LIC and
other banks. That is how they con-
tribute to Government, and that has
to be done. They have to collect
some amount in order that they are
able to subscribe to these loans, and
keep it for some time, because at the
time they want it they cannot get all
the money for subscribing to the loans
of the States and the Centre. That
is why some money has got to be
accumulated. Even here some bro-
kerage is given for depositing in the
banks. I have told them that this
must not be done.

Whereas I think that the criticism
which Shri Subbiah has made against
the committee is not justified, I have
told the LIC to take a serious note
of what Shri Subbiah has said, and
to the extent practicable to review
their procedurcs to make them fool-
proof so that there is no occasion for
having such allegations against them
at all. That is how I warned the
LIC as soon as this came to my no-
tice. I have done that irrespective
of what I have said just now, There-
fore, it will be seen that Government
is trying to do whatever it can In
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order to see that its obligation is
fulfilled, in order to see that the LIC
works on right lines, but when a
huge corporation like this has to
work and invest large amounts, to
expect that some such will not be
said is expecting the impossible. We
have got to see that they work
honestly, sincerely and for the bene-
fit of the Corporation and the benc-
fit of the country, and if they do so,
then we ought to be satisfied, and we
ought not to hamper them in their
work. This is what the Government
is trying to do, and I have no doubt
that all my hon. friends in this House
will also have the same purpose in
view., I have no hesitation in saying
that the LIC now has profited by all
its past experience and is doing bet-
ter and better work, and I have no
doubt that it will go on doing better
and better work in future.

Mr. Speaker: Does any hon. Mem-
ber press any particular cut motion?
No.

I now put all the cut motions to
the vote of the House.

All the cut motions were put and
negatived.

Mr, Speaker: The question is;

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3l1st
day of March, 1961, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 21 to 35 and 111 to
117 relating to the Ministry of
Finance.”

The motion was adopted.

[The Motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.}
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DeEMAND No. 21—MINISTRY OF FINANCE

“That a sum not exceeding
Rs, 1,53,84,000 be granted to the
President to complete the sum
necessary to defray the <charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Ministry of Finance'"”

DeEmaND No. 22—Customs

“That a sum not exceeding
Rs. 3,61,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
pavment during the year ending
the 31st day of March, 1961, in

"0

respect of ‘Customs’.
Demannp No. 23—UnNioN Excise DuUTIES

“That a sum
Rs. 8,10,37,000 be
President to complete the
necessary to defray the <harges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect

not exceeding
granted to the
sum

of ‘Union Excise Duties’.”

Demanp No. 24—Taxes oN INCcOME
INCLUDING CorpPORATION TAx, ETC.

“That a sum not
Rs. 5.46,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Taxes on Income in-
cluding Corporation Tax, ete..”

exceeding

DemAND No. 25—Orium

“That a sum not exceeding
Rs. 48,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Opium’.”
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Demanp No. 26—Stampg Demanp No. 31—SUPERANNUATION

) ALLOWANCES AND PENSIONS
“That a sum not exceeding

Rs. 2,28,45,000 be granted to the “That
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year endir}g which will come in course of
the 31st ;la.)étof M'a.l.-ch, 1961, in payment during the year ending
respect of ‘Stamps’. the 31st day of March, 1961, in
respect of ‘Superannuation Allow-
anceg and Pensions’.”

a sum not exceeding
Rs. 3,54,16,000 be granted to the
President to complete the sum
necessary to defray the charges

DEMAND No. 27—Avupir

“That a sum not exceeding

Rs. 10,95,14,000 be granted to the Demanp No. 32—MisceLLaNEous De-
President to complete the sum PARTMENTS AND OTHER EXPENDITURE
necessary to defray the charges UNDER THE MINISTRY OF FINANCE
which will come in course of
payment during the year ending “That a sum not exceeding
the 31st day of March, 1961, in Rs. 67,65,71,000 be granted to the
respect of ‘Audit’.” President to complete the sum
necessary to defray the charges
DeMmanp No. 28—CURRENCY which will come in course of

payment during the year ending
the 31st day of March, 1961, irn
respect of ‘Miscellaneous Depart-
ments and other Expenditure

under the Ministry of Finance'.

“That a sum not exceeding
Rs. 3,32,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

the 31st day of March, 1961, in Denanp No. 33—PraNNmiG Congms-
respect of ‘Currency’.” SION
Demanp No. 29—MINT “That a sum not exceeding
Rs. 2,32,81,000 be granted to the
“That a sum not exceeding President to complete the sum
Rs. 6,04,79,000 be granted to the necessary to defray the charges
President to complete the sum which will come in course of
necessary to defray the charges payment during the year ending
which will come in course of the 31st day of March, 1961, in
payment during the year ending respect of ‘Planning Commission’.”
the 31st day of March, 1961, in
respect of ‘Mint"." DEMAND No. 34—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION
DEMAND No. 30—TERRITORIAL AND AND STATE GOVERNMENTS

PoLiTicAL PENSIONS
“That a sum not exceeding

“That a sum not exceeding Rs, 14,80,000 be granted to the
Rs, 21,50,000 be granted to the President to complete the sum
President to complete the sum necessary to defray the charges
necessary to defray the charges which will come in course of
which will come in course of payment during the year ending
payment during the year ending the 31st day of March, 1961, in
the 31st day of March, 1961, in respect of ‘Miscellaneous Adjust-
respect of ‘Territorial and Politi- ments between the Union and

cal Pensions'.” State Governments'’.”
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DeEmanND No. 35—Pre-PARTITION Pay- which will come in course of

MENTS payment during the year ending
the 31st day of March, 1961, in
“respect of ‘Commuted Value of

»

Pensions’.

“That a sum not exceeding
Rs. 35,22,000 be granied to the
President to complete the sum
necessary to defray the charges DemAND No. 115—PAYMENTS OF RE-
which will come 1n course of TRENCHED PERSONNEL
payment during the year ending

the 31st day of March, 1961, in “That a sum not exceeding
respect of ‘Pre-Partition Pay- Rs. 3,000 be granted to the
ments’.” President {o complete the sum
necessary to defragy the charges

DEMAND No. 111—CarrtaL OQUTLAY ON which will come in coursze of
INp1a SEcURITY PRESS payment during the year ending

the 31st day of March, 1961, in
respect of ‘Payments to Retrench-
ed Personnel’.”

“That a sum not exceeding
Rs. 12,23,000 be granted to the
President to complete the sum

necessary to defray the charges DEmanp No. 116—OTHER CAPITAL
which will come in course of OuTLAY oF THE MINISTRY OF FINANCE
payment during the year euding

the 31st day of March, 1961, in “That a sum not excceding
respect of ‘Capital Outlay on Rs. 72,50,12,000 be granted 10 the
India Security Press'.” President  to complete the sum
necessary 1o defray the charges
DemAanD No. 112—CAPITAL OUTLAY ON which will come in course of
CURRENCY AND COINAGE payment during the year ending
“That a sum not exceeding the 31st daj:' of March., 1961, in
Rs. 5,043,000 be granted to the respect of ‘Other Capital Outlay

P : v
President to complete the sum of the Ministry of Finance'.

necessary to defray the charges
which will come in course of
payment during the year ending

Demanp No. 117—LoanNs aAND Ab-
VANCES BY THE CENTRAL GOVERN

the 31st day of March, 1961, in MENT
respect of ‘Capital Ou'lay on “That a sum not exceeding
Currency and Coinage’. Rs. 168,43,11,000 be granted to the

President to complete the sum

DeEmanp No. 113—CaAprrtaL OQUTLAY ON nccessary to defray the cnarges

Mints which will come in course of

“That a sum not exceeding payment during the year ending

Rs, 9,31,000 be granted to the the 31st day of March, 1961, in

President to complete the sum respect of ‘Loans and Advances
necessary to defray the charges by the Central Government’.”

which will .come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay on

Mr, Speaker: Now I take up the
Other Demands which have not come
up before the House so far,

Mints'.” The question is:
Demanp No. 114—CoMMUTED VALUE “That the respective sums not
oF PENSIONS exceeding the amounts shown in
the fourth column of the order
“That a sum not exceedirg paper, be granted to the Presi-
Rs. 38,96,000 be granted to the dent. to complete the sums neces-
President to complete the sum sary to defray the charges that

necessary to defray the charges will come in course of payment
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during the year ending the 31st Demanp No, 101—DEPARTMENT OF

day of March, 1961, in respect
of the heads of demands entered
in the second column thereof
against Demands Nos. 99, 100
and 138 relating to the Depart-
ment of Atomic Energy, No. 101
relating to the Department of
Parliamentary  Affairs, No. 102
relating to Lok Sabha, No. 104
relating to Rajya Sabha and No.
105 relating to the Secretariat of
the Vice-President.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed.]

Demanp No. 99—DEPARTMENT OF AToO-
mIc ENERGY

“That a sum not c¢xcceding
Rs. 14,94.000 be granted to the
President to complete the sum
nccessary to defray  the charges
which will come in coursc of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Department of Atomic

*

Energy’.

DeEmanp No. 100—ATomIc ENERCY
RESEARCH

“That a sum not excceding
Rs. 4,96,66,000 be granted to the
President to complete the surn
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Atomic Energy Re-
search’.”

DemaNnND No. 138—CaprtaL OUTLAY oOF
THE DEPARTMENT OF AToMIc ENERCY

“That a sum not exceeding
Rs, 4,85,72,000 be granted to the
President to complete the sum
necessary to defray the -harges
which will come in course of
payment during the year :nding
the 31st day of March, 1961, in
respect of ‘Capital Qutlay of the
Depariment of Atomic Energy'.”

PARLIAMENTRY AFFAIRS

“That a sum not exceeding
Rs. 237,000 be granted to the
President to complete the sum
necessary to defray the charges
which will cume in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Department of Parlia-
mentary Affairs’.”

Demanp No. 102-——Lok SABHA

“That a stm not exceeding
Rs, 94,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Lok Sabha'’.”

DEMAND No. 104—RAaJya SABHA

“That a ¢ vn not exceeding
Rs. 34,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in

respect of ‘Rajya Sabha’.

DEMAND NoO. 105—SECRETARIAT OF THE

VICE-PRESIDENT

“That a sum not exceeding
Rs, 67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
pavment during the year ending
the 31st day of March, 1961, ir
respect of ‘Secretariat of the Vice-
President’.
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APPROPRIATION (NO. 2) BiLL*

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consolidat-
ed Fund of India for the services of
the financial year 1960-61.

Mr Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of ccrtain
sums from and out of the Conso-

APRIL 18, 1960

for Crants 12386

lidated Fund of India for the ser-
vices of the financial year 1960-
61-”

The motion was adopted.

Shri Morarji Desai: I introduce the
Bill,

17.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday the
19th  April, 1960/Chaitra 30, 1882
(Saka).

*Published in the Gazette of Indis Extraordinary Part II, Section 3, dated

18-4-1960.

tIntroduced with the recommendat ion of the President.



12387 DAILY DIGEST 12388

[Monday, April, 18, 1960/Chaitra 29, 1882 (Saka)]

ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS..... I12147—86 QUESTIONS—contd.

ig Subject Corums U.S.Q. Subject CoLumNs
: No.

1542. Postal circle for Mysore 1214749

rs43. Regional Maps for touri- 2199. Road accidents in Delhi  12189-90
sts RN .

1214951 2200. Waiting rooms in N.

. Railway . . . 1219091
1544. Survey ship ‘Darshak’ 12151— )
1::;. G.T. !Ir{oa dp ) ) in::-—-ig 2201. Railway quarters . 12191-92
1548. Reinstatement of railway 2202. \E,E?f:ml?nsgf er
employees . . . 12156--59 Nangal Project . . 12192
1549- ;‘::lt]ig:r?m for T.B. Si1s5:60 2203. Thefts in railways . 12192
) ’ ) 2204. Railway guard acting as
1550. rmppropmtlon of rar60—64 Polling oﬁicer . 12192-93
2205. Roads serving Tounst
1551 .g“pplal Ofl “’“e'rs ff"m 12164—66 centres in Orissa. . 12193
1552. Theft at Calcuuta docks 12166 —70 2306 c{ﬂ%a;;?:n Me . o'f 12194
1555- c‘g&"ﬁ%‘egfg;‘d;“: ]A“‘ 2207. New stations buildings  12194-95
and other Airlines . 12170--72 2208. Post Oﬁces in U. P. 12195
1556. Aerodro in Jamm 2209. Acquisition of railway
55 anzi Kasmm .] 'u 12172—74 and by U. P. Govt. 12196
1557. London-Lahore- New 2210. Sheds on railway stations  12196-97
Delhi Bus service . 12174-75 2211. Corruption cases on
1558, Cholera in Delhi . I12175—78 E‘mr?ﬂ%"“ Division of To3
1559. Train accident on Ju- nd ’ ’ 7
bbulpore- Itarsisection 12178-79 2212. Rﬂﬂﬁ"’“ l{:u"::am‘m force A
1560. India-New York air on . d . ) ors
service i . 12179-80 2213. Fisheries in Punjab . 12198
2214. Fruit preservation
1561. \Egi‘:ﬂd Bank teams —— factory at Kulu . I12198-99
) ’ ) ’ 2215. Derailment of Nau:uml
1562. Pay Commission’s Re- Express : 12199
commendations . . I12182--84 2216. Lay-out plan for K_otla-
1563. Traffic deptt. in Delhi Mubarakpur, Delhi . 12199-200
Administration . i 12184 2217. Alarm chain pulnhnng on
1565. Bhakra mishap enquiry Ballia-shahganj railway
report . : . 1218486 line . . - .  I2200-0I
WRITTEN ANSWERS TO 2218. Theft cases on railways 12201-02
QUESTIONS.... 11186—230 2219, Plant protection scheme
in Himachal Pradesh 12202-03
S.Q. .
NQG 2220. Cattle Breeding Farm
’ Kataula (H.P.) . . 12203-04
1548. i 2221. S cultivation
545. Railway sleepers . 12186-87 inugﬁ:ci:; Shtn ; —
1547. Loan to Delhi Mumc:lpnl 2. Tube-wells in Bomba!
Corporation . 12187 P22 Srate sIMTNW  sa0sos
1553. Theft of postal articles 2223. Family Planning in
in Delhi . . . 12187-88 Bombay State . . 12206
1554. Plane crash at Jorhat 12188 2224. :ilf"n;:‘ T‘c:‘m schc‘ 12207
2225. or on -
1564. Contraceptives . . 12188 5 mes in B.rf'lf,"b,,y State 12207
1566. Medium wave lengths 2226. Co-operative societies in
of the ALR, . . 12189 Himachal Pradesh . 12207—09
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.

2227. Road accidents

2228. Deaths due to Electro-
tion. .

2229. Forests in Andamans
2230. Telephone connections
2231. OQutstanding siding char-
ges against a KanpurMill
2232. Agricultural production
2233. D.V.C. canal
2234. Fisheries Development
2235. Quarters for P&T em-
ployees .
2236. Ever-bearing Strain
of Apple :
2237. Public Call Offices

2238. Akbarpur Tanda Line

2239. Charging of Excess fare

2240. Uniforms for rulway
staff, Ratlam .

2241. Dulcin .

2242. Looting of wagons

2243. Medical council of
India

2244. Hours of work for tele-
graph employees

2245. City Booking agcncy at
Bhiwani

2246. Revenue from mcrmed
telephone rates .

2247. Waltair railway stations

2248. Promotion of Scheduled

Castes and Schedulcd
Tribes .

2249. Payment of oompcn-
sation

2250. Maedical Oollcgcs in
Andhra Pradesh

2251. Dispensaries in Tripura

2252. Travel agencies .

2253. Unsettled calims on
N.E.F. nilway . g

2254. Master Plan for uti-
lisation of river waters
in Andhra Pradesh

2255. Anti-fly drive in Punjab

2256. Under-bridge near me
Nagar

2257. Maternity Humc in
Vinay Nagar

2258. Food Habits

2259. S of trains by
w in Bombay .

[DaLy DiGesT]

CoLuMNs

12209-10

12210
12211
12211

12211-12
12212-13
12213-14
12214-15

1221516

12215
12215-17

12217
12217-18

12218
12218-19
12219-20

12227
12220-21
12221
12222
12222
12222-23
12223-24

12224-25
12225
12225-26

12226
12226-27
12227
12227-28

12228
12228-29

12229-30

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

2260. Assistance for Minor
Irrigation Schcmcs in

Punjab

2261. Development 01' Horti-
culture in Punjab and

Himachal Pradesh.

PAPERS LAID ON THE
TABLE

(1) A copy of each of

the following papers :

(f) Report of the De-
Eﬂrtmcm of Atomic
nergy for the
year 1959-60
(i) Summary of the
above Report

(2) A copy of each of the
following papers :—

(1) Audit Repprt,
Railways, 1960, un-
der Article 151(s)
of the Constitution

(ir) Appropriation
Accounts, Railways
for 1958-59, Part

[—Review

(41%) Appropriation
Accounts, Rail-
ways, 1958-59,

Part II Detailed
Appropriation  Ac-
counts

(i) Block Accounts
(including capite]
statements comp-
prising the Loan
Accounts)  Balance
Sheets and Profit
and Loss Accounts,
Railways, 1958-59

(3) A copyof Notifica-
tion No. G. S. R. 386
dated the 4th  April,
1960. under sub-
section (6) of Section
3 of the Essential
Commodities Act,
1955

PRESIDENT’S ASSENT
TO

Socmtary l.nld on the
Table the Orpha
and other Charitable
Homes  (Supervision
a;go Control) Bil!ll,
1960, passed the
Houses of Parliament
during the current

12390

CoLUuMNSs

12230

12230

12231-32

12232
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PRESIDENT’S ASSENT
TO BILL—contd.

Session and assented
to by the  President
since the last report
made to the House on
the 31st March 1960

DEMANDS FOR  EX-
CESS GRANTS
(RAILWAYS) POR
1957-58 . .
The Minister of Rnb

ways (Shri  Jagjivan
Ram) presented a sta-
tement showing the
Demands for Excess
Grants in respect of
the Budget (Raxlways)
for 1957-58

REPORT OF ESTIMA-
TES COMMI'I'T'EE
PRESENTED .

Eighty-sixth chort was
presented

STATEMENTS BY
MINISTERS .

1. The Minister of
State in the Ministry
of Transport and
Communications (Shri
Raj Bahadur) made a
statement correcting
the information given
on the roth March,
1960 in reply to half-
an-hour discussion
raised by Shri A. M.
Tariq regarding
Poreign Tourists

2, The Deputy Mi-
nister of PFood and

iculture (Shri A.
Thomas; made a
statement on the food
supply _ position in
Mizo Hills District
of Assam

3. The Minister of
Defence (Shri Krish-
na Menon) made a
statement correcting
ceértin errors appeari-
ing in  his earlier
statement made on
the oth April, 1960
during the Demands

for Grants relating
to the Ministry of
Defence
ELECTION TO COMMI-
TTEE .
1. Shri Dasappi mowd
further election of

Members of Lok
Sabha to be the mem-
bers of the Estimates

[DanLy Digest]

ELECTION TO COM-
MITTEE—contd.

]

CoLumns

Committee. The mo-
tion was adopted

2. Shri Upendranath
Barman moved for
election of Members
of Lok Sabha to be
the members of the
Public Accounts
Committee. The
motion was adopted

ASSOCIATION OF
MEMBERS OF RAJYA
SABHA WITH PUB-
LIC ACCOUNTS
COMMITTEE .

Shri Barman moved thc
motion re : associa-
tion of Members
of Rajya Sabha with
the Public Accounts
Committee. The
motion was adopted

BILLS INTRODUCED .

12222—48 1, The Representation
of the People (Am-
endment) Bill

2. The Ap
(No. 2) Bi

REPORT OF BUSINESS
ADVISORY COM-
MITTEE ADOPTED

Piftieth  Report was
adopted .

DEMANDS POR GRANTS

Purther discussion on
Demands for Grants
in res of Minis-
try of Finance con-
cluded. The De-
mands were voted
in full . . .

The Demands  for
Grants in respect of the
Department of Atomic
Energy, Department
of Parliamentary Aff-
airs, Lok Sabha, Raj
Sabha and Secretariat
of Vice-President’s
were also voted in full

AGENDA FOR TUES-
DAY, APRIL 19, 1960
CHAITRA 30,1882 ( )

Consideration and pas-
sing of the Appropria-
tion (No. 2 Bill
and Bombay State
Reorganisation Bill
as reported by ]'omt
Committee .

12232

priation

12239-40

GMGIPND—LSII—227(Ai)LS—2-5-60—950.

12392

CoLuUMNS

12248-40

12249

12249-50

12250—304



